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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
on various subjects. The matters, though important, do not warrant interruption of
the business of the day. The issues can be raised through other means and some
issues have already been discussed. I have, therefore, disallowed all the notices of
Adjournment Motion.

... (Interruptions)
11.02 hours

(At this stage, Shri Kodikunnil Sursh and some other hon. Members came
and stood on the floor near the Table.)

[ STLI&T : YD g1 H HipT fHorm|

... (cIaEr)
AT TS : 3MYPBT Blg AT & T8l 7, MY 33 Y

... (cTaeT)
HON. SPEAKER: What is your matter? You have not given any notice.
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam,
normally we do not agree for Adjournment Motion. That has been the practice
earlier also and now also... (Interruptions). You just hear me. What is this? Do
you have veto to do everything? In such cases, the decision of the Speaker is final.

What I would like to suggest is that the situation in Chennai and other parts

of Tamil Nadu is becoming very precarious. So, if any issue has to be taken up on
priority, it should be the flood situation in Chennai and other parts of Tamil Nadu
and also in Andhra Pradesh... (Interruptions). For the last 22 days, Chennai city
is in water. The airport runway is in water. That is why, as a Minister of
Parliamentary Affairs I have no problem in accepting the notice given by our
friends from different sides to take up this issue on priority as an exception. It is

because more than 180 people have died and thousands of passengers are stranded
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at various places. The trains have been cancelled. The hon. Prime Minister has
spoken to the hon. Chief Minister also. The Army and the Navy have been
alerted. So, we need to discuss it. The House should show some concern about
the State where the situation is becoming precarious. Chennai is in neck-deep
water.

Therefore, I appeal to all people including my friends from the Congress
and Communist Parties also to please on a humanitarian consideration let us
discuss this issue on priority. We should express solidarity with the people who
are suffering for the last 25 days. This is not to criticize any Government. The
Centre and the State Governments are doing their best. So, the Parliament should
be seen expressing concern over such a situation. That is why, I would appeal to
the entire House including the Speaker to please take up that on priority.

HON. SPEAKER: There is a notice on this issue. We will decide about it.
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11.03 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Now Q. No. 41, Shri Sushil Kumar Singh.
(Q.41)
N e $AR RiE @ oreger HeQa), 31 S 3 o0 SR & AN ‘% H WieR e g
are], fat @ # WRA H Pl 136 YbU AT b 2l ... (FaY)
AEA A& @ 39 99 46 A |

.. (o)
ot gefte AR Rig:  oreder weIGd, 25 ¥, 2015 DI S Y&HU AT, A Uil & A1
AT MR &5 H W 9 -1 BT I gorll L. (FaeT) SEH Hel 102 Wi §S T,
o fdeR 4 Ja9 aifde 79, TR Yoo # 19, UfPdd el # 3 3R I[oI H 1 HIT gs 2l
.. (agm) #3 Sft 7 98 W WieR B 2 6 399 oW 13 §9R BRI & JHAN ugad &
Rare fiell gl ... (agm) da9 3ifdd B f[JeR d g8 2 R 140 oM@ 3w & J(EaRiy
RT BT JHAT gl AT ... (FaeT)

qEIGdl, g9 39 140 I ITY P ARG W d JHAT W & g 2l

.. (ag) W9aq: I ISl del 9 Hel Tod ¢l ... (FAEH) 13 IR AGMI Bl THAH 5ol

3R AT Ush RIS 40 AR BUY Dl JHAM Hel 3T Il 2l .. (FaGH) U a-% A3 Sl
7 IE Fel © fh W fAadiel wie &1 iy & sres qeon vy &g fadt |afify @
s, SYATSUASH SERIGT & JfEITT I Tl Fofdl © [ WRAg @i 5 WAL ufd a9 &1 &R
¥ AR @ R Raws & 2l ... ()

# = S § o = 5 99 gfd 98 5 A @ ) ¥ AR wie Reus B g
... (cgagT)
A oeet @ I8 9gd 8 "YUl U §, SNl Hudl ST A - el W Srgd |

.. ()

N geMter R R : T T2, 37 AR JFHE A1 BT AATdR gob QAT &1 e o
SR, S SEdT UG WA W AERT I IR YHY F BN drell &fd &1 gargae ol
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..(Tag™) SH@T IMFHed TN, Il YHY | TS AN Fod B AR JHAH B B G |
... (cgagT)

# = St g8 S Aredn § o GRBR Hi T8l b AT BT Ted B . (FaeT)
ST, g aUA ;e weledT, H AT WEW Bl U IR H Ig JAHDR o 2 fh I8 Ay
ST 985 iR faR & A1 1eqdT B B 2l ... (FAIH) PR & qo-a IeSd HRImi
% I8 AR A AR $HD FR [TaR-fane] o g 3R IR SIerol I gads BRd ol
...(Tag™) $9 UHR & ST B DI QA-TR AN B B (I ol B Ahdl 8, D
I8 9gd 8 f[AWR &1 vy 21 ... (FaerF) S=iH I8 W Fel 6 AReR B 39 ddy 4§ Refiw
QMU NS AT AW SH gl ... (FagH) 39 forg 377 H erier oy Ariie e
3R T ¥ we o #odc e 2l ... (@gM) & eHd fSarer R o gl &
FHT T & Sfad | AT gY ¥, oid BRUT f[8R, e SR IR # I gall
...(TagH) TR WAR & 49d SoRex R & &t giforear &7 9x fagg 1 <
.. (agE) I U W Ugel WRA W 98l TR U1 Rellh SMTuNSH 3% R fear ofl| gAN 3
AR gfaefadrs aRw &1 Wit off | g W S @ feaer @ a8t © AUgreny @, b <F H S
$B B W ¢, SID! TGN felt| .. (ag) STt 9 e & 9 g, O giar § gaa
fog fora Wt vsaiadc g8 8, yard @l usdl ¥ fifsae &A1 a1 w9a € 8l ... (agH) I8
gfr # s ft a9 T oMy § A A9 A AT oAl 1995 # B4 H o, 1992 H
SHATPIAT § AT Ifh ggel A ATl Bl MfSae T8 B Y| AfhsT 899 TTedrel 3R HATS
A9 H 100 TH I 917 & 3R IMMSIMSS BSd! ddd & A1 NeqIT B <&l gl 31l
JTHIMATT H AT MM, A <oy 89 TRo! e el §# &3 8, 89 39 fog
et AT Ried Saeid w1 & T ta dted faafia &) Bl 39 Hisd Bl 39 drel
Y A ool & fl prige fHar ST @R <% H BY a9 AR O fQeell, Dicbl Dl s
forn S g1 g, 1! 88 9% AR B W o ST gt 8 $9 ofdmEn N SR we’ @l
ATSHT ST H o1 S g&1 21 U I S & Al GR S § A & 5 A AR S
@I feargs fram w2 6 fre SRS &1 yarat o oiik fha Res @t |wra ©1 &9 59
TRE F ASH SeE IR @ B H Fs g fF Rem @ gfe & S off Wva @ | g,
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99 B ARG H B @ Tl 39 FHT HRG Aell a1 Rived a1 gami & srell arf+ir @t gfe |
ST & wwde @Sl ©l 89 9gd Al Aol 3 g 9 98K 2l

2 elter AR Rig: A sreer S, A §31 S 7 310 SXR 39 99 B araehd
Bl WHR fHIr gl § AFG YGHA Bl gars oAl arsdl g [ Wk RGR | AU
YT IRBR F ISl Ed UgATs | 9 B DI YA g1 T <@ IR W@ 2l I8 [AvT 95
AMH 2 3R HF A HH IR FAA A ST AT 21 S8l I8 yedl faem H3rerd &1 qel

g, T8 TSR, 8 HATC, Wadl Hl TRl {$ole, TR [ #31aa & /e 1 A
A1 Bl garmast & qra fa< @3er A S Al H Il 81 IR HATerdl | el I8 fawy 9gd
TqE 2| H Usel B el {6 48R 13,000 TR BT JHAM 3N Sdfd AT 140 G Y

& JHAM BT AFAF AT AT 1 IE Ahgl el el ol &l a1 A1 F=A1 S 54

JhS DI ST SIERT BRI ?

STEl qeb YIMaSl Bl q 2, A1 DHUMAT YPH I W g JHA B afergfd e
FHl dfcth B8 <Al § [ I8 Uae o TS 2] 98 U R dafel T AR UaT Ah 1S
AT ol & R FJ3TTas BT YA 81 Sl 8] Td IR HAed 39 fawg 3§ |f=ifed € ar @&n
SIP PIAfSTIT & forv BIs Tt HAE T AT PIs FARIT WDR B =B A arft forasy
6 Ybra 3 | TR A YHH I I W& & S b e gHD A & H AG HA S 4
Jg W goAT aredl g 6 1 WBR AP & (SO 3R AT & YA B Dl Dlg
AT FATGAT?
. Y agH: AT 31emeT S, A 9a | Bs dd Ud A1 Bl 81 S 9P Sl
6 WG 140 M@ JUY & JHA DI ol S T8l §l d I§ TIEhN [I8R B '
fSSIEeR A-otie RS & HIEgH | W &1 81 B8 & fU 3 13,000 HHH & BlE-BIC
Fed 7B 2l g W B Yo W e gor o 6 A® I FEl A iR HY W B T8
g, O H 30 AR®IE & B PINA B A A Ah HA 3Nl dAfb1 Ffb wiy qawg o
FE 8, Al § GO 9 fIER & 91 iffeR) § ST 39 R H e U &R |

gl Tb ARBR B ATl 2, WHR & G Ah Wes ol IDb AT A 3felT e AT

el TR AT & YMIE W FWIfad B & G9TET Bl §, 98t fRY WhR @ " S forg
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DIS GAY NI I &, T AR &, 39 w9 fou o= @ fafesy wrew e =nfzy
S QR g1 gU HPH §, S (o T RAMBIE & re B =12y, 7 qadh] WDHR 1 T3
M R SRRA fRam 21 S gl Tedl feSer A-oric sifeiRe 8, a8 W SRS &
Pierall # BT & Vod ¥WYH W BRIl 5, GSHl W Bl &, THM ARBN R RGN
TR H B §, 9T I W BN §, PR & W B § R Al 1 ag qaran S
g 1 ardl o R 1 a1 Y, {64 JhR A ST RIfe B Sy, 69 JoR & S9!
eprei o =12y, 39 el DR & S &l IBIH HHS & dR H S dal Al § I
AN AR g b S U H & SR [ g wife I8 3 g91 vy g e forg g R
IR TS faurll & IS ARHN AR DIRSTE & T B HW 8, SAD! a IR AfdAl
HI HHS S ATIH A S gBs QNI B S el fHAT S Feha |

HON. SPEAKER: Hon. Members, please go to your seats.

... (Interruptions)
A el @ SRAy, I8 o 91d T8 B, Fdt T W 39 vy W 9=l g8l e WA 4 s«
W favga SR & 211t is not proper. Now, please go to your seats.

.. (e
SHRI P. NAGARAJAN: With the blessing of our hon. leader, Puratchi Thalaivi
Amma, | am raising an important question in this august House.

The research on seismic and tectonic activities has to be precise and
accurate. Even earthquakes cause heavy damage to life and property if the strength
of the earthquake is higher in Richter scale and its epicentre is near. Earthquakes
occurring in oceans are far more dangerous as they cause tsunami which will be
devastating, like the one happened on 26™ December, 2004 in Tamil Nadu. The
relief and damage control measures taken by the State Government of Tamil Nadu
under the dynamic leadership of our beloved Chief Minister Puratchi Thalaivi

Amma were hailed by all the leaders and relief organisations, both in India and

world over.
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Now, a similar national disaster has taken place in Tamil Nadu by way of
rainfall. There is a heavy rainfall in Tamil Nadu. A lot of people have lost their
lives; and properties were also badly damaged in the heavy rainfall.

I would like to know from the hon. Minister about the various logistics,

technological and financial support provided by the Government to observe
seismic and tectonic activities in the Indian Ocean region in the aftermath of
devastating tsunami 2004.
DR. HARSH VARDHAN: I appreciate the concern of the hon. Member. I wish to
inform him that after the tragedy which occurred on 26™ December, 2004, post-
tsunami India has developed the best possible system in the whole world. Our
early warning system for tsunami is rated as one of the best in the world. We are
even providing information to almost two dozen countries across the coasts.

So, I can say with certainty that our INCOIS in Hyderabad and Chennai
related to our Ministry of Earth Sciences have developed state-of-the art system
which collects information round the clock, every moment, every second. This
information is compiled and on the basis of that information early warning signals
are given. The recent example is the Hud Hud cyclone and the earthquake in the
sea in 2012.

He has also made a mention of the recent rains about which there is a
thought process to have a discussion in the House also. I feel proud of my officers
that four days before this all started happening in Chennai, our Department had
predicted everything with great accuracy. It informed everyone including the
State Government, the State Disaster Management Authorities, the National
Disaster Management Authorities, the flood relief people, the fishermen and the
farmers. Everyone has been informed. We are in touch with them. This part of
Tamil Nadu normally gets at least 49 per cent rainfall. So, it is all actually
happening in relation to what actually is the probable thing to happen there. But

whatever our Department can do to scientifically analyse and inform the relevant
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authorities, we have been able to do that. We have the state of the art application
in this particular field. The hon. Member can be assured of that.
At St.gw.eSts: s S, § as wremw { HA S 9 S =@mEdr g f6 ARG § @ &)
USA SHGRI U 8 9d, 39 favg § Surer oy &1 & v &= Aafia <o o grsed
g dex wnfia fer v 87 a1 0 e oy Aex fid a1 61 S fhar T g an
fepell TRE B TR <7 D1 WAy fhar AT §7 R IASYAR YA WY by WG BRA Bl
fepsfl TRE BT DI AT 8P
ST, Y A : Al H9 g W 8 a1 6 SEl 96 4 & UedRE & 9ard 8, 3
DI ARG H G & 3fER W Al AP TAFBR IUAH § D I8 84 P Bl DN
UEd ¥ T8 < Whd ©l IR R WM W YHH IMAT T, SHDH! BRI &9 Sleal A I
PR T U H U IR Bl T8I IR JIad B G o A ity 16 8H U I8l urar
Rveq B 45 BAT 8, XA Bl §€ BAT © AT A9 U8y s H I B Alls Bl AbAT 8, 39
AR DI AR (R & oIy AN I8l Ugel A & MMLATSE! TS| IR A9 Dl ABTAT
A TR TTGATA-HATS Ao H 100 WA W 3B & S MY € 3R I 3MER W &4 A
I, ST Flae DPRD Yp¥ b daw H Sl 4T Usel A AT ST AHaT &, SH DA DI G
PR E Bl

S ITATAl BART TS AR BR RIS 8, I by Bl AIMCRT & foy ar
S H 80 W P Y -cdd I Bl $HD IfATdl al colHiedl Fored &l U faeell 9 2
IR SUD IMF-UTH & 3oATd H & D ey 16 I g U "e-3ve gfeanr # g fowas
3R 20 WA &l 39D AT BT 150 IATestdeisl 87 ANl AT PR L & I [ I
R 3R &g AHR DI A58 F, JHaNCl H 758 4, RAd SRIce¥ iR gl wordio
P TeE A B ST W 2l 37 80 THR I Bl WA Al db 150 I B 3feR I@IhY
Rafid & & foy 87 o) ® 21 g § S oft W Red 3o ddg # @ @ g
I WHDBE HRA B (X W gl Wil § & 8l e B
SHRI PREM DAS RAI: Madam, I am very much grateful to the hon. Minister

for giving a very exhaustive explanation to the kind of work that is being done by
this Department especially in the area of earthquake and seismology. I would like

to just make a mention that around the world today, especially in the Himalayan
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Region, we are very much prone not only to earthquakes but also earthquakes
trigger landslides and such like disasters. So, I would like to ask the hon.
Minister, through you, Madam, this thing. Climate change and seismic activity
will double in the years to come. How are we preparing for such kinds of
disasters? Insofar as the area of Sikkim and that particular region is concerned, we
are very well aware that any time now, we are ready for a major earthquake. What
are we going to do about that? May I request the hon. Minister to answer this?
Thank you very much. ... (Interruptions)
A D& 2 HUAT AU e W AN | U S FSH H 9ga Agayyl ¥e4 I @ o

.. (o)
DR. HARSH VARDHAN: I would like to tell the hon. Member that the strategy is
not specific to any particular city or place. We have basically considered the whole
country and divided it into four zones... (Interruptions) Further, in the zones also,
in the cities also, as I have said, we have done microzonation mechanism
considering which place is more prone and which place is less prone. Depending
upon the micro zones also, there are different strategies of different nature
regarding advisory, regarding planning... (Interruptions)

As far as climate change as also global warming issue is concerned, within
our own Ministry also, whatever suggestions and whatever research has to be
done, that is also being done. We are coordinating with all the Ministries including
the Ministry of Environment. I can assure the hon. Member that his concern about
Sikkim and nearby areas is valid because they are definitely more prone to
earthquakes and all these seismic activities. We will make sure that no stone is left

unturned to basically take care of these issues in the future.
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(Q.42)
AR T AEToE: R Jfede weledl, H 3fud HIem | Hedl aedl §, waTd HI Sa

qe1 fiyelt, <feh ST # SfeRviy #3 #eled | wers el a1 RIRed & ax H go & off, @1
S fowdl & SR & HeW H Yl Sral AHY H TS AT BW 39 ¥ H W g9 Gl AR q13g
B TR aEy § Q@ B fory HiEwR RS BT o & dgd ool §1 S
YR I B dl¢ & |ag H Ria+r Steal @l &1 i+ § gad1, Sa+1 & feami & v
Hearll B H9 UP U goT o {6 24 € USA XA-BRSGRT B Ahdl @ I e, A IGH
forar o, 78| oife e A B fSAied BR Uicq &1 St 25541 Rurcd off, IaH

feurcic & Adhgl 7 Har o1 f6 31 A1, 2015 # “We have the ability to make forecast
for 24 hours before the rainfall.” <ifeeT J8l W SR 80 & foar war on| & ¥l R 39
sHUfed TR iR JUd Us & A1 SiUdUa-2 dcdige & W Ul WeW @l R I
ASAZE B GRI Qe H Al el W e usdl wete At Riwew & ame @A usd
BRI a1 ST & fob warer aiker wa 8Fft SfR A STel W) gedys a4 SR I e W
fopd= 9T 3 Wbl 21 T8f S 31 W A B 81 &1 2 AR 33 &7 ugal 98 & Il &l
@ AT e STl BRI BH 9T SRl @ W9 W S M B B Adhd g FUEHAT Gg &
ay 2014 ¥ ARSI T & R T8l W JUE 39 & Saigc dip gu 7 Rifad | w® giide
fopar o1l 9§ 2021 ¥ TR AR SR BT U AR Accrge W o7 @ gl odfhd S9b ugd

AR BT SYIANT HRD GG AR AUTT SHBT BRI IST 8 &l Glh B (SoNeY Ao

e &1 QU @ faoell # ©1 W1 @ A1 TH-3MT PR, O THR H A DI BIIET

o BT 8, T 89 DT BT oAhR YR § SHBT STANT B Ahd o7

31, Rraws R @ iemer #2e, sevofia dewnm &t fomar Sfaa 7 &k o &t aRfRfa &
DT U Aed I8 Al S9a1 §, Ol Iooid 371 @1 AT & daferrg § 39 UaR & aiRka
g8 ¢ ok 16 @ U I g 21 59 W ¥ Qa9 a1 o T & Ugel A1 I8 W
AT 3MALIH T 6 AR Sl fSSRER UIeae™ &1 HaioA g, 98 fhdl W &g 9 el +ft
TN QI B AT H HH T 2
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STEl 9% O SR BT SO oW IoM &1 9ard 7, (f¥ad & Weage & gN o
TIFA¥T &) 85 o Bl 8, ST ST-UTH & AR S DI SHBT oW Frerar g1 erofa |
g fb 3ol ets Bl USRI B S 919 S, BT I ¥ P Fhrer B AR ypreedt
BT DI Y@ 2 IR AT W 5 H §9 GHI Il 91d PR @] g, Aerg H S5 9 Sl
qIRe Tl & 8, Wb IR H 72 HUC Ygel BAR WH TGS [IHIT Bl IR A Aiqsgarof &
Tt off f5 175 ey a1RY B areft 21 anft  w® 7 &g woar 5 175 AR oy
g T A1 TS S oarg &1 gRRAMT 8 that is not directly correlated to the rainfall

prediction. sT¢ 3mul a1 €I, It depends on a number of other determinants. SaTeRUT
& forg, agt ot &1 9819 &A1 §, T4 &1 e S 7 iR edd & SHE H S ad
AW ST § & del UAsredic 8 T, 9 SHdT MScwdl i 8 T, del Rav 9%
e B W .. (Fau) R geR o=s A Bid-ud qeal & fen & erer ag Rafy
ST g8 2l Alfh T R GF 99 H 39 UDHR B IR qHeArg 3R I8 § @7 Bl
frecht 21 fod oo #8H # Td 1d Udh-a1 auf # 39 HR & IR o Siel w W
<@ B fell, S el 99 sIPR A a1 g oft| 99 99y Al U gRil L. (Fae) Wy
SIEl 9% BRORC BT e &, ITH [hl UBR HI HH T8l 2| I aferrg & <y 4 a1
HY, H SUB] qar A 6 g9a aN H g fUod d9-9R Gl & of ) &, 11 Ta=R, 14
TqRR, 17 qRR 3N 22 TIER B 99 TAT ATl 11 TdHR Bl 91¢ I A U8 & IS
Hfqsgamoft R & T off f6 gy 3R PgeR ® &F HIW el GHIfAd B | Fere ATt
1 T, 98 ABIA S 918 Ul doldl gl S8 9 FAS el a1 Rivew @ a1d B, "
HER 7 IR Y4 AR TEATQ DI bR g 10T Geld (1| arafddar I8 2 6 wefs il
a1 R &1 faR SR qd &3 1 <Iebx 1 3MTAT AT 3R 3G9 B AR A IADI eI 371
oT| Ygel BN NI UTSHR AT ATAATge SOl IR AMETRT ofl, IR AeAse g 3R
SR ER, QM1 DI ATy IUD! TRl 9¢ Tt T8 WINT I81 el T 8, 314 SHD! 3
Ted SR fIeR # H ST § rn Sff Re1 ®, TR dd IR 0l AN H SR S K@l § 3R
AMETg & Hag H W J-ANT H AT O R8T 8] B Dl Ay I8 © (% Ile A8 Pe A Sy
5 wote i o, afs wispamht g8 o, a1 I8 Sfd 8 e Hife fFa e W faaa
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aiRker Bl 8, what is the outcome is dependant on the local conditions prevailing

over there.

A T AETo: HeH, &1 Ul Bl Iei USel ol 3Ol Sfaid AT 8, Wb agd Hew@yul
qd IBH TS D IR H Fa, S H god drelt f| TS & 9, § 498 IR 9 ot g R
JhR A AASOIAT Il S &l 8, J4Igoe S 9gd I DR 8, ! a9 A AgRa
REORER 3R #AHS SORed W1 # 3R @l &l dhellh UgdNd ¢l offdh =18 Has AR
2l...(ag™) R H 1 916 o1Ts ot R U € 16 Il d=Ig H 37 ©l $Hd oIy AMEUHE,
gl qTe} HHIE 3R T 91 # fadx .. (erage) 39 e Ruid o gdt off, a¥ 2011 &t
TH U1 & Rure off, S9H a8 foar T o (er@ge) 6 &w foeami @1, ofaRer § S
JTATSE THOS &, O&l W UGl 916 N aTell 8, 98 ¢ APhd & o I I9P [y siaRe
PHRUNYA & A CG-3AY FAT &, olfch AN qb g€ Ugd <8l U1 @ 2l 3 o= d I 913
IS T, MU g 31w dfded Ao fofg € @Rl @I IR g, difed ol HJas | /S a0
DI IO T TINl, YA IR =I5 H 1T o, I 7 91} oddd Aol 8l aod g9 RIrudt
HRINIT B A1 $AR TTS-31T B AR ITPT 3R SITET Jclge sHOS Ugdl © dl I8 SIel
EIECRIRRI

<. R R emer a8icT, o+ 9o & a1 Sfd 21 andfasdr I8 ® {5 39 vorR
B A & 9 S IS 2] W gAY DI SR A YA Uied g da¥Ige WSB! FHI-GHT W
uee fHam ST &1 A & A T8 AAGAT Bl AR A A [STIRER T AT Bl
Th UIce AT W ol gl g8 aIRY AT 3l 3R ¥ 1 gRMH, I8 A g8l bl R
TRRITRIT TR ¥R e g1 ST 6 58 9RA 3R s &1 Soold (AT, i 89 S9 99
H 9 O gY, S8l O SURI B [EY & BRDIC IR HAGH DI HIAaro) 3 T Wa-
Tied YRR &1 @l it 39 TRING § i1 T ggal o BReRe @ Wi g, 98
THRINS Bt ¥ SO 915 ) &7 37 A9 et & v srusew o & £

DR. RATNA DE (NAG): Madam Speaker, of late, Flood Early Warning System

has not helped considerably. So, a holistic view needs to be taken if we want to
ensure a successful Flood Early Warning System. I would like to ask the hon.

Minister as to what type of surveillance capability has been created by the
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Government to provide accurate information about floods to farmers and
fishermen who venture into sea.

DR. JITENDRA SINGH: Madam, I agree with the hon. Member that the subject is
too serious to be dealt with only by a single Minister. There are three or four
Ministries that are actually involved in dealing with this subject. As far as the
Department of Space and ISRO is concerned, the responsibility of this Department
is to provide forecast via satellites and radars. Then, at the same time, the Home
Ministry also comes into the picture which is actually the nodal Ministry because
some of the aspects which are being referred to by the hon. Member are dealt with
by the National Disaster Management Authority which comes under the purview
of the Home Ministry. Then, the third Ministry which is also involved is the
Ministry of Earth Science about which the question was being asked earlier to this
question. Now, inputs from all these three Ministries and other related Ministries
are put forward through various mechanisms, through radio broadcasts, SMS
systems and, in fact, now-a-days we also have a provision of providing forecasts
for the farmers through SMS which is done through the Ministry of Earth
Sciences.

Therefore, I would just say that I agree with the hon. Member, but the
forecast itself is a very dicey process. I was going through the definition of
‘forecast’ last night when I thought I have to answer this question today. But I
could not find a proper meaning. In one dictionary, the only definition of
‘forecast’ is, it is prediction of the value of some variable at some future time. So,
you can understand how difficult it is. But in spite of that, due to the synergies of
these various Ministries, a fairly good job is being done.

2 I A g fhoy: sieer wEeyn, # w43 S & gR1 feu MY faled SR Bl U <@
o7 IgH ¥ < fp feurcie o W # Bs 9N NSO ©, Sl Tol-37eT ISl B
AT B PR I ol A B WY A-3¥C ARADHT Hex 8 3R MEEd Has & oy Teee
ReTe JRET HeR Bl 391 U iR W JAlhe Wk 3fEAcEIE H 8 9 YaRIiRAE ofdd W)
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B FR @ | 39 T W s AR AFAZO ¢ Ol SSiiscal MMSAleed H & R W T,
Safh BART AHAE U & © b &H wers di faves ol MifSae &= & a1 4 #31 oif 4
AT ARl € 6 a1 SRR B iy U Alsel Yokl a9 & [9aR 2, 5 89 37 |99
A 3R ACAHA BT T TR Fdb | 99 AR AHAG U & ol 80 Al B gHIT T
Td Yokl §TY | 3TTSl aTaraRel § g1 95alrd 3N &bl ¢ fo &d ) #f oo ff 81 9o 2l
SHDT JEERUT ATy R TRI0T MY Yo & AR a1 fSfgae RRR, dswr A1 Jeak
@ qd BN a1 s 60-70 AT # HH 3o awl TE g, S o & W 2 W Arel H
TS &1 WY a1 1.94 AHIed & a1k gt oY, «ifdhr 39 aR 5 WHIR & Sarer aui d8i
g8 81 TR e MfEew & forg geb 9 oIl 781 8, S8l W 89 PV H¥ce DX Al $Y A8
<l afoy I8 A e W 2 iR Word Wt § fF U uah gordl 9 Wahd § 3R S
BifaRed g &1 811 o St W B & off 5 Tt RS 9 Wt v gwrieE It is

because, this is high time that we took this problem seriously because of the global

climate change. Thank you, Madam.... (Interruptions)

DR. JITENDRA SINGH: Speaker, Madam, the suggestion of the hon. Member is
well taken. ... (Interruptions) There are already in place inter-Centre teams and
inter-Ministerial teams and also inter-State teams. ... (/nterruptions) Just as we
have the National Disaster Management Authority in the Centre, we have the

disaster management wings even in the individual States.... (Interruptions) 3R

IFHT ATH H A FHGT DA BT W9 godl Bl 8, I8 Ulhdl FRaR Fefdl &l 2l 31
HE-DHE T8l Sl Yo¥ U ¥ A FHI-I W @ W UK B WA A, qgl SHDb
fafSfaferst Samer TorR ol 21 g SR Sl ele Geaid aif+iT &1 RAved o, g9 Rold
39 A gS, Fifh 3RAH Yeh UAT YW AT| 3 SH-HHR § TH b I Ja¥ Bl AR 4
TG PIs Bfd & off, WG 3ABT HRU I8 AT 6 I8l ugel Bl 91g & Mg | otfh
fIed a¥ ST 916 31 @ 99 a8 a8l W S/ 9D YU SN o1 P DR T &
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STEl d6 W feurci &1 |99 g, o #9 dal fh g U Yad &1 S Uicd g,
I FHT TRl BT bR TAT TRl A qTER WRA bl AT A aR b Al o9 arF i S
Ricide @1 9 & safot S G9a-998 W) wiasgaroft & et 21 fbe ft § smuer s

Arar g f&6 This requires a constant evolution. ST 304 el & 3@ AHI-GHI W
Haq BT WY ST gqerdn S &7 2l S8t U8l XA HH BIdT o, 319 3Mfdd B8 o g 3R

S8l BT o, 98 el Bl AN AibS TS QUK © [P <¥ § FIsd, FSc AR AddH, A

sa1 e ofsArT ©, If you ask me the statistics, we have about 60 per cent of the
land area of India which is prone to earthquakes, 68 per cent prone to drought and
8 per cent prone to cyclone. ... (Interruptions) This is constantly evolving.
Therefore, our mechanisms also will have to constantly evolve. ... (Interruptions)
I hope and I am sure, we are making headway in that direction. Your advice is

well taken and this is, of course, our concern as well.

AT 31eAeT : U9 AT 43
T U GIa T 6 UeT AR 43 U9 47 TN9-GN9 UH O B ©, H TR A& 47
qrel BT A TH 3T Hel | |

... (g )

S AT WRIST : 37T FAd DR Al ©, FATTh QMI T T T O o
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(Q. 43and 47)
ST, 4R PAR: A feFe WEled], BAN <F 4 984 91 WAT H HfHD IRT bl H B
& B forg ST g1 et 2022 H HAR H Pedld dos BY BT AN B o & g, o
Al B FE H ARG § HHE 98 dW HA @ oy I I8 T I8 A W UiE A dh
UEd bl §l TIRC! SeRHa @l Sl RUIE o7 &, 99 RUIC 3§ I8 oMl & fh 9Rd 4
HA® I8 W o R ¢, J8 wad A0 & oW 4, dsd FH\0 & S F 3R 1) o B
H ITHT IUANT fHAT ST @1 81 T a8l a1 A H ARG S Hepi BT ATW0T 81 @l 8 3R
g AN AR WY BN, I8 QAR Seoieal &l RUle g1 ifd IH1 A1 & b dar |
STBT BIS AT & &l B | FIH TS AR AReg sifipt & ufar 98t W) S@w @
frerdt 21
H MU HEmH W A HA HEIGd | S el § (b U AR # R AR
B B AR D! GBI @ el Dl o8& & oy T4 RIY A U8 Sl iR ofeR WY & yraemi
R A B I BT, (B ARG AR DI AU D A9-A1 I YU DI ApT 3R
AT XA DI G H U8l Bl ST G R 9T 39 Wy H Blg RS I I a7 B I8
B SRAT?

ST GO TR @ AeeT HBISAT, [ Usel H A AAH H [T bl I8 g argin b
HaA HAR H & T8l dfch TSI & & D B Q¥ A I 70 ¥ 72 AR HRAI SHHD B
IR I Bl - # ITh Awer o e et off | AfpT # oSt e wemw | wed o
AT @TEd g 6 3 90 Bl FHG R B oy BN aA WRBR QR @awensi § W
FHAEC A5 & AR I35 FaRAW W WS HI 2| 9@l db [ JaATAT B Fardl @, 3
B Bl Tob AT Y| oifh 81 qU a1 € f6 AR Teder WR W 30T 8199 gl
B HB Al WA <9 8, 98l ® Uaved W, [Irese b AU Bed &Rd ©, 11 H 12 g9
TP, I YUS B YaveR AW Jod 21 3 A6 A Hox H O BAR USwR §, I 9gd Sarel S
WSl AN ST &1 I Bl b STbT AT 8T REM 8, DR Dl DIy AT & 81 8, YAl an
I8 AT AW el ol 2l H I§ qAn g B A Sl I3 AW WS B 5, I §-
A IR Heg & AW ¥ & Uicd Y% fhar 81 § Argde 9 a1 Regedc &1 Sl 9R1 WiRioR
2, IS9P BAY URGY IR gl AfpT S Heg UIicd B, IAH g1 hor bifsT |l @l g fH
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MY Bl RHRIT ol HRaTe g, A U8 a8 W 8NN, R Ia- G § &Y foar 1y ar =
§C SN, TR <&l 3T al W &1 Gl 8 Smew, R qiet # off 781 gan o1 et 81 g
3O U9 § ot ufanfier 93 g1 i dis a8 geqr T8l arsilt b B BeR BIfeT ¥e
T THD FR SRNGC AT # Hl FR @ g IR TuH HA o W FR I ©1 § A |iEs
B A Ared b By W TEIT PR WX TSR W IAET & A1 24 HC & IR H IFDI
fRTeRor St g1 weE wH Sft ST WK W B Gaifd SR § A 9E9 U8l UdHl @l
®ed & [ WY <% d R o QA 8, Jrol AU 8l 3R Y8l deb b Jus H @ drend gy,
I=M s-A1IC B Up g off, Sabr W e da I fRar iR wer fh 17 fger 9@
ST b B | R B Ugl B B we G2 7 g ol by S wrerfiedr § war 87
safery # o AiE HEled W dedl dgdl 6 f[depa ffmr T8 HY| h-us HfHe @, are
98 R H B, AT 98 JUs | ©, 9IS 98 WAl oRd H T, AT 98 PAd A, 84T H B A
MM H B, 89 ST Y1 HT N BR D AU A I ATV FHG HRA Dbl RB DA DR
& g

ST, I PAR: Feed], S 991 W1 H HfHe TAN o A I 5, I 9 9gd AR HHD
¥ B &1 39 BRU | STH A B BT BT Bl dINT TUE B MR W o I
ST 81 I @t WA B W, Il I8 A A9 M B g ifem e fe =y,
STe e 4o T8 <7 21 gt & 918 9199 9§, 1 99 (ol g Ha¥ WfAT o]
gl g8 <1 ¥ 1 Ip! U fhar S g1 H sfues Aieyd | A {3 § bedl aredl g (b
afl S FHoR aTelt 919 FE, HR § ARSE-TERT & IR gfE ol W W B gU 8 S
AR g8i A W PR IE §, d8l B Jide § W 9 TR WIP PR I 2l § Ag qA
HEIGH St | ST ATedT € 6 9T SRR, 39 oW <@ # ol W e € a8l erika
ST B FHI-FHT W S TSdlel R TS SR FHI-90T R ITdh EH-987 iR F1
B B IRRARTAT TAT BTN BT FHIE DR ITH Ble 9% of Feb | FT ABR RAE & A
U fIgd ola” A3 UifoRll a9 &1 Ugd &, difdy IRd A9al IR H 9ad el I
Afp AT & AR Rare & Tar Sl <21 8, f9 9Rd & Wi Ul hig T T8 A
2| T A HE SN 5 9eg W gdrut B s U R drell 87
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ST AT WA ¢ AT A, o dl © b 3R A U8ell SR 37 A Ioid g
form B @ wmae g wed & T8 Mwaan) wifs A gg & @ ¥ 5 e A =i |
SO HATEC o PR AN 8, 3R § AT qide B I8 W a1d g (b e 9 78 <@ 2l
AT A PR A 21 ST T 30 U IS [ ol 2 3y Ig R smaw g fh
J JIUIE @ o § SR uradre T <7 El Ao R &1 @1s om-a T8 g1 drom
TRl < B| O1G IHT AT @H B AT E AN T GO B U o § SR Uit A < B,
e drom & < g1 e A Rrered S off 7 9t W@ o 9, safow e A& S
J| ST H bel b ST Be BIdT 8, 98 Yadl H 31 BY a1 DR & A g9 DI Ig B
g f et | & 9l o <l oFR friter & urule Tal fiedn ® af 9 ufve afcfhae,
FIRON] Afcfhde g1 PR <d &1 59 IR Hffel &) a1 7 B | B VAT Bl B WY A
TE ST g1 H S & e Amedl g 6 A 4G AR S W@ A1 98l © |ibe g3 aRi
AMDT BT BF < ©, B I SHDT FARIDRUT BHRaTd |

AT Sreme : 3 Bfrey v, g <9 - SufRia |

... (FFagT)
AT e 5 WLeR. Uil - U T8 |
At wew |
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St wger Y weiea, # A W3 S @ S @red g 6 e e, faenfRn |fea
faeol & B BW el YRATAT BT Bls SIEl a9 T SdT & A7 7817 3N &, d IFBT AR
R 7. ()

SAA A TR ¢ I8 oI I o1 AR I 9% &1 Sfarg J4 faReq d @ < e 2
.(@Eg) 9 At § qa@1 § 5 S SRR FgS § dad STD Sl YaRN HRA B

HATA &A1 8, IS Dl Py Slcl T8 &l ¢ l... (aem)

HON. SPEAKER: Shri Mahesh Giri, I think, you do not have any other
supplementary.
SHRI MAHEISH GIRRI: Yes, Madam. ... (Interruptions)
HON. SPEAKER: Shri P.R. Sundaram.
... (Interruptions)

SHRI P.R. SUNDARAM : Hon. Speaker, the condition of Indian workers abroad
is pitiable and major number of Indian workers has been forged by the unlawful
unregulated agents and there is no safety to the workers in the Gulf countries.
Particularly, the life of women domestic workers is also in acute danger without
any protection.

Recently, one Mrs. Kasturi Munirathinam of Vellore District, Tamil Nadu,
a woman domestic employee was attacked in Saudi Arabia, and finally her right
hand was chopped-off by the cruel owner. Considering the condition of
Mrs. Kasturi, our hon. Dr. Puratchi Thalaivi Amma had announced financial aid of
‘Rs.10 lakh. ... (Interruptions)

I would like to know whether the Government will come forward to
provide legal assistance to the Indian employees in the Gulf countries. What kind
of compensation package will be provided by the Government to the Indian

workers to protect their livelihood? ... (Interruptions)
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ST FOAT TR : ehe S, AT G o Q-9 U9 $hes o ¢l... (Faer) uget a1 #
JE q@1 § % I=M I§ S HEl 6 S RAReS Repfen voied & J e 41 8
E...(TauT™) STD AEAH W 3 IRE W O AN O &, 9 Boll o 2. (AE) AR AL T8
P T T fh NReS Toie a1 AR T S-ATSIC W 3 9 2 SFRARES Uoie, I8 30
AT H P AWM ... (@e) gAY RS RepeHe goicd &l W Toidiol, S &
TaTHCH ©, ST STD RIATh HRATS HDh IAD] Dblell a1y, Fifdh AR T8l Dls
ITET RIS RegeHe Toie & 9 S &1 781 2. (FagM) a<id H 98 AT ol bl &l
Al T R A AR R w © P aRiRes Recdic toie & gR1 Sl Afdrl Wik )
HSI ST &, SHD! AT GBI &I URAST H, vae § ardn Sy ... (SFaem)

Sl b BRI ARSI B a1d 8, I8 dgd & HealD AR GUiaqul uel g ol §
SIdfaar S & 9 gaR e Sl g fP SR SOdl &9 dd Wiy @ Heg

Hi ... (aET™) B ITH! T& F 7.11.15 DI Tal AR MY L. (FJeH) T8 5.10.15 H B4 T
.. (@) 5 IR B TAR Tl BT TAT oAl fF HRR AVRH T & UH Afger S
TS A & dR TR WS4l 3Rd # &M Hxal ofY, fhren gfuea, Rag # wdt 21, (<raam)
TN AT @ AN A S S fRar iR aI form, A1 S9 @l R wW @i g, WY
WiAR I D a8l § dW weal oft, S Aifeid 7 e R 2. (@agE) S Wy '\
Al T BT A, o) AR 3 9w B ofR gfe oM 9 @@ ded R Al
faan| et g9 @l 6 59 &9 1 Yol SRS &R® 31Cie ¢ AR &I DA Gol DAl
S, I8 &9 @Rl A I dienl 2. (@1aeT) dfeT g9 g@: 7 fF 16 i B el 3RT @i
WRBHR A b 4 iy < ik S94 a8 Hel {6 I8 81 HIc O B el 8 gl I8 A1 98
R BISHR AT R&! ol ey R A A FR T8, I8 &9 &l g3 MUl I8 A1 qand gy gl
2 fh 1 39 90 @ WeR T8 fHan] ol =g | Al Sft @ He deal WY d g8
3R a8l I g FEl F § AUl a9 390 Y BT ATEd § B B AR Bl T
e =Ry SR ol W Wy wAt St 7 Swe folg =g & /i |9kl W ¥ BB

fehT 7 4R BT IFD! S T 7l Y, 98 A BH SIB! I8 99 of 3T Bl 3G

SUDBT gellol dAHelrg & Uh Bice § 81 %8l Bl ... (am)
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AT & @ 51 HAewdqUl vy W ywERR 8 2 @l [ am sorry, please go to your
seats.
. ()

# WS WelH: 37eel HEIGdT, 984 dgd g-9die| I8 984 o AUl "ard 2 3R S |1
ATl BT TS ST, I8 38T 2| TRBR BT Had! IS & b DT ANAR B | o IR
¥ TS AT ARG D BRI AN (IS O E, W) SRS Auigy 3R SHRRed
TR I 3R T8 I fegd $ffd 8t g, # #3 #eiqy @1 g=are ¢ fh I=M dal
5 599 ST &1 AMe W1 2 ST 3FIeRIgSS Yol gl I ol WRIAR Teh hofal H,
T IR H T Fad BT AR & ® &1 3rRR T IR 9 & W &3l F 9 & S o B
RIPR 21 W 21 39 e U ®ia $ 21 § #4301 7eled ¥ WaR Yol dredl g &b S
AR S P 1SS a2 3R fAse § Sax AR 91 [ardt &1 RIaR 81 @M 8, 37 & N9
ST RIPR 81 & 8, SUSD [T ARBR gRT BT YT D AT AR I b1 AT
U & Sl § SR ubel TN, e’ @ TN, SD! WAl g QAT 1 @, A b
et St @ € 71 WeR Afgansit iR =6 & oy 18 1 4 I TWAR & a3
srgSfeprge el § e Sief ¥ ey g4 § 3R ®IS 9 Rreraa & @ aFl @B
A, s 3R foaie Us ¥ WReR PRIf$ics dRars &7 ... (aur)
S GEAT @RI ¢ e Sfl, I AT G AA™ SN Bl I8 aadrd g Gt 2 fb S a1
I8 HE B, 9% B UBA 8 IR ol Bl W AR W Sl SHREH THY AMRIESS dWd A
Sl € 9 oy USSR T & WA SR dHewn et @ Fl # A @ AR @
gl S U AR T g% off iR e AINUl & BRI BH AT aTI ol R MY, ID
A1 AT 3R I A JSHR g HIfST Bl | I/ A DR Bl [ AT ITBT ST 9 DR
ARy, fiepa SMiRed T WY & w4l

# fR waecfea oA & M gag el ww I 7E| a8 Fa UHHd | TE FHE
6 3y g9P! d8 B AR Y8 HEl [ I8 US B Y@ BT AT 8, SAY S B IR
HRY| AT # 37U AeH F e DI I el g b A1 I8 A9 A & oIy I8 B
frar fop @ig Wt Repede vore & wregq & QT Afgen 80 Sgl, By SHiRed gds T8l

ST | Sdol ENAN USi=adl & HIEgq I Sfud 3R WRBR TSIl &1 8- oe fear b
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g BiE T foy fa S Regedc o1 iR Sad RN Yoifal & Aeqd 3 Smeft|
B VAl Sl R aTell 9 & S 39 Repgefic woiadl & aregq 9 Sl off, S9! 89 dg
PR e gl

SHRI P.P. CHAUDHARY: Madam Speaker, I am thankful to you for allowing me
to ask a Supplementary.

Now, as on today, the Immigration Regulation Act of 1983 regulates only
those recruiting agents which are falling within the purview of the Act, and they
recruit low-skilled workers. But those who recruit high-skilled workers and
professionals remain outside the ambit of the law. Not only this, the students who
had enrolled themselves outside, are also outside the ambit of the Immigration
Regulation Act of 1983.

In view of this, whether the Government is contemplating any law or a Bill,
which covers the entire recruitment industry for overseas employment irrespective
of the nature of the employment for which they recruit the workers or even
covering those students who go for studies.

AN JAAT R @ 3egel Sff, I8 fAepel @El § {6 AN S Uae 8, 98 dad S el
PHRAT & S SRR BT & O 21 99 Tde &1 -9 & 3.91.37R. 1983 Tde & al 1983 I
S ae B, Rifh [eH SAET Tl I 8 o] I S9dl o 7, Sl e g &F 2 P
T G AMMRY, SAY TS ST 1983 BT Ude &, I8 Badl So & W[cIc BRI g, dlihal Bl
ele T8 BTl cfh 89 39 I # € fb 84 39 Y &I d&ci| W 74T o< 8, a8
FHAcCicd B! B HIH I d1dhT BF 39 @ o, Fifh J HE I8 © dl 89 dIed © (&b I8
TFC ISl O, I8 QR W 9gd B, 1983 &1 T, $Hd g Al 9gd onScsfes B swa
S8 Qeb AT SR et 89 @ T |red B

AR Jeaet @ UIC Faead Bl & IS ol

S WEd a: Ybar, AH, 9ga Wi gl wifdh Ioe A T80 IR WA § T Dol H
TSI M BRA &, deH GEAT @RS Sl & A1 94 gH B AWl H B [HAT o1, gl
{9 feced Tar § A1 § I8 Yol drsdl g b ST fob @3l #eley o7 ofae Sfard H del § fh 9
TRIUIE @ o 81 AR BT U TOIve GO Yoive I Beaila dx &l &, fohelt 71 fonei) aorg
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J DS R A IR AT fHN B Y B T A DS T DI S B D A I 99 S 7
A 9 ST AR AT H WD B © A SADl bl Al 2 b T SN A AN
TR 3T | = @ T3N3, <) &l o 1 fa<er dareid & aR% I VAT BIs yrae 8
Hhdl & o St Sl 81 W § A1 A b G I gEabR b T 8, STh WRA D
SRS PTe TR AT Il Bl U1Eag 8 [ ? Q4T a1 Fehdl &, A3 S|

HAC SeA& 2 AT F2 8 747 81 3 SR fo2n 2

12.00 hours

SNAA GEAT TR ¢ S G W= A9 Sff 7 B8l 8, 98 Wl 3RG H o & b 9 T3
AT § 3R B AN gAY 39 W a3 i ff 7R w § 5 e amn § fea
TN WA B, S I8 TASNHL D M| Al S TH.Sel. & S 91 &) B §, ST
T3NS, H q&cld oM Bl a1 PR I8 8, d81 TR bl U INAT Bl Yeb ol &, O 4
HE © [ AT TSI, SATPR &b AT <AfpT A8 AU AW Yeb AT 8 AR H Ib! a
¥ & TRE FeAd g B O 990 & SR A 90 A A8 W 8, 98 TSN B S

T IR BRI IIddid A95] 3RE I I &l gl
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12.02 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table of the House.
SR @l & R doea & T @=5l, quE W sriad # WS w3, S, |l
Rrema it Yem w3 § o w3, IRA] St fawmT # wew wt e siaRe fawm |
Iog w1 (ST, s Rig) @ weiean, # Frefalad o3 9ur ged wR adl g

(1) (T®) tel S W TRl Hey, SHaW & ay 2014-2015 & d1S Hfiade &t
U gfa (Rt e o RapsuT) der oraraNiferd o |

@) e g WA TR Wex, S & a9 2014-2015 B BIRIGIUT B
WHR gRI FHIT & N # faavor (fF=E Ten sfsh dwnmo) |

[Placed in Library, See No. LT 3216/16/15]
2) (W) sfeg sRecye i WH AR Yus Cararsl, faed=dy=d & ay 2014-

2015 & dAIN® wfded @i U afr (fE=E qm sRol Awhvvn) dor oRamRifard
o |

@) ST RecyE 3t W A5 Yus cararol, fed=dysd & a9 2014-
2015 & HRIGIU Pl IRGR gR FHIET & N H faavor (fR= T2 Rl
HEhHIO) |

[Placed in Library, See No. LT 3217/16/15]
(3) Ut AfATH, 1956 B! ORI 619F DI IT-GRT (1) & A F=farlRaa o= @
Th-Uh Ui (= a2 3l o) -
(Twp) 3Ry dRINEE fafics, @R & a9 2014-2015 & HRIGIUT D
TRBR GRT AHTET |
@)  ofaRer srRUNeA fafics, TR &1 99 2014-2015 &1 af¥es ufdeT,
TETRIET o q1 9 W FRIFS-AgeRaries o feufor |
[Placed in Library, See No. LT 3218/16/15]
(4)  <fder & srfewd 320(5) & 3id Y ol a1 AN (WHE F Ge) FAE
fafed, 2015 S 25 S7RE, 2015 & WRA & AOUA H AR GAT LB
655(31) W TSI gU ¥, DI b Uil (=t qA1 SISl H¥ehvv) |
[Placed in Library, See No. LT 3219/16/15]
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): I beg to lay on the Table a
copy each of the following papers (Hindi and English versions) under sub-section (1)
of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the National Buildings
Construction Corporation Limited, New Delhi, for the year 2014-2015.
(2)  Annual Report of the National Buildings Construction Corporation Limited,
New Delhi, for the year 2014-2015, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 3220/16/15]

... (Interruptions)
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12.02 2 hours

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
15™ Report

DR. M. THAMBIDURAI (KARUR): I beg to present the Fifteenth Report (Hindi

and English versions) of the Committee on Private Members’ Bills and

Resolutions.

... (Interruptions)

12.03 hours

COMMITTEE ON MEMBERS OF PARLIAMENT LOCAL AREA

DEVELOPMENT SCHEME, LOK SABHA (2015-16)
3" and 4™ Reports

DR. M. THAMBIDURAI (KARUR): I beg to present of the following reports
(Hindi and English versions) of the Committee on MPLADS:-

(1

2)

3" Report (16™ Lok Sabha) of Committee on MPLADS, Lok Sabha
regarding Action Taken by the Government on the recommendations
contained in the 1* Report on the Proposals from the Ministry of Statistics
and Programme Implementation for modifications in the MPLADS
guidelines for purchase of animal ambulances and for the construction of
more than one community centre in the same village/local areas.

4™ Report (16™ Lok Sabha) of Committee on MPLADS, Lok Sabha
regarding Action Taken by the Government on the recommendations
contained in the 2™ Report on the Proposals from the Ministry of Statistics
and Programme Implementation for modifications in the MPLADS
guidelines on naming of assets created under MPLADS after the name of
eminent personalities/national icons/freedom fighters and using MPLADS
funds for civil construction works in schools as per norms of the Right to

Education Act, 2009 respectively.
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12.03 2 hours

STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
227" to 229™ Reports

MOHAMMED FAIZAL (LAKSHADWEEP): I beg to lay on the Table the

following Reports (Hindi and English versions) of the Standing Committee on

Transport, Tourism and Culture:-

(1)

)

3)

The Two Hundred Twenty-seventh Report on Action Taken by the
Government on the Observations/Recommendations of the Committee
contained in its Two Hundred and Twentieth Report on the Demands for
Grants (2015-16) of Ministry of Road Transport & Highways.

The Two Hundred Twenty-eighth Report on Action Taken by the
Government on the Observations/Recommendations of the Committee
contained in its Two Hundred and Twenty-first Report on the Demands for
Grants (2015-16) of Ministry of Shipping.

The Two Hundred Twenty-ninth Report on Action Taken by the
Government on the Observations/Recommendations of the Committee
contained in its Two Hundred and Twenty-second Report on the Demands

for Grants (2015-16) of Ministry of Tourism.

... (Interruptions)
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12.04 hours

ANNOUNCEMENT BY THE SPEAKER
Discussion on flood and drought situation in Tamil Nadu and other parts of
the Country

HON. SPEAKER: Hon. Members, considering the flood situation in Tamil Nadu
and Andhra Pradesh due to heavy rains and also drought in some parts of the
country, a request to take up a discussion has been made by hon. Minister of
Parliamentary Affairs in the House today. If you all of you agree, we can take up
the discussion on the issue under Rule 193 immediately. I have received some
notices on this issue and Dr. Venugopal has given notice at the first point of time.
So, if the House agrees, we can take the 193 discussion immediately.

... (Interruptions)

SEVERAL HON. MEMBERS: Yes madam, we all agree. ... (Interruptions)
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A STeaet ¢ WSl Sfl, # 3MUdT REH WA e T8 fhar gl #7978 ff &y 2 f5 <
$9Y 3T ISMI A8 &, 98 Pl of [ehd 8l ol 2l
.. ()
AT e ¢ 39 W I8 #Al Ot 7 X NS 9 SR R g1 39feIg oot 39 39 9l oM
Bl By DR & 2
.. ()
HON. SPEAKER: No.
... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): We want to discuss it. We
want to cooperate with that.... (Interruptions)
A A& @ WS Sfl, I8 BI-ARIA 78l 8| Dl AU IR 1 4 7€l §1 [ am sorry.
Hon. Members, please go to your seats.
.. ()
A e ;U9 T8l 8 gf Try to understand.
... (Interruptions)
HON. SPEAKER: Khargeji, I know.
... (Interruptions)
A Se&t @ 379 A @S 81 QA § # a1 8] ot |
.. ()
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Let them go to
their seats.
12.06 hours

(At this stage, Shri Kodikunnil Suresh and some other hon. Members
went back to their seats.)

SHRI MALLIKARJUN KHARGE: When they were here, you spoke.
3t . doban s ¢ gAY IR ¥ Reaave faam 2
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2 Afeerarola @ : g9 fl Radve oR @ 81 «fh, U &1 Raave A1 SR gk &1 el
AT, I8 | 3 T8 2L (raer)
HON. SPEAKER: Nothing will go on record.
... (Interruptions)...

N H. Jham Ay WER & SR fwn wAr Sl a1 WE gl W gIa ¥ fF R
3T AIhR JITARY < T SMMYDT ST aTer T &, MY ared |

TR, Is # 9gd Wi I 5l § S¥® avad # I2a1 g1 #1 gg orgwd fhar g1 g3
Ao 2 5 918 @1 &€ @ gl guforg #9 wE 5 98 & I wdl @ usd fon
SIY ... (gam)

TS SN, A 3MUd IR H T T8 Hell 3T dnT &R #3fl & IR § g A
vr@ FH TN B gl T g HH St & Reew AR od €1 U R’ WET 2, T8 g
FHST W Tl o @ I AS-d Afewlar fa@rgyl Please have some tolerance towards
the mandate of the people also. S=aT 7 & SHe™ faam 21 oy o1t W Swant #atar
IR ... (cxaer)
AEA STeA&T : A @S Sfl, Ugel MY A a1 W GHY| M S REH Jward & e,
g BISW Wl Sl 8 fb 99 W@EH UK W), Hol & 78, dfed o=l W @© &7 39 99 qrai
W Fal B gl 2Bl a8 favw, Ry e ovw R s # R o iR aw oft vy, |9
fawar ==t # a1 a1l If [ am not wrong, 5@ 78 &1 St 77 Q& a1a &1 Sfarq foan, Idq 9
qE TG ST AT| Wfh, I W0 MU T iy W Igf 1 & forg 9 & 781 ¥, A9 =l
ol gAfery VT TE AT 21 A U & A R F@ T R §1 6 R IRard snne
fopar 21 SAfeY 31T U IO FT DI AT &l Bl 2

. ()
#it AfcAmTo @S ded, Ueh AT oy w9 a1d gy l... (Faem)
AT STEA& : T8I, H AUD! MY [q9T & IR H qre T8 g
. ()

A JeAeT ¢ MY IH-193 & d8d adl aT8d & AT F8l, Fa-T &l Sy |

* Not recorded.
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#t AfcA®To @S deH, 3 99 U A ald &1 HidT Qo ... (aem)
HeH WidpR, H MUY BIs fqarg H=A1 T8l <rsar gl # ITbT @R WY JE 93 DR

G 8l
A temd e, fJae &1 SIS RO & T8 gl U9 @ e g1 1 am sorry.

... (Interruptions)
#it AfcAdIo @SN: HH, RN Hedl I8l © (&b g1 Y AIfed f&ar o1l 9 Afed 3 J@l
o |.... (TaYT)
A Jeme ¢ e, e, U $Y T8 gl
3t afceraro @S # AUY By fdarg T8 HAT el gl A ITD1 YR AU FEN JSHR
G 2| AT HE I ® fp e o Aifew e o, s we formr on f5 L
HON. SPEAKER: No, I am sorry.
$it T, dba g : deH, VT Bl daadd Tl Qa1 T 2. (Fagr) I8 Refs | T8 S

iy |... (@ag™) I8 Tad gl...(@ags) It is a politically motivated campaign. 1 ST
Folol B & AR T U WIHR T8l B & ... (STIem)
HON. SPEAKER: I am sorry. I have disallowed his remarks on Dalit community.

No, I am sorry, it will not go on record.

... (Interruptions)... *
HON. SPEAKER: Kharge Ji, no, nothing will go on record because I have
disallowed that.

... (Interruptions)... *

HON. SPEAKER: No, I am sorry.

12.08 hours

At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.

* Not recorded.
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12.09 hours
MATTERS UNDER RULE 377"
HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over text of
the matter at the Table of the House within 20 minutes. Only those matters shall be
treated as laid for which text of the matter has been received at the Table within
the stipulated time. The rest will be treated as lapsed.
YR DIl U DI B: ol foram S|

(i) Need to take adequate measures for maintenance and rejuvenation of
sites of archeological importance situated in far-flung and remote areas
of the country

ST, wEE A qwSy (T<ien) 1 9% P R &A1 § qHW U 76 IR AR HigE € S e
3T H QU B AP GRIB DI FAY U & A BT & < P A8 &3l d HISE 7
RIAT B AR B P Bl &, S < &b G HEI JAT AV gTehi § AT 7 R
P 3 e b el DI ARG M T S A AeA R R U qA1 IUYh E-IE[q
& TR AT Svfawen § @S 2

3: AT g WHR W AR 8 6 a8 37 Wl & @0 AT IuYh W@ Y

dehTal SfUd hed 3oy

* Treated as laid on the Table.
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(ii) Need to exempt employees of Gujarat Safai kamdar Vikas Nigam from
Secion 10 (26B) of Income Tax Act, 1961.

S1. fhRe @, Aiciesl (sEweEE) @ (ORI WWBHR §RT [FI T 3fId JAR & dras@ 4l
ORI & AHI HHANNAT DI gRT 10(26d1) AT, Yare-1961 P I PR A G bl
AW ol 9% fdare d BT g 2| IWIh TR & Sfdid WRA & Wl ISdl & NS,
i Sifd, Srgfad S iR o= fiwsl @ & arll & IAM & oy qaag 2
AP AR fIUET, ORM WRPR 7 SWKG Jeda Bl YU: FeEl B g ABls
HHATRAT W g7 g o fen, forad srgegfera sif, srsgfera Sraonfa ofik s st o
& AT A A B

ORI WRBR 7 59 Fe¥ H 3P U4 WRd WHR bl fo@ ¢ dqifd g7 qorg
HHATRAT DI AFHR H B el | o qhls dier e ' &1 iy ) w® #ar
G dTel, PT I dTel AR A BT & o ANl & I&IF & oy iR 396 [T &
foU & T T A1l ORI Bl AR DI FYRE W TRE @b F AN DI DR A
Hh R &Y ST ARBR W By IJYAMN hg WHR Bl ARG B S bl 8, Sl |l Ih
<ifad 2|

3T W dhg ARAR U FRY T fF TN A6E dMeR e frm @1 o
fFdl ot & SMmIeR b faam S|
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(iii) Need to run daily train between Sikar and Delhi and also increase local
train service on Sikar-Loharu-Rewari route.

#it gRuTe weadt (WeR) @ # A X A Sl BT e ST B e A A
for I ISR & W (o) @1 el | S dTet Yl AW WR dieirsl aRadd & 918
ST Xl WA SRE Bl g 8, IAH PO AT 9318 SY| qear § Miebx A fdeelt b forg
e ¥ had a foT Ue Uaauyy YelTS! Tells off & 2, 33 qwre 4 94 fov Frafia wu 9
A Y| Jfe a8 Ml 7 & T B, 31 TP I NSl A & FHI A SMY S
Aiex g focell Ml Wl A A & FHT TP G 30 I R Ugd | $0db IflTd], o
dAhe AT WHEgerexdrsl Wl 9gis oY, O A &3 @ SHal & a3 #§ &

R BT FHL B G |
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(iv) Need to award exemplary punishment to those involoved in crimes
against Scheduled Castes and Scheduled Tribes.
DR. UDIT RAJ (NORTH WEST DELHI): I would like to draw the attention of
the Government towards rising atrocities against SCs/STs and women in almost
all parts of the country and the utter failure of the Governments machineries to
stop these acts and also the urgent need to ensure exemplary punishment for those
guilty of such crimes. The murder of two chirldren of a Dalit family in Faridabad;
the high incidence of such atrocities in Uttar Pradesh and Bihar and also such
incidents in other states can be seen from the National Crime Record Bereau(
NCRB) data. It is very important that local law enforcement officials as well as the
general public be sensitized to these issues and a stronger mechanism be
developed to ensure that such atrocities are not repeated. Thorough, independent
probes should be conducted into all these incidents so the perpetrators as well as

erring state government officials are punished.
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(v)Need to put in place a mechanism for monitoring clinical trials on humans
for ensuring their safety and payment of compensation.

it Srashas et (VgAmn) : YR # qarsdl & fafesia we (eifad gue) 3§ a=A
arell a1 "ad w9 9 9ifd B Tl |l @ dEie 17 §9R 9 W STeT g O 9 3458 Hid
g8 T 3R 14,320 V& WS € e SR 37 el & 9 R g 21 a¥ 2005 9
Tl bl A b BT H Sl Gl & TS, SHD okl ANIRD] b SR q@I3i b YAl
o & 7Y E1 R AR W I wderor fhan S ®, Sl qamasn Hf w8 S sarl g
e wRa B R T ge R o <@ 2l

3 W e WBR A AW ¢ [P o 7 ‘Fildd grgad’ Pl Fel &1 4 FRET
DA, FIATIST o7 3R FASH bl el JiHAPaa B Bl AR e a1 g a1 g I Jg
AR YT 81 ol Ofell, 99 d% & ol §9 W Ad o Ay | 9t IRa @1 R o

g A BT ST AHT|
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(vi) Need to check the rampant adulteration of kerosene in the country.

# I AT HerRAT (IFATAT) @ H IUHIRGT AHAT b SRV FHAT St & &\ H AT AT
5 faumT @ 9t dRaE & 9. W Ued $© a9l 9 dEaete AR gomelt & Aem 9
I arel gl & 9 § Pl I BT AN B e AR W T 8T 2l 39 ORE T S b By
IR AU IR IR g 81 g8l aeb (6 g9 FRIE 7 argai & 4 v 1 ¢ fean g o b
SUSTA 3iiTd HUl (3MS.31) T WRd Uforgd & A1egq 9 uferas fSwegeq RiveH
(A.S1.T.) & gicT aTel T BT BT 8l T8I YT T8+l & 3R & AR Bt del I fhaf
& ol €1 frerae 1 U8 Wel 500 IS WAl A Al SAfdd B Bl

3: W hg PR F RY & b IBR HEl & dad § Blet a1 DI fHeA@e HA
arel 39 RIE &1 Rage & & oy Jehrtad Sugdd Hed ol
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(vii) Need to change the mode of disbursal of funds relating to interest
subsidy on agriculture loans to farmers.

#t arora s S (W) : fHaHl o1 @iE, a9 T I BN A STaIHAsll B MY 5
IS FEHR ARfTIl §RT A8H TAT TSP bl W T Iuael BT S 2l frami

Pl HH AT &R W HU ITAE HMA gg (Al I 3 YRR &S &R TR HU IS DHRAT

AT & U9 AN AT H W 6.7 T &ATS &R hg WRDPR A1 Ueh YRR TS Ja¥l ARBRI
ER1 311 foa i 8, Ry 9l @1 g T @11 @i g el B S o7 fadn o g,
IHD! qgell b FHY fha A A ulrerd &1 JdR A9 AT Ugel Wfie ggart |l
ERI SR deb BT YU HR QAT WAl & Uk e 9 o8 WRDRI g dl& § YA B &b
HRU g FebeN QAR B e wHRT BT GEAT BRAT Ul 8, foEd BRI
SfAfll gR1 fopami & Sude B S aTelt giaensi ) 3R gsdl Bl

3d: AT bvg ABR A Y 2 6 bg WeR qrg § wfHe Qi o1 o1 @
[ B PIAE ST 8, ITG WY §hi BT YA B < a1 fGaHE & R0 YO &
Y AR =TS e Febr Wil @ d6 gR1 A forn S| su wmAfie wEhr
[T &1 BRI A S Tt T qA AT B DT GAAW T R IuAL BRI AT




02.12.2015 49

(viii) Need to operationalise all automatic gauge recorders to ensure proper
monitoring of distribution of river water among Punjab, Haryana
and Rajasthan.

st AR AR (Ter) - ISR SR TSI ST H UM b dedR Dl oADbR fadre Hrovt st
I Tl 3T BT 2l 39 e § ORI gRT 3P IR g WRBR d AT Ieadd <RI A
WA B DI JNY fHAT AT g1 AT P I S dear Bl bR gU AHSIAT P ATAR
Il § el BT fAaRor T 81 @l 2| Uog g SRATN Iy UT: ISR Bl I (B B
U SUAR T8 BRI T, [IUVER a8 & GHI IAORAM DI HH AT H g AT S g
et frami & faal R fauda srR g 2

9 W99 # 31 f¥aR, 1981 P §Y WHSI & Y (3) P IITAR WRISI A He
e B W WEfT ol B FEiRa A 7 ue faaRer gRitaa e ag 9l smavas
U TAT IS fSETSl Hd, WA T Rebler oM 8 AfHa fhar 1 8 dq1fds a1
FfId faaRor &1 96| 99 2011 § g8 AA.gAdL IS DI 2084 d8F H WAl I Rdprex
SN B 22 ATSCl 1 TAIGT AT ST gabT ©l 6 AIgel W W@t o Rebier WITfud B
aTe] AR QU Y § qA1 15 Wigel W fAva 6 gR1 Gifva srggiarsl aRarS T fgdl @) &
ST TETferd o1 Repfex oM &1 B qof &R foram 11 8, offhd ol d |ameld Rv
& fepan T gl

I A A Foil R ST dwme w2 S 9 oy 7 5wt wEifera I
RepfeR BT FATe gl 99 & URH B &b G2 & B HUT Y Al Ishl § ol b dear
1 fqare YA P AI-AA U b FE dear Bl Al AR B S A |
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(ix) Need to provide adequate compensation to farmers distressed due to
loss of crops caused by deficient rains and pest attack in Seoni and Balaghat
districts of Madhya Pradesh.

#t dig Rig WA (qremare) : <¥ H A Uew & Sfaid Ryael d qrarare Rl @ e
dedilell Ud Ul B WG 2015 DI M, AWM Td A Bl HH qU d DT THIT
(YRMETRY, diell J7T) qAT = FHIRAT & BROT AR A H JHAM g3l 2l el [ @R T
B @l 31 VG H [T vd W g SHfIedTeE &1 B8 e T8l 8 b BR HED
P A SIH-AR BT Db I~ 8 bl 2] B JhAM & qd & Aber b JJAR YD
DT DIS Ao IR AT T B F SR ITH NG MHTA TG AT AT 2

3d: A g WAR A JRY 8 6 PR $UD & 39 dbe B TSl H dcblel
HIATIST A AT B FaRI B B HUT BN
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(x) Need to provide at least 1000 MW of power from the Central pool to
Karnataka reeling under the power crisis.
SHRI PRALHAD JOSHI (DHARWAD): Karnataka is facing a major power
shortage. The state is currently having a shortage of power ranging between 1500
MW and 2000 MW. While the State's requirement is 167 MU (Million Units) per
day, it receives only 127 MU, resulting in a shortage of 40 MU. Further
aggravating the situation, the Udupi Power Corporation Limited (UPCL) thermal
plant, which was providing 1200 MW, has suddenly tripped. The Raichur Thermal
Power Station (RTPS) (200 MW) is down. The problem at Bellary Thermal Power
Station (BTPS) unit is also yet to be resolved and centra generating stations are
supplying only 250 MW. Wind generaion too has fallen alarmingly from 1000
MW to just 300 MW. The worst suffers are the small and medium enterprises. As
most of them do not have captive power plants, they have to depend solely on the
State power generating units. In the light of the severe power crisis in the State, I
request the Union Government to provide atleast 1000 MW of power to the

Karnataka from the Central Pool as soon as possible.
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(xi) Need to set up a Component Unit in Blood Bank at Sanwaliya
Government General Hospital, Chittorgarh, Rajasthan.

st T vt St (feritse) @ Rrilee d@e a3 & Rien qeen RrieTe d Ra
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(xii) Need to grant a special package to Rajasthan for promotion of tourism
in the State.

COL. SONARAM CHOUDHARY (BARMER): Rajasthan occupies place of
distinction on the world tourist map for its rich cultural and historical heritage. The
Parliamentary Constituency which I represent in this august House consists of
many prominent sites like the historical Sonar Fort of Jaisalmer which was built in
the year 1156, Patwa, Havelis of Nathmalji & Salamsinghji, Parshvnath Temple
and Kapavriksha (the tree renowned for granting all wishes), Temples of Keradoo
in Barmer, famous Well of Batadoo, etc which are the living examples of stone
carving. Similarly, the historical fort of Siwana of Mughal Era, Pall of Veer Durga
Dass situated in the hills of Chhappan, Kuldra and Kharwa villages of Jaisalmer
depict the glorious history of bravery of Rajputana. Besides the places of religious
importance are found in abundance like Tanotrai in Jaisalmer, Dungarrai Temple
in Mohangarh, eminent Baba Ram Dev Temple in Ramdeva, Jain pilgrim centres
like Lodarva, Nakoda Temple, Hinglaj Temple, the famous Temple of Brahmaji in
Asotra, etc. The sand dunes, Kapaleshwar of Chohten, Haldeshwar Mahadev
Temple famous as mini mount Abu are all places of attraction. All these places of
historical, religious and rich cultural heritage are places of much tourists interest.
Domestic and foreign tourists visit these places and as per a survey 20% of foreign
tourists visit Jaisalmer. However, as per ground realities, this area in neglected
with regard to promotion ot tourism. In case all the above sites are included in the
list of Swadesh Darshan, Prasad scheme as well as Special Desert Project, the
importance of these places would automatically go up and Rajasthan would get a
further boost on the World Tourism Map.

I most earnestly urge upon the Hon'ble Prime Minister and Minister of

Tourism to grant package to Rajasthan for Tourism.
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(xiii) Need to extend Bundelkhand region like benifits to areas along river
Yamuna in Akbarpur Parliamentary Constituency, Uttar Pradesh.
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(xiv) Need to ensure safety of sacred Ram Setu between India
and Sri Lanka.
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(xv) Need to relax the norm under Swach Barat Mission to facilitate
construction of School level toilets in the country.

SHRI R. DHRUVANARAYANA (CHAMRAJNAGAR): I would like to draw
the attention towards the fact that the Union Government is implementing so
many programmes to provide education to children by spending huge amount
every year. We can see, there is a spurt in students' admission in Schools,
especially after the Right to Education (RTE) Act and also mid-day-meal scheme.
But the available basic infrastructure facilites are turning out to be inadequate to
meet their daily needs because of change in norm under Swachh Bharat Mission
that prevents taking up works on bulding toilets in Schools.

As per present norms under Swachh Bharat Mission, only individual toilets
and community toiltes can be built, omitting School-level toilets. The lack of toilet
facilities in Schools, especially in Girls' Schools, force them to wait in serpentine
queue.

Hence, I urge the Union Government to relax the norm under Swachh

Bharat Mission and provide permission to build School-level toilets.
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(xvi) Need to announce a revival package for the flagging cashew
industry of Kerala.
SHRI KODIKUNNIL SURESH (MAVELIKKARA): I would like to highlight
the problems being faced by Cashew industry in the country. Cashew industry
employs around 5 lakh workers, mostly women and from among Dalit
communities. Out of this, around 2 lakh people are from Kollam district of Kerala
alone. Now the industry is facing severe crisis and the factories are on the verge of
closure. The reason is that the factory management imports raw cashew from
foreign countries at higher price, process here and make finished product before
marketing it. Now the finished product is not cost effective compared to the
production cost and the owners are running into huge loss. This has forced them to
close down the factories as a result thousands of families are falling into debt.
Hence, I urge Ministry of Commerce and Industry to intervene in the matter

urgently and announce a revival package for the cashew industry.
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(xvii) Need to convert the stretch of National Highway No. 49 between
Madurai and Dhanuskodi in Tamil Nadu into a four lane road.
SHRI A. ANWHAR RAAJHA (RAMANATHAPURAM): Infrastructure
augmentation in the country got a boost with enhanced road connectivity when
previous NDA government gave a thrust to it. Laying of 4 Lane highways under
the Golden Quadrilateral Project proved to be a land mark achievement. National
Highways Authority of India entrusted with this responsbility had announced then
the linking of Delhi-Rameswaram with much fanfare. Unfortunately that remains
incomplete even now. Recently, another announcement was made linking
Madurai-Dhanuskodi through NH 49 and laying a 4 lane road to a streth of 192.7
kms. This would meet a purpose of linking headquarters Madurai with
Ramanathapuram, linking pligrim centres Madurai and Rameshwaram that draw
pilgrims from all over the country and linking strategically important border point
Dhanuskodi with the National Capital. It is learnt that even this latest project is
sought to be curtailed and only up to Paramakudi a 4 lane road (87 kms) will be
laid while Ramanathapuram will only get a 2 lane with paved shoulder for a
stretch of 120 kms. It is totally disappointing. At a time when the Union Ministor
of Roadways is talking about laying a Sky Road between India and Sri Lanka
across the Gulf in the Bay of Bengal it is necessary for the Union Government to
complete entire stretch up to Dhanuskodi without any further delay. Hence, I urge
upon the Centre to take urgent and immediate steps in this regard considering the

overall benefits.
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(xviii) Need to take suitable steps to retrieve Kachchathivu island
from Sri Lanka.

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): The centre's apathy to
the plight of Tamil Nadu fishermen continues. Over 1000 fishermen have been so
far killed or maimed by the Sri Lankan Navy. This brutality continues even after
the change of guard of Sri Lanka. Narrowed into a tiny area, they are deprived of
their traditional fishing rights and their livelihood is shattered.

Whether Kachchathivu was a disputed territory or a ceded one is the bone
of contention before the Apex court, where the cession is challenged by the
Hon'ble Chief Minister of Tamil Nadu.

The Raja of Ramnad had the sovereignty over Kachchathivu. Geology
Professor M.S. Ramasamy stated that Kachchathivu, but its land mass, was an
integral part of Tamil Nadu. The church there was built by Ramasamy Padaiyachi,
a Tamilian. All these are documented. So there can be no dispute. It was also
under the permanent occupation of Tamil Nadu fishermen.

While the median line was drawn in equidistance on the Bay of Bengal and
the Gulf of Mannar, as mandated by the International maritime law, it was not so
on the Palk Strait, sine Kachchathivu lies closer to Tamil Nadu.

1974 and 1976 agreements were mere executive orders and were not
ratified as mandated by Section 8 of the 1974 agreement.

The present Government on the one hand is trying to retrieve the island, on
the other hand to evade the question of Kachchathivu, the centre is proposing deep
sea fishing as an alternative. To facilitate this, the centre has to allot Rs. 1520
crore as special fund and also a recurring grant of Rs. 10 crore per annum for
maintenance & dredging.

Sri Lankans are scutteing any Settlement of this issue.

Hence, the solution lies in the retrieval of Kachchathivu, which i1s a

sovereign right of Tamil Nadu.
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(xix) Need to make mandatory 100% reservation in packaging norms for
foodgrains and sugar in Jute bags for the year 2015-16.
SHIRIMATI PRATIMA MONDAL (JAYANAGAR): As we are well aware,
next to cotton, jute is the most important natural fibre and has the second highest
production among all natural fibres of the world. The environment aspect,
biodegradability of jute and importance of the jute industry in Eastern and North
Eastern India seek 100% mandatory packaging norms under the JPM Act.

From November 2012 mandating reservation norms for packaging of
foodgrains in jute bags continued upto 90%. Similarly in November 2012 itself
mandatory norms for packaging of sugar in jute bags was reduced to 40% from
100%. The jute industry received a further set back when the mandatory
reservation norms for sugar was reduced to 20% in February, 2013 and this has
continued for the last two years. Jute industry has had a very difficult year in
2014-15 when production fell from a high of 16 lakh metric tonnes in 2012-13 to
12.5 lakh metric tonnes. High price of raw jute and perception that demand for raw
jute may outstrip availability has led to surge in raw jute price across the states of
West Bengal, Assam, Bihar, etc. On the export front jute industry has failed to
capture new market and protect old markets because of the 75% cash subsidy that
is being sanctioned by the Bangladesh Government for export of finished jute
goods from Bangladesh. More important is the fact that since 01.04.2007 India
does not have any export incentive policy. Livelihood of 3-5 lakh workers in the
organished jute industry and 40 lakh farmers growing jute for the jute industry
which is primarily located in Eastern and North Eastern India, restoration of 100%
mandatory packaging norms for both sugar and foodgrains will send the right

signals to the jute industry as well as manufacturing sector.
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To protect the jute industry which is one of the oldest manufacturing
industries of India and pivotal to the survival of the manufacturing sector in West
Bengal, I would like to request the Government to kindly ensure 100% mandatory

reservation for packaging norms for foodgrains and sugar in jute bags for the year

2015-16.
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(xx) Need to conduct proper environment impact assessment of the
proposed Super Thermal Power Project of NTPC in Chhattisgarh.
DR. PRABHAS KUMAR SINGH (BARGARH): NTPC is setting up a Super
Thermal Power Plant in the Raigarh district of Chhattisgarh and the site is only 2
Kilometeres from the Odisha- Chhattisgarh inter Stare border. The public hearing
for the project was done in December 2011 in Chhattisgarh only. No information
with regard to the conduct of public hearing was circulated in the villages of
Odisha which are likely to be affected by this project. The proceedings of the
Expert Committee of the Ministry of Environment, Forest and Climate Change are
also silent on proximity of the plant to Odisha-Chhattisgarh boundary. My fear is
that the environment appraisal of the project has been done without taking into
consideration the impact of pollution on the villages of Odisha located near the
Odisha-Chhattisgarh border. My demand is that a proper environment impact
assessment must be conducted and the opinion of the people of Odisha living near
the plant site be taken into consideration before proceeding further as they are in

the affected Zone.
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(xxi) Need to regulate the private coaching/tution centres in the country.
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(xxii) Need to pay attention to drop out problems plaguing IITs and NITs.

SHRI JAYADEV GALLA (GUNTUR): IITs are premium national institutes.
Creamy and meritorious students make it to IITs to pursue their career. But, in the
last 3-4 years, there is sharp increase in drop out rate of students from IITs. The
rate of drop out is increasing year-after-year. In 2012-13 and it registered all time
high 757 in 2014-15. Highest drop out rate is in Roorkee in 2013-14 it was 188
and went up to 228 in 2014-15. The worrying factor is that a relatively new IIT,
Hyderabad has also registered dropout rate of more than 100% between 2013.14
(15 dropouts) and 2014-15 (39 dropouts). The situation is no better in NITs either.
More than 2350 dropped out from NITs between 2012 and 2015.

I understand, one of the main reasons, as per one survey conducted, is most
of the students study engineering due to parental push resulting in inability of
students to cope with academic pressure.

So, I request HRD Ministry to give couselling to parents at the time of
admission, to take special care of those students whose performance, after entering
into IIT or NIT, is not up to the mark and follow the pattern of IIT, Madras and

Kanpur where there are only 8 dropouts during the above period.
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(xxiii) Need to set up Tribal Research Institutes (TRI) for the welfare of
Scheduled Tribe Community of Aralam Farm in Kannur in Kerala
and also to provide basic amenities.
SHRIMATI P.K. SHREEMATHI TEAHCER (KANNUR): I would like to
draw the attention of the Government to a matter regarding the need to set up
Tribal Research Institutes (TRI) for the welfare of Scheduled Tribe People of
Aralam Farm in my Constituency Kannur Parliamentary Constituency, State of
Kerala.

The Aralam Farm was established by the Government of India in the year
1970 with the assistance of erstwhile Soviet Union. It is situated in the Kappad
and Aralam Villages of the Thalassery Taluk of Kannur District, 56 Km away
from Thalassery and Kannur Town and 16 Km from Iritty Town. It was
subsequently taken over by the SC & ST development Department, Government
of Kerala and it distributed half of the area to the landless tribals and run the
remaining area as a Farm for the welfare of tribals.

There are about 2000 Scheduled Tribal families living in the hilly region
Aralam farm today. Tribals are economically, educationally and politically
backward. There is complete lack of awareness about the various development
schemes and programmes implemented by the Government and are also lacking in
facilities like Aanganwadi, Schools, Hospitals and proper transportation, etc.

Hence, I request the Hon'ble Minister to take urgent steps to spread
awareness among the Tribal people about the various development schemes
through training and by setting up TRIs in this area and also to provide the basic

amenities to the Aralam Scheduled Tribe Colony of Kannur district, Kerala.
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(xxiv) Need to take steps for development of Cashew sector in the country.

SHRI N.K. PREMACHANDRAN (KOLLAM): The socio-economic condition
of cashew nut workers is very bad. The average total expenditure is significantly
higher than the average income. The living condition of cashew workers is highly
dependent on the total number of working days. Due to the import-export policy
and the imposition of tax, the factory owners are not able to provide sufficient
number of working days. The cashew sector is facing serious problem. The
interventation of Government is required for increasing the number of working
days to 250, financial assistance for mobilizing working capital, special
arrangement for procurement of raw nuts, streamline policy on procurement of
raw nuts and sale of Kernels, promotion and expansion of marketing, financial
support and technical support for value added products, project for diversification,
etc. Hence, I urge upon the Government to initate urgent action for resolution of
the issues of the issues in cashew sector in the country particularly in Kollam,

Kerala.
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12.10 hours

DISCUSSION UNDER RULE 193
Flood and drought situation in Tamil Nadu and other parts of the Country

HON. SPEAKER: Now, Dr. P. Venugopal has authorized Shri T.G. Venkatesh
Babu to speak.

DR. P. VENUGOPAL (TIRUVALLUR): Madam Speaker, on behalf of me, I
authorize Mr. Venkatesh Babu to take part in this discussion. Thank you.

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Thank you for allowing
us to have a discussion under Rule 193 on the flood and drought situation arising

in Tamil Nadu. ... (Interruptions)

12.10 Y5 hours

(At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam,
Speaker, the comments about the community should not go on record. ...
(Interruptions)

HON. SPEAKER: Nothing will go on record.

... (Interruptions)... ~

3t g, dban A : S S 9HT W a1l S8 Hel b &fera & Raare arar sferd @
Raetms foet =1 T8 drenm| o, g 7 ft 78 Q! .. (ae™) safy 39d! IR-9R SaM,
TP AU BRI, IS 30T T8l ol 98 916 & IN ¥ dai Jel dled, Al I8 SAD! 1e9 Bl

... (cTagT)

* Not recorded.
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HON. SPEAKER: I have already told that nothing will go on record. St % #4
fSavens; fbar gan 8, o1 g1 BRU € e fb g9 foran W

... (Interruptions)"
HON. SPEAKER: Shri Venkatesh Babu, please continue.
SHRI T.G. VENKATESH BABU: First of all, I would like to express my
gratitude and sincere thanks to our hon. leader, Dr. Puratchi Thalaivi Amma for
giving me an opportunity to speak on the flood situation arising in Tamil Nadu due
to incessant rains.

Most of the parts of Tamil Nadu get rains during the months of October to
December through Northeast Monsoon. But this year an unusually very heavy and
extreme rainfall occurred in almost all districts of Tamil Nadu. The four northern
districts of Tamil Nadu, i.e., Chennai, Tiruvallur, Cuddalore and Kancheepuram
had unprecedented rainfall. In many areas the downpour was very heavy in a short
duration of time.

Normally, the monsoon brings incessant rains for a period of three months
giving enough time for draining out and restoration. But this year the rainfall that
is due for three months fell on three days time consecutively. Neyveli in
Cuddalore district, which was already devastated by Thane Storm three years
back, received 437 millimetre of rain on 9" November alone. Chennai received the
second heaviest monthly rainfall recorded in the past more than 100 years in just
20 days of November 2015.

Between November 8" and November 16™ widespread rainfall occurred in
almost all the districts of Tamil Nadu. There were heavy to extremely heavy
rainfall from 8" November to 26" November. The average rainfall in the State in
12 days from 4™ November was 217 millimetre. In a few hours more than 100
millimetre downpour occurred on an average. In four districts, the actual rainfall

for this season up to November 15" was 382 millimetre, whereas the normal

* Not recorded



02.12.2015 69

average rainfall for the entire season of three months of Northeast Monsoon is 290
millimetre only.

According to the Meteorological Department, a deep depression of high
intensity formed in the Bay of Bengal, hit Marakkanam in Cuddalore district on
10™ November. It was followed by another low pressure system which brought
additional rains to Tamil Nadu and aggravated the situation still further.

According to the Indian Meteorological Department, the State has recorded
excess rainfall of 32 per cent between October 1** and November 15™. Even the
Department was taken aback as it could not forecast such a devastating and
unprecedented rainfall and cyclonic effect of such a magnitude.

Overflow from Andhra which also received heavy rainfall from
Krishnanpallam Dam to Kosasthalai river and from Pichatur Dam to Arani river
aggravated the problem still further. Based on the forecast adequate precautionary
measures were taken by the State Government and all the departments were put on
alert. Monsoon preparedness meeting was held on 1% October by the Chief
Secretary followed by video conferences organised by the Principal Secretary
between 26™ October and 5™ November to gear up the administration to face any
eventuality and necessary instructions were issued.

Disaster Management Plan was prepared and kept ready. Taluka level
district management plan was also drawn and all the concerned were put on alert.
All these precautionary measures were taken on the instructions of the hon. Chief
Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma, but for the leadership and
timely action taken by Amma, untold miseries and unprecedented destructions
could not have been averted. Despite all the precautions taken, damages caused by
the unprecedented rainfall were heavy in almost all the districts. It was extensive
in four districts of northern Tamil Nadu. To put in the words of a leading
magazine, ‘it was a deluge’.

Undeterred by the devastation, the well oiled machinery of the State

embarked on immediate relief and restoration work.
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The overflow from the filled up tanks and reservoirs further aggravated the
problem. Amma’s Government had overhauled the entire drainage system
recently, but even that could not drain out the floods. The State was on the anvil of
restoring 121 reservoirs in Chennai city for storing of rainwater before the
monsoon struck a heavy blow. Even the rainwater harvesting, the much acclaimed
plan of execution by Amma, could not suffice.

The demographic nature of Tamil Nadu, especially Chennai city, was its
undoing. The major reservoirs and their waterways were encroached upon by the
greedy realtors in connivance with the previous DMK regime. The 3,000 acres of
marshy land at Pallikaranai situated in the city, which can hold much of rain water,
was also encroached upon. All this contributed to the flooding and inundation of
many parts of the city.

The unprecedented rainfall and the fury of nature have caused extensive
damage in the State - 14,35,695 houses were inundated, four lakh people were
evacuated to 539 relief camps and provided with shelter, food, water, clothing and
medical assistance. Nearly 21,30,000 food packets were distributed to the people
who were affected. Hundreds of water tankers were pressed into service to provide
drinking water, 121 special camps were organised for vaccinating 85,111 cattle
and 32,551 de-worming doses were administered and 120 tonnes of free fodder
were arranged.

In areas where there was total disruption of power supply, generators were
moved for immediate restoration of power supply. Additional staff was deputed.
Hundreds of transformers, electric poles and conductors were replaced in no time.

The floods caused extensive damage to dwellings, crops, infrastructure,
including roads, bridges, drainage and sewage systems, government buildings etc.
Road blocks extending to hundreds of kilometres were repaired and traffic was
restored within a few hours.

Enumeration of huts damaged was done on daily basis and reliefs were

distributed immediately.
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Several teams were formed to assess the loss. Twelve teams of NDRF, four
teams of SDRF and five teams of Coastal Security Force, 500 personnel of Fire
and Rescue Services, 160 men from the Army, with eight inflatable and four pedal
boats and one all-terrain vehicle, were deployed in four districts alone.
Additionally, two columns of Navy with six boats and six helicopters from Air
Force were put in service. SDRF, Coastal Security Guards, Fire and Rescue
Services of the State Government, along with the civilian officials of various
Departments, and Ministers were tirelessly participating in the rescue operations.

Lakhs of State Government staff were engaged in relief operations
throughout the State along with the NGOs. The hon. Chief Minister, after visiting
the flood affected areas, sanctioned Rs. 500 crore on the16™ of November for
relief and restoration work. Immediately relief was arranged to the families of 169
people who lost their lives. Relief was provided to 2,038 cases of loss of cattle and
60,672 cases of loss of poultry and 98,650 cases of hut damage. One additional set
of books, notebooks and uniforms were supplied to students who lost them in the
floods. For those who lost their ration cards, duplicate ration cards were given
immediately. All the relief works were done on a war-footing.

At this juncture, I, on behalf of the Tamil Nadu Government, express my
thanks to the Central forces but for whose timely service the enormous relief
works could not have been accomplished. After assessing the damage, a
memorandum was submitted to the Government of India by the Tamil Nadu
Government seeking Rs. 2,630.85 crore for temporary restoration and Rs. 5,850.34
crore for permanent restoration totaling to Rs. 8,480.93 crore from the NDRF fund
for the flood damages suffered. The Central team has also visited the flood-
affected areas and made an assessment to be placed before the Centre.

Our hon. Chief Minister, Amma, in her letter to Prime Minister
on 23" November requested for the immediate release of Rs. 2,000 crore for
urgent relief work. In her letter, our hon. Chief Minister quoted

that the initial assessment done requires higher finance, which is well



02.12.2015 72

beyond the resources available with the State including the SDRF, and
that the extent of damage is still unfolding and many weeks of monsoon
is still left. I profusely thank the Prime Minister -- on behalf of our Amma and
the Government that she heads -- for the immediate relief rendered and the fund
released.

I cannot but remind this House that during the much more
devastating Thane storm, the previous UPA Government -- in which DMK was a
partner -- released only Rs. 500 crore and that too after much hesitation and
delay. Our Government then was left to carry out the relief operation on its
own. DMK, which criticized the initial allocation of Rs. 500 crore by Amma
as insufficient, donated only Rs. one crore. The people of Tamil Nadu are
asking : "All right, now Rs. one crore is here as relief fund. Where is the
remaining Rs. 1.75 lakh crore?". This is what the people of Tamil Nadu want to
know.

The Opposition Parties are trying to take advantage of this calamity. Instead
of helping the relief operation, massively undertaken by our Government,
they are criticizing the relief work. The Tamil Nadu unit of BJP and Central
Ministers were no exception for it, but they forget the track record of Amma's
Government in disaster management of natural calamities. The excellent and
speedy relief operation carried out by the Tamil Nadu Government under the
leadership of our beloved Amma during the Tsunami holocaust was
praised by the entire world. It was acclaimed by none other than
the former President of USA, Mr. Clinton. The disaster management work
undertaken by Amma's Government during the Thane storm was hailed as a
role model for the entire nation. This time also we will get the appreciation of the
right-thinking people for the tremendous work done by us to save the people of
Tamil Nadu and to mitigate their sufferings.

Our Amma, as frequently quoted by her, is ‘by the people’ and ‘for the

people’. The civic infrastructure including rails, roads and buildings need to be
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strengthened to withstand rain and resulting flooding. This also calls for changes
and improvement in urban planning methods and norms. The long-term need is for
better water management and measures to conserve water, which can turn even
flood into a boon, and with one more month of active North-East monsoon left, the
rainfall figures in the State are expected to really shoot-up. Another spell of heavy
rains is predicted by the Meteorological Department from 29 November 2015,
particularly, in the southern parts of Tamil Nadu. Even now, there have been
extremely heavy rainfalls continuously pouring, which are devastating Chennai,
Tiruvallur and Kancheepuram Districts.

Hence, I urge upon the Union Government to consider this calamity as a
National calamity because of its large-scale devastation and release immediately
the entire demanded amount of Rs. 8,480.93 crore from the National Disaster
Response Fund for flood damages suffered by the State of Tamil Nadu.

I would like to state that timely release of adequate funds by the Union
Government will help Tamil Nadu to undertake temporary and permanent
restoration of infrastructure and other utilities on war-footing basis.

With sincere prayers for being considerate, let me conclude, Madam.

DR. M. THAMBIDURAI (KARUR): The issue under Rule193 about which he
spoke just now is a very serious matter. The Central team visited our State, but we
do not know what recommendations they have made. Also, heavy rains started
once again and people are suffering a lot. If our Home Minister Shri Rajnath Singh
is here, we would be very happy, but anyway the State Minister is here. I would
request Shri Rajnath Singh Ji to come over here. It is a very serious matter and that
is what I wanted to state.

HON. SPEAKER: Just now the discussion has started. You can also speak on this
issue. The discussion, which has started just now, is on flood and drought situation
prevailing in several parts of the country.

Now, I call Shri P.C. Mohan.
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SHRI P.C. MOHAN (BANGALORE CENTRAL): Madam, I thank you very
much for giving me an opportunity to speak on this issue.

The southern parts of our country, especially in Tamil Nadu and in the
neighbouring State of Andhra Pradesh, it has been raining very heavily for the past
three weeks. The situation in Tamil Nadu, especially in Chennai, is worse. As we
all know, we have been watching on the TV also and people who are coming from
there have been telling us that the situation is so bad that schools have been shut
down, airports have been closed, train services have been cancelled and the people
are living in a very grim situation there.

I thank the Centre for its intervention. Our Prime Minister Shri Modi spoke
to the Chief Minister of Tamil Nadu the other day assuring her all help from the
Centre. He spoke to Jayalalithaa Ji on the flood situation in parts of Tamil Nadu
and assured her all possible support and cooperation in this unfortunate hour. |
thank the Prime Minister for giving such a nice statement about which people are
very happy.

Ten teams of the National Disaster Rescue Force have already been
dispatched, four of which are already in Chennai, and the rest will be flying in
tomorrow. At the same time, we are all requesting the Chief of NDRF to send
more teams from Bengaluru and Andhra Pradesh.

Karnataka, being their neighbour, we sympathize with the people of Tamil
Nadu and Andhra. We know the situation which they are facing and I would like
to tell them that they have our complete support. Thank you.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, the situation
is very grim because both floods and drought have affected our country. Vast areas
are under flood and half of India is affected by drought. The data shows that 302
out of 614 districts are reeling under drought, which is the highest since 2009; and
forty per cent of the area in different parts of India is affected by floods.

Along with Chennai and other parts in Tamil Nadu, floods have very badly
affected the State of West Bengal also. I have raised this issue on the floor of the
all-Party meeting convened by you on 25™ of November. The State Government
asked for a relief of Rs. 6,000 crore, and I questioned the Government as to how
much money was allotted by the Centre to grapple with the situation. Then, very
promptly, Shri Venkaiah Naidu assured me that he would send a reply and
accordingly he had sent a reply stating, “Dear Sudip Da, as per the information
that we have got, Bengal got the entire amount of Rs. 367 crore which has been
released from SDRF for this year.”

Further details will be available tomorrow afternoon.” I will possibly get to
know the further information. When we asked for Rs.6,000 crore, how did SDRF
release only Rs.387 crore? What is the system of assessment? The Central team
goes and it comes back. How do they assess the gravity of the situation? They go
together to make the assessment of the situation. But when they take the decision,
they do it of their own. We broadly disown this.

Tamil Nadu is, no doubt, affected very badly. Let them get more money.
We have full support for them. What I heard yesterday was that their demand was
up to a certain extent. But a very minimum amount has been released. The
situation is becoming very difficult to be tackled by the States’ own monetary
resources. I would say that the Central Government on the one side is not releasing
the money on time and on the other, the State Government is not capable enough
to tackle the situation up to that limit with their own sources. Many Central
projects are also being affected. Right from August, there has been no rain in the

country except in a few places. So, the drought is also equally affecting. West
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Bengal is a sufferer of both flood and drought. Four districts particularly,
Burdwan, Bankura, Purulia and West Midnapore are affected by floods. There is
unprecedented rainfall on one side and drought on the other side. This is actually a
serious condition. We propose that farmers and the flood affected people ought to
be provided with drinking water, food and alternative seeds. On the other side,
DVC is not giving water. Tenughat project of West Bengal has no water. How can
this situation be overcome? I would request the Central Government to give
necessary instructions to release DVC water for this purpose, in consultation with
the State Government at the earliest possible time.

Due to flood and due to drought very poor people and farmers lose their
income and assets. They are to face a distress sale. They become much poorer.
They do not become poorer. They become the poorest. I would also suggest one
thing. The Government has a huge stock of food grains under FCI. The Food
Corporation of India can supply more amount of food grains to the flood affected
areas and to the drought affected areas.

In deficit monsoon, death of farmers is also very much alarming. I would
say that the Central assistance is also being reduced for ICDS project. Earlier, the
Central Government used to give them lion’s share of the fund to run the ICDS
projects. Now it has been said that the State will share the maximum portion and
the Centre will give the remaining portion. It is another burden on the shoulders
of the Government. We keep saying here that the West Bengal Government has to
repay a debt of Rs.2,30,000 crore and against that loan taken by the previous
Government every year the Central Government takes Rs.20,000 crore from the
State Government of West Bengal. In that regard we have categorically said that if
we are repaying the old loans taken by the previous Government out of the loans
being given by the present Government, it is a precarious condition.

SHRI M. VENKAIAH NAIDU: Sudip-da, you are here and Saugata-ji is here.
The system is like that. Whether it is this Government or that Government it

makes no difference. State Government means the West Bengal Government.
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Earlier it was CPI (M) Government and now it is Trinamool Government. That is
the system in India. If there is some other way you suggest it. You can give a new
idea to the effect that a new Government need not take care of whatever the
previous Government has done. But such a situation is not there under the
Constitution. I am just taking this liberty because you raised this issue earlier also.
SHRI SUDIP BANDYOPADHYAY: I agree with you. What I meant was that a
Government which ruled the State of West Bengal for 34 years had run a huge
debt of Rs.2,30,000 crore and the repayment burden of that fell on the new
Government of the State, for which the Central Government naturally deducts
Rs.20,000 crore every year.

Now some positive steps have to be taken by the Central Government. I
want to know what are the functions of the following Centrally-aided projects.
These things happen very broadly. Can we involve additional days of work under
MNREGA project? Diesel subsidy scheme for farmers in affected areas,
enhancement of ceiling on seed subsidy, interventions for saving horticulture
crops, implementation of additional fodder development programme, allocation of
Rashtriya Krishi Vikas Yojana (RKVY), availability of seeds and other inputs for
kharief 2015, crisis management plan for drought for the year 2015, how are all
these schemes rising to the occasion?

Madam, such instances of floods and droughts have to be managed with
imagination, with some farsightedness and advanced planning. We have to make a
proper plan in advance. These affect our country any time any moment, nobody
can say. Global warming is manifesting in these weather changes. The whole
world is now becoming conscious of the effects of climate change. There was a
huge convention in Paris very recently and these issues have been raised and
discussed there.

As regards functioning of the State Disaster Relief Fund (SDRF), nowadays
there is a system wherein the Central Government gives money to the State fund in

advance. But if the flood or drought becomes worse, then the Government has to
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spend the money primarily. The Government of West Bengal has already spent
more than Rs.1,000 crore in spite of the huge financial crisis it is in. The State
Government has asked for Rs.6,000 crore but only Rs.367 crore were released and
that too is yet to be received. I came to know about this relief order from Mr.
Venkaiah Naidu-ji.

Madam, I would submit that flood situation in Tamil Nadu be dealt with on
priority. But the situation being faced by West Bengal due to floods and droughts
is a very serious situation. Government of India should rise to the occasion with all
sorts of assistance. It should discuss with the Chief Minister of the State in a broad
way. The recommendations of the central teams that visit and assess the situation
should not be taken as final. The Chief Ministers of the States are made by
people’s representatives. When they are asking for some financial assistance, it
should be taken up on priority.

This discussion was very important and I think those States which are
affected by drought and floods, especially West Bengal, which I represent, and
Tamil Nadu should be taken on priority.
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Hon. Speaker
Madam, the issue that has been raised under Rule 193 is a very pertinent and
sensitive one. We all have witnessed the ferocity and the frenzy of the nature in
Tamil Nadu in the recent past. Virtually the entire country has been ravaged by
the fury of nature frequently which even took a toll of lives in addition to huge
financial loss. We are undergoing a severe environmental and ecological disaster
and the community of the world is pondering over it in order to deal with this kind
of situation.

In India, we have various meteorological divisions. Somewhere we are
destined to face drought, somewhere it is flood and now due to fury of nature,
even the desert has been flooded and those areas which earlier witnessed the huge
rainfall are facing the drought-like situation. So, naturally no area could be as
usual demarcated as flood-prone or drought-prone area now because it is the freak
of the nature which determines the fate of any area of our country.

I am also hailing from a State which is prone to flood like other flood-prone
areas. This year also, a large swath of West Bengal has been ravaged by flood.
People have lost their crops, their properties, their livestock etc. but no succour
worth its name, no assistance worth its name has been provided to those flood-
affected people of the State in spite of high-flown promises that were made
frequently.

I would also like to draw the attention of the House and the Government
that we cannot dictate the nature on our own terms. At least we can mitigate the
sufferings of the common people provided we have the appropriate post-disaster
management facilities available with us.

A number of institutions have been created on for dealing with these
unforeseen and unprecedented situations. For your kind recall, I can cite the
Cyclone Phailin in Odisha and Cyclone Hudhud in Andhra Pradesh. Due to the
Cyclone Phailin, Odisha incurred a loss of more than Rs. 30,000 crore; for

Cyclone Hudhud, Andhra Pradesh incurred a loss of more than Rs. 1,00,000 crore.



02.12.2015 80

In order to adopt to environmental vulnerabilities, the Government needs to
provide 2.5 per cent of the GDP, that is, more than Rs. 3,00,000 crore. ...
(Interruptions)

Here my esteemed colleague Shri Sudip Bandyopadhyay had cited the issue
of Bengal floods. He was striving hard in order to save the face of his leader who
happens to be the Chief Minister of West Bengal and who used to remain busy in
holding melas, festivals, etc., whereby crores of rupees are being spent only to
satisfy her ego but insofar as farmers and flood-affected people are concerned she
always remained indifferent to those hapless people. ... (Interruptions)

SHRI SUDIP BANDYOPADHYAY: He is talking about melas and festivals.
How is it related? ... (Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: It is relevant. You just referred to your
government. ... (Interruptions)

SHRI SUDIP BANDYOPADHYAY: It is your government also.
(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: It is the State Government, the West
Bengal Government, that is, your Government. ... (Interruptions)

The West Bengal Government is an indebted government. You are pleading
for financial moratorium, etc. from the Central Government but the fact i1s that
when you assumed power you were well aware that you were inheriting a State
which was a debt-ridden State. So, from the beginning you had to be pragmatic in
your expenditure and in running the government, where you have failed miserably.
Now, the debt burden has gone up to Rs. 3,00,000 crore; nobody will help you to
salvage the situation besides God. ... (Interruptions)

HON. SPEAKER: Two more Members from your party want to speak on this.

... (Interruptions)
SHRI ADHIR RANJAN CHOWDHURY: Even in West Bengal, farmers are
committing suicide. It is a regular feature. In West Bengal, the minimum support

price which is meant to be given to these farmers so that they are not compelled to



02.12.2015 81

indulge in distress sale is not being given. The entire infrastructure in West Bengal
is in a shambles.

All the institutions in West Bengal are viciously politicised. That is why,
the farmers are not being given their due in spite of availability of funds.
Minimum Support Price is now Rs.1410 and Rs.1415 plus bonus. But the farmers
are compelled to sell their produce as is determined by the middlemen. So, the
fate of the poor farmers is now being dictated by the middlemen in connivance
with the political apparatchiks of the State of West Bengal. Even the irrigation
facilities are not being provided. That has been referred to by my esteemed
colleague. DVC is not being run by the Central Government only. The States of
West Bengal and Jharkhand are co-sharing the DVC. Before discharging water,
you should put your argument in a befitting manner so that in future there should
not be any disturbance for irrigation.

I would request the Central Government to provide the money that is
required for the State in the way that is very known to the Central Government.
Institutional credit should be given to those farmers. In India, only 2.3 per cent of
institutional credit is being given to those poor and marginal farmers. I would like
to know how many areas of West Bengal are being covered by crop insurance
because only 18 to 19 per cent area of our country is under crop insurance. So in
order to give some relief to those flood and drought affected farmers of our
country, we should offer something which may help them to survive in this

situation.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I was a witness myself
or a victim myself when rain was ravaging Chennai. The Railway Convention
Committee was on tour and I was travelling from Bhubaneswar to Chennai. That
was on 15™ November, 2015 and on that day, there were dark clouds over Chennai
and roads were flooded. The moment our flight landed at Chennai Airport, I was
really very apprehensive whether I can reach my hotel or not. But the General
Manager of Southern Railway told me that we can navigate. He used the word
‘navigate’. I looked up to his face and told him that he is using the word
‘navigate’. He said that Sir, we have to ply through vast mass of water. But our
roads are good and we can go through.

I was a bit apprehensive because a Committee tour itself is not a single
Member affair and it can only have its impact if more Members come and
participate. Subsequently, Mr. Venugopal and other Members also arrived. But
we were all confined for two days in that hotel only. We could not go out. That is
supposed to be the main centre of Chennai and our point of discussion went
around relating to the Chennai main station which is in a low lying area. Most of
the officers who were controlling traffic, they were more concerned how to restrict
the movement of train and how to make passenger, at least, to go out and come in
so that nobody would say that the train service has collapsed. They did a better job
in that. But yesterday we all came to know, we saw the visuals in the television
that the whole Chennai airport is flooded. That shows that since last so many days,
for the last 20-21 days, there has been incessant rain, that is the North-Eastern
monsoon which normally comes in the middle of November and continues till
mid-January but never ever, as [ had heard in Chennai that day, they had witnessed
this type of heavy rain in Tamil Nadu. Large parts of Tamil Nadu have been
flooded. Lakhs of people have been inundated. Their houses have been flooded.
Three districts of Southern Andhra Pradesh also have got incessant rain. This has
something to do with the Al Nino effect. If the water in the Pacific Ocean gets

heated up, then we get this type of torrential rains or heavy showers in some parts
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and we experience drought in some other parts. Many areas do not get rain as
usually they should get.

When we were there, the hon. Chief Minister of Tamil Nadu went around,
Shri Venugopal will agree with me. It is because this was a point of discussion not
only in Chennai itself. How could a Chief Minister move around the city when the
whole city is flooded? That is how a leader of calibre in a State should function.
She demonstrated it. Her instruction was to go to the people. One of our hon.
Member of Parliament from the AIADMK is a Member of our Committee and
when we telephoned him and asked him as to where he was and that we were in
his State and he replied that he was in his Constituency and that the instruction
from his party was that he had to be with the people. He was some 300 kilometres
away from Chennai. But that place was also affected by incessant rain and people
were suffering. As much support as was possible was being provided to the
people. But that was not adequate. No Government can provide whatever is
possible in a normal ways, life goes on, the Government can provide. But at least
the Government gave a sense that the Government machinery was with the people.
When some disaster strikes that is how the Administration should react to at the
first instance.

As I had said on earlier occasions, the first thing is to rescue the people
when a disaster strikes. The second is to provide the people with relief and then
comes rehabilitation. These are the three "R’s that are to be followed when disaster
strikes any place. First the people should be rescued. That is what our hon. Chief
Minister, Shri Naveen Patnaik had done when Phailin had struck the State of
Odisha in 2013. The Southern part of Odisha was affected. More than 10 lakh
people were evacuated from the affected area. This is a lesson which we had learnt
after 1999 super cyclone. At that time there was a different Government in power
in the State. When the Administration informed the people that the wind is coming
with this magnitude of velocity and they were asked to shift to a better place for

shelter. People did not leave. In 1999 when the Administration informed the
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people that the wind was coming with this magnitude of velocity and they were
asked to shift to a better place for shelter, people did not leave. But in 2013 when
prediction about Phailin had come, more than 10 lakh people were evacuated and
people came on their own to the cyclone shelter to different other places. Rescue
was done. Hardly two or three people died and that was because of accident at
other places. But people were evacuated to cyclone shelters. They stayed in those
places for 7 to 10 days and then went back after the cyclone receded.

13.00 hours

But my concern here is this. The Government of Tamil Nadu has demanded
around Rs. 8480.93 crore for immediate help. They have also given a suggestion
that the State Disaster Response Fund also should be borne by the Government of
India. Odisha has been demanding the same thing. During the time of Phailin,
repeated requests had been made.

I endorse what the Government of Tamil Nadu has said and I expect that
the Government will take action. The hon. Prime Minister himself has said on an
earlier occasion regarding the flood situation in Chennai and the surrounding areas
of Tamil Nadu and Andhra Pradesh.

My only request here is, flood had occurred in Mumbai. All of us were
surprised to know as to how Mumbai could be flooded like this. But subsequently,
we came to know that due to the choking of Mithi River, water discharge was not
happening normally. A lot of habitations have come up in those areas which has
choked the discharge of rain water or storm water. That had actually caused flood
in Mumbai. A similar situation has also happened in Chennai. Subsequently, after
the flood recedes, I think there is a need to go into this aspect also. It may be legal
or illegal but you have to allow free flow of water to the sea. If that happens, this
type of flood will not occur.

Madam, Bhubaneswar is a planned city. It is on a high ground. Normally,
during my childhood days, I used to see that whenever rain falls in the morning,

the whole lane gets flooded but after three to four hours, the total city becomes
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clean and dry. But today, most of those areas have been choked through which
water should go out. That is why, when the Minister for Urban Development
including the Minister for Parliamentary Affairs was here, I was thinking of
suggesting about having a discussion on the planned development of our urban
areas. It means urban growth is happening but planned growth is actually not
happening.

I come from a city which is more than 1100 years old. That is a recorded
history. Even before that, habitations must have been there. Two mighty rivers
also flow on both sides of the city. But we are not flooded by river water. We are
flooded by our drain waters because the city is like a cauldron. The river bed is
high and we have to pump out the water into the river bed. I have been trying my
best to get some more funds from the Union Government but to my ill luck, during
the last 18 years, not much has happened whenever Odisha is being considered.
Of course, it needs merit but Bhubaneswar and Puri get the first priority and
Cuttack is always relegated to the background. But here, I will take this advantage
while participating in this discussion. For the last two to three days, I have been
trying to raise this issue in the ‘Zero Hour’. Somehow or other, I have not been
that lucky to raise it. It is relating to Phailin issue which Shri Adhir Ranjan
Chowdhury had mentioned. It struck us in 2013. It received the attention of the
United Nations which said that the best disaster management had been done in
Odisha under the leadership of the Chief Minister. But as the Minister of State for
Home Affairs is here, [ would like to draw his attention to this aspect. As regards
the National Disaster Response Fund, there was a High Level Committee meeting
chaired by Shri Sharad Pawar, the then Union Minister for Agriculture. The State
Government pointed out an error. As there was a commitment that this much of
money will flow but it did not go. And the State Government pointed out the
error.

The Chief Minister received a letter on 10" September, 2014 from the

Ministry of Home Affairs informing him that the expenditure of Rs. 399.83 crore
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was approved. The Minister himself committed to that in this House when I had
raised this issue last year. But this was subsequently not given effect to. This was
pointed out by the Chief Minister to the Prime Minister also on 15" January, 2015.
On 4™ March, 2015 a formal decision at the High Level Committee was supposed
to be taken. In between three High Level Committee meetings have already taken
place. One was on 14" January, another was 24™ March and the third was on 29"
May. Despite the Chief Minister’s repeated requests, despite our pleadings, despite
the United Nations appreciating it, despite the Home Ministry also approving it,
this money has not flown. It is not much. It is just Rs. 400 crore. This is
something, we feel, has been denied. It has been denied to us and it needs to go.

We will be discussing later on the drought situation in the country.

HON. SPEAKER: No, this discussion includes drought also.

SHRI BHARTRUHARI MAHTAB: Drought is much more wide-spread and the
country is affected by the drought to a very great extent. We will miss the point. I
am not dealing with drought now. My point relates to flood situation.

Of course, today the Minister has said that flood cannot be predicted and
rainfall can be predicted. This is what he stated when he was replying to one hon.
Member from Maharashtra, Shrimati Poonam Mahajan’s question. He was
answering to her question. No doubt flood cannot be predicted. But today what is
happening because of the erratic monsoon. Suddenly, we have cloud burst in one
place. This happened in 1982 in Odisha. Beyond Hirakud, there was cloud burst
and there was a heavy rainfall which flooded large parts of Odisha. That had
happened.

Now, science has developed. I think weather forecast in our country also
has developed and it has come to the international standards. Recently, in Paradip
they have also put up an ultra-modern weather forecasting mechanism. That needs
to be replicated in other coastal areas, which can also tell us that we are expecting

cyclone which will bring in more rainfall.
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With these words, I would urge upon the Government to look at Tamil
Nadu and West Bengal; and in-between Odisha is also there. So, look at Odisha
also. Thank you.
HON. SPEAKER: Thank you.

Now, the House stands adjourned to meet again at 2.10 p.m.
13.09 hours

The Lok Sabha then adjourned till Ten Minutes past
Fourteen of the Clock
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14.13 hours
The Lok Sabha re-assembled after Lunch at Thirteen Minutes past
Fourteen of the Clock.
( Hon. Deputy-Speaker in the Chair)

DISCUSSION UNDER RULE 193
Flood and drought situation in Tamil Nadu and
other parts of the Country ... Contd

HON. DEPUTY-SPEAKER: Shri M. Venkaiah Naidu.
... (Interruptions)
PROF. SUGATA BOSE (JADAVPUR): Sir, I will take just one minute.

Just before the Lunch Break, one hon. Member unfortunately made certain
adverse remarks about the Chief Minister of West Bengal while Shri Bhartruhari
Mabhtab praised the Chief Minister of Tamil Nadu and Odisha rightly so. I want to
set the record straight that in July, when there were floods in West Bengal, the
Chief Minister along with some of us was in London. We had gone for a very
important visit to attract investment to the State of West Bengal. The Chief
Minister of West Bengal, upon hearing the news about the weather forecast and
the impending flood situation, cut short her visit. We all came back. The Chief
Minister personally monitored the flood situation from Nabanno, her headquarters.
She took exemplary action. I would also like to express the solidarity of the people
of West Bengal with the people of Tamil Nadu as they face the current flood
situation.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I totally
agree with the hon. Member. Even I was feeling in the morning that this is a
debate where we are discussing about the misery of the people. If we convert this
also into a political debate and then try to criticize each other, no meaningful

purpose can be served. People are in distress. We need to express our concern
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from the House to those people so that they get some confidence that Parliament
of India is discussing about us, something will happen to us. They will have some
confidence. Any reference to any Chief Minister, I heard a mention was made
about the West Bengal Chief Minister at that time, and the same should be
avoided. If any personal remarks about the Chief Minister are made, that should be
removed from the records.

Secondly, I am not here to respond to the debate, I, as an individual, who
lived partly in that area also, I lived partly in Chennai, partly in Bengaluru, partly
in Hyderabad, partly in Delhi, and partly in my place. I move around. Just now,
my daughter and granddaughter had shown some pictures of Chennai. They are
really moving. I am in touch with Chennai on a daily basis. And also with Andhra
Pradesh where six districts are also affected. We are getting updates.

Just now, the Meteorological Department has given another warning that in
another 24 hours, the situation may worsen. Water has entered into the airport, and
run-way; flights were all stranded; trains are not moving. Just now the news is that
Egmore Railway track is partly washed away, partly submerged also. Bus Stands
are not functional. Some of the people are living in the first and second floors.
Water has entered the ground floor. I cannot explain the plight of the ordinary
people. Fortunately, in Chennai, compared to other parts of the country, slums are
comparatively less because successive Governments have taken up welfare
measures by setting up Slum Clearance Boards. Hon. Deputy Speaker was himself
a Minister in the Government of Tamil Nadu. Those areas, which are on the side
of the Coovam river, particularly Velachery, and northern Chennai low lying
areas, are full of water. Women are trying to swim, which they could not; any
number of boats would not help the situation.

Today morning, I want to share with the House, the hon. Prime Minister
had preliminary discussion with the hon. Minister of Home Affairs, hon. Minister
of Defence, hon. Minister of Finance and myself. We have exchanged

information. The hon. Prime Minister spoke to Madam, Jayalalitha ji, and
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conveyed to her that whatever support is required, that would be given by the
Government of India. But the point is that it is not an ordinary situation. I want to
tell the House that there are floods in different parts of the country, even in Andhra
Pradesh also but this situation in Chennai and nearby Kancheepuram is totally
different. In 100 years, this is the highest rainfall and floods. People are moving
through boats, wherever boats are available. There is totally no road traffic
anywhere in the city. People are advised to stay indoors.

Now, a warning is coming that in another 24 hours the situation may further
aggravate. My standing up today morning is just to convey to the people of Tamil
Nadu, more particularly the people of Chennai and other areas affected by floods,
that Parliament of India is concerned about you, something is being done; be a
little confident. This is not the time to criticize each other. Naturally, there will be
anxiety among the people. Certain television channels are going and asking the
people as to what they have got. Naturally, one must understand. Who are the
people who will serve the suffering people? Again, they are the employees, who
are also human beings, and their houses are totally drowned. They are not able to
come out of their houses. That is another problem. That is why, wherever
required, Navy has been pressed into service; Army has been put on alert; they are
extending a help hand. The NDRF teams have been dispatched and they are doing
their best in Chennai. There is need for further teams, and support from the Centre,
that also would be given to them.

With regard to the situation at Chennai Airport, with the permission of the
Chair, I just want to show some photos here. This is the photo of some children
trying to climb to the first floor of the airport. Water is coming into the airport
from the rivers. This is the situation inside the airport. This is another photo of a
person with a two-wheeler. His two-wheeler is totally drowned. So, this situation
is something unheard of and unprecedented. The lifts are also totally filled with

water everywhere.
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Mr. Deputy Speaker,
Sir, I just got information about six of my relatives who are in Chennai. They went
to the airport for the validation of their air tickets. But Air India is not responding.
Neither are they giving stamp of revalidation nor are they helping them in any
way. They are simply saying that all flights are cancelled. So, this should be given
importance and this issue should be sorted out on priority.

SHRI M. VENKAIAH NAIDU: You are right. I just got information also that
there are 300 and odd people who are stranded in Chennai Airport and there is no
means of communication for their movement. I have alerted the Ministry of Civil
Aviation also asking them to rush some food and other requirements to those
passengers. Nothing can be done immediately to airlift them by an alternative
flight because when the runway is full of water, you cannot expect any special
flight to come and land there. But at the same time, their daily requirement also
has to be taken care of. It is good that you have brought it to my notice. I have
already had a word with the Ministry of Civil Aviation officials and I will be
requesting them again.

Sir, relief camps have been set up by the Government of Tamil Nadu at
various places and also by the Government of Andhra Pradesh. Two columns of
Army Garrison Infantry Battalion have been pressed into service in Tambaram and
also in Urappakkam areas of Chennai after the Government of Tamil Nadu sought
the assistance of the Army. The Navy is on standby for any help. What I am
thinking is, - it is just my loud thinking — normally if you press Army into the
normal work, what sort of impact will it have on the State Administration? This is
to be thought of. So, the State Government has to take a call and I feel — this is the
feedback I got — that there is a need for the Army to go into different areas of the
city and try to help the people wherever required as per the guidance of the State
Government, because the purpose is that the State and Centre should come to the
rescue of the people and provide them essential daily requirements and also lift

them to comparatively safer places. That should be the priority.
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The Home Minister, immediately after this discussion, is going to hold a
high level meeting. The Prime Minister has already told him to conduct this
meeting. They are also trying to coordinate with different agencies. The Director
of Chennai Airport Shri Deepak Shastri has informed that 400 passengers are
stranded at Chennai Airport. They are being taken care of. NDRF Teams are there
to help them.

Without adding anything further, I only request all the Members, let the
entire House express solidarity with the people who are suffering in that State and
in the region. I would also like to mention whether it is the flood situation in
Andhra Pradesh or West Bengal and also about the drought situation in different
parts of the country, meaningful suggestions can be given by hon. Members as to
what can be done on a short-term basis and what can be done on a long-term basis.
Sudipda raised the issue of NDRF and SDRF norms. The hon. Minister of State
for Home Affair is here and the Cabinet Minister is also coming. They will be able
to explain about it in detail and if there are any more meaningful suggestions, the
Government would be willing to accept them and take them in a serious manner
and see to it that whatever can be done is done. That is my request.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Deputy Speaker, Sir, I
would like to make a suggestion for the consideration of the House. While
deliberating on this issued, I said that the flood situation in Tamil Nadu and
Andhra Pradesh is a very serious issue. West Bengal also was affected by flood.
Looking at the gravity of the situation, as has been narrated by the hon. Minister of
Parliamentary Affairs, let this discussion be confined to flood alone. We can take
up the discussion on the drought situation separately on a different day. Let all
political parties and their leaders discuss on this flood situation that is prevalent in
Tamil Nadu and various parts of Andhra Pradesh so that we all can speak in one

voice about this situation and express our solidarity with the affected people.
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HON. DEPUTY SPEAKER: If you all accept it, we can restrict it to the flood
situation.

.... (Interruptions)
SHRI M. VENKAIAH NAIDU: The seriousness will not befelt. Drought is a
different thing and flood is a different thing. I agree with Bhartruhari ji. Let us
confine to flood situation today and subsequently we can discuss....
(Interruptions) Though the Government has to reply twice; the Minister has to
reply twice and all; I do not mind. I will be requesting my colleagues also that let
us today focus our attention on the flood situation in Tamil Nadu, Andhra Pradesh,
West Bengal, wherever floods are there. ... (Interruptions) In Puducherry also
there is a serious flood situation. The hon. Member has also given a notice about
the same. So, let us focus on that and subsequently we can think about discussing
the drought situation in Uttar Pradesh, Telangana, Karnataka where most of the
districts are in drought situation, Odisha, Maharashtra especially the Marathwada
region and all.... (Interruptions)
N g Aea (FEr) ¢ Suteer Sfl, dfe wWiex Aifear 7 g foar of fb 9 ® WY guW W
o Tt gwiE g1 e e aifer 7 ee @ a9 Redve 78 € 98 9) wfiex e &
HHY DI Dol gs 9 8l, Dls MUF B AT DIg = ol &, Wee wR a1 SRy S s
WY, FAGAY THATG DI ST @ A1 8, 3T Y DI Ol d A1 8, q8l SR I D
AN Wl W B gUC H 2 Al I WR Tl BH1 2 AT T8 81 8, 59 R IUTEHE Heled WK B
< Tg T wefAT B
HON. DEPUTY SPEAKER: Already the Minister has made it very clear.

... (Interruptions)
3t g, dban A 2 g9l Bl ARy, AsHAc e 8 S| ... (Interruptions) 1 leave
it to the wisdom of the House, Sir. I leave it to the collective wisdom. Let others
also say what they want to say.... (Interruptions)
HON. DEPUTY SPEAKER: On both sides, you can speak.

... (Interruptions)
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SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, already the hon.
Parliamentary Affairs Minister told that drought can be discussed separately.

Today, only we should concentrate on flood and the connected things. So, it is

better. 3R a8 Juve ol AT A1 IFHT IR W Uhibear AfAer <1l g9a forw 8
fifer ok wafm w2 S &, seiferg @ fRewve ffs] 81 @t a9l & 98 &R 8
5 grae arem forn S &R s @1 ote forn S| Aif T # U gen, 98 ffeaq © &
PHR[G BoTl, S DI AU PR [y IADBT AT Hel AT WAl DR Q|

HON. DEPUTY SPEAKER: Okay. Whatever the House feels, that can be
conveyed to the Speaker also. We can convey to the Speaker what you felt. That
can be changed according to that only.

... (Interruptions)
HON. DEPUTY SPEAKER: Already the Speaker gave that opinion; that is why I
am telling.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: Sir, in this House, nobody will listen except
Naidu sahib’s word. So, we are requesting him.... (Interruptions)
HON. DEPUTY SPEAKER: Okay, this can be conveyed to the Speaker.

... (Interruptions)
SHRI M. VENKAIAH NAIDU: People are getting drowned in flood; still you are
after my blood.... (Interruptions)
SHRI MALLIKARJUN KHARGE: I am not after your blood.... (Interruptions)
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HON. DEPUTY SPEAKER: Okay; Shri Thota Narasimham.

SHRI THOTA NARASIMHAM (KAKINADA): Hon. Deputy Speaker, Sir, thank
you for allowing me to speak on this important issue initiated by the Minister of
Parliamentary Affairs, Shri Venkaiah Naidu ji.

Andhra Pradesh has a vast coastline of about 974 kilometres, which is the
second largest in the country next to the Western Coast of Gujarat. We have the
longest coastline on the Eastern Coast of India. Ours is one of the most vulnerable
States in India to cyclones, heavy rains and floods, being situated along with the
Bay of Bengal, which is known to be the most unpredictable sea in the whole
world for cyclones and natural calamities. Sir, 341.9 lakh people — that is 69.2 per
cent population — of Andhra Pradesh are living in nine coastal districts.

Due to low pressure formed on 14" November, 2015, heavy rainfall has
been received from 15" to 22" November, 2015 in the districts of Nellore,
Chittoor, Kadapa and Prakasam districts and also in parts of other districts,
Anantapur, West Godavari, East Godavari and Krishna. Rains are still continuing
in Nellore and Chittoor districts.

The maximum hourly rainfall received was 106 mm. It is unprecedented in
any of the past events happened in our State. A maximum of 400 mm rainfall has
been received in Bodipadu of Nellore district.

Heavy rainfall received in the neighbouring districts of Krishna, West
Godavari, East Godavari and Anantapur caused extensive damage to the standing
crops and also to the public infrastructure.

Sir, I shall now come to damages. These heavy rains caused large-scale
breaches to minor, medium and major irrigation tanks, and many rivers
overflowed which caused flooding of fields, villages and towns. As a result,
2,273 villages in all, 46 Mandals in Nellore district, 39 Mandals in Kadapa district
and 53 Mandals in Chittor district and parts of other districts were affected. About

25 lakh population were affected and 146 villages were inundated.
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A large number of houses were destroyed. Agriculture and horticulture
crops were severely damaged. All aqua farms were washed away, and fishing
equipments like boats and nets also got affected. Road and bridges, drinking
water, infrastructure and power utilities were also damaged on a large-scale.
Nellore is the worst affected district in these rains. It is followed by Chittoor and
Kadapa. There were also damages in Anatapur district, Prakasam district, Krishna
district, West Godavari district, East Godavari district, etc.

Our hon. Chief Minister, Shri Chandrababu Naidu garu and our hon.
Parliamentary Affairs Minister, Shri Venkaiah Naidu garu are continuously
monitoring the situation and aerially surveyed the affected districts of Nellore and
Chittoor. Our Chief Minister has written a letter to the hon. Prime Minister on 19"
November, 2015 explaining the devastation and sought a sum of Rs.1,000 crore as
an advance amount to our State, Andhra Pradesh.

In regard to human loss, 54 deaths were reported. 2,514 houses were fully
damaged and 16,672 houses were partially damaged.

In regard to the loss in the agriculture sector, as per preliminary estimates, a
total of 3.10 lakh hectares of crops were damaged in nine districts. It may be
valued at Rs.1,419.34 crore.

Now, I come to the loss in the power sector. 3,769 poles, 539 distribution
transformers, 146 sub-stations and 364 km power lines were damaged. The cost
of damages to electric poles, transformers and sub-stations, etc. has been estimated
at Rs.26.30 crore.

In the irrigation sector, a total of 331 tanks and 263 supply channels and
canals were breached. The loss relating to the irrigation sector has been estimated
at Rs.780.77 crore.

In the Roads and Buildings sector, a total of 1,441.33 km of road surface
were damaged. The estimated amount required for restoration both temporary and

permanent is Rs.699.27 crore.
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Likewise, Animal Husbandry, Fisheries, Horticulture, Panchayat Raj,
Municipal and Urban areas, RWS, Handlooms & Textiles and all other sectors
were also badly affected. The preliminary estimated loss in respect of all these
sectors 1S Rs.3,819 crore.

When hud hud cyclone affected Vizag, the hon. Prime Minister visited on
14™ October, 2014 and announced a sum of Rs.1,000 crore as an advance amount.
Till today, we received only a sum of Rs.844.59 crore. We would request the
Union Government to release the balance amount immediately.

Hon. Deputy-Speaker, Sir, ours is a newly divided State and a handicapped
State. This cyclone is a last straw on the camel’s back. The saying in Telugu is,
“Mulige nakka meeda tatikaya padi nadum virigindi ani”. This truly reflects the
situation that exists in Andhra Pradesh today.

We have been facing so many financial problems. Without Central
assistance, it is very difficult for us to take up the relief operations. In view of the
major devastation, we request the Central Government to release an amount of Rs.
1,000 crore as an advance from the NDRF.

With these few words, I conclude. Thank you.
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"‘SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Hon. Deputy-
Speaker, Sir, at the outset I would like to express our wholehearted support and
solidarity towards the suffering people of Tamil Nadu. We are very close with
Tamil Nadu. Sir, your State and our State are the immediate neighbours.

As we are all Indians, the sorrow of the people of Tamil Nadu is our
sorrow; difficulties of the people of Tamil Nadu are our difficulties. The whole
House is with Tamil Nadu.

The Hon. Minister of Parliamentary Affairs, Shri Venkaiah Naidu ji
described the devastation of Tamil Nadu and the kind of serious and alarming
situation, the people are facing especially in Chennai and surrounding places. So,
I would urge upon the Central Government to extend all possible support and
assistance to the State of Tamil Nadu to recover from this disaster.

Sir, now, I would like to speak in Malayalam because my friends, brothers
and sisters from Tamil Nadu understand my Malayalam well. So, let me know
speak in Malayalam. In our country, natural calamities of various kinds happen.
There is drought, flood, and other times there is earth-quake or some other
disasters.

When there is drought we talk about water conservation, and rain water
harvesting, when there is flood, our concern is how to pump out the water and
drain it out to the sea. Our country has advanced much in the area of science and
technology. We have our achievements. We talk with pride about Mangalyaan. .
But even today, in the field of disaster management when there are natural
calamities we are not able to face it perfectly. It could be drought, flood or other
natural calamities, we have not evolved scientific and technological modalities to
encounter disasters. It is a sad fact that we have failed in disaster management.
There is frequent talk by the Government about smart cities; and we also welcome
it. We do need smart cities. But sir, before we think of smart cities; why cannot

we achieve scientific and technological expertise, to tackle natural disaster?

* English translation of the speech originally delivered in Malyalam.
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Chennai is an ancient city. But that ancient city has today become a
leading metropolis. Today, lakhs of people in Chennai are in the grips of flood,
and they do not know what to do. Not just the Indians the world must be watching
us.

The people of Chennai, have the support of all Indians. They dont have
food, drinking water and even places to live, because water has inundated their
houses. Shops have been inundated. Airports and run ways have been flooded.

“Water, water every where

not a drop to drink”

So disaster is such that passengers stranded in the airport do not have
drinking water. If what I have heard is true, this is the greatest flood disaster of
this century. Such is the magnitude of the tragedy that the people of Tamil Nadu
is facing.

So, if we survive this flood somehow, then what will be the after effect, the
other disasters that are awaiting us?

Tamil Nadu is going to see a greater tragedy. I have to request the Minister
and the Government that they will have to sent food and drinking water. But
alongwith it ,an expert medical team should be sent to Tamil Nadu at the earliest.
They should be flown into the affected area. Few days from now Tamil Nadu is

going to face epidemics.

SHRI P. KUMAR (TIRUCHIRAPPALLI) : All the steps have been taken by the

Government of Tamil Nadu...... (Interruptions)
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SHRIMATI P.K. SHREEMATHI TEACHER : In future, we are going to face. I
am not taking about the present. Hon. Amma has already taken all the steps. We
know and we are supporting you. You have taken all the required steps. The
Government of India has also taken the steps. Hon. Prime Minister telephoned
Hon. Chief Minister. We have read about this in the newspapers. I am not
criticizing but wherever the flood occurs in our country or in the world, I am
thinking about the after effects. Thousands of people are going to suffer the
epidemic. I am mentioning about the epidemic. It is going to occur. Epidemic
means diseases. For future, we want to take this thing very seriously. Medical
team, food, drinking and all the required facilities should be provided by the
Government. The State Government is doing that. That Central Government has
already declared that whatever the amount the State requires, we will provide. We

welcome that.

Sir, All I want to say is that, the problem that Tamil Nadu faces today, no
other State has faced in the same magnitude. Do we have proper drainage
facilities in our cities? Is there any drainage in our cities, even in our States?
There is no drainage. In Trivandrum, there was rain for two days and it has

flooded everywhere. What is the scientific method to face these floods?

So while we talk of smart cities, we will also have to think and evolve
ways and means to tackle such natural disasters before they strike us. The State
Government and the Central Government should together discuss and evolve ways
and means to do it.

At least in future we should be able to pre-empt or reduce the intensity of
such disasters. We have taken giant strides in science and technology. Then why
is it that, when it comes to disaster management we are still found lacking? We

are still a failure in meeting this challenge.
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In future, we need the scientific and technological backing to tackle
disasters. Such disaster management skills should reach all areas, especially when
flood disasters strike.

Indeed drought too is a disaster. And it is also a fact, all over India, women
especially mothers bear brunt of natural disasters. Whatever be the step, we will
support whole-heartedly the Government of India and Government of Tamil Nadu.

Thank you.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you Deputy
Speaker Sir for giving me an opportunity to speak on the devastating floods
caused in Tamil Nadu, Andhra Pradesh and Pondicherry.

Sir, for the last consecutive three years, there were no rains in Tamil Nadu
and in the southern parts of Andhra Pradesh. Actually, we usually experience rains
under north-east monsoon. For the last three years, there were no rains and there
was a total failure of north-east monsoon. Actually, there was severe drought in
many parts of Andhra Pradesh and Tamil Nadu.

We were very happy for the initial rains that occurred. All the farmers were
very happy thinking that rain is coming and at least this year they can have their
crops and like that. But unfortunately, heavy rains, that too in a short period,
caused devastating effects. For example, Chennai has experienced rains breaking
100 year old record. It was 100 years back that 108 cm rain had come in Tamil
Nadu. This year, that too last month alone, 119.73 cm of rain has come. Nellore,
being adjacent to Chennai, also experienced rains the same way. That way many
standing crops, whatever standing crops are there, have been damaged.
Particularly, in Nellore alone, around 25,000 acres of aquaculture was there.
Maybe, it is even more. Each acre costs Rs.6 lakh to Rs.7 lakh for the aqua
farmers to harvest. All 25,000 acres of aquaculture have been washed off. That
itself comes to Rs.1500-1700 crore.

All crops of standing bananas and betel leaves have been damaged. Nellore
paddy nurseries have been damaged whereas in West Godavari and East Godavari,
standing crops of paddy have been damaged. In West Godavari, two lakh acres
and maybe, in East Godavari 1.5 lakh acres of paddy have been damaged. In the
same way, in Anantapur, which was actually a drought-prone area, the farmers
have raised some groundnut crops and their crops have also been damaged. In
Andhra Pradesh, particularly, Nellore, Chittoor and Kadapa are the worst affected

districts.
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National Highway No.5 connecting Chennai to Kolkata has been breached
near Gudur in Nellore district. Thousands of vehicles have been stranded on both
sides. It was there for 5-6 days and thereafter only, they could fill up that breach.
The breach has occurred because of, maybe, insufficient vents created without
there being a proper design. Shri Venkaiah Naidu also visited that place. He is also
under that impression and it has come in the Press also. Whereas the railway track
is intact because they have provided sufficient vents for the free flow of water.
However, such vents are not provided on the National Highway. That is why, the
breach has occurred. Even now because of yesterday’s rains, another breach has
occurred and they are yet to close that breach. So, that way, when that being the
case of national highway, all the State Highways and major district roads have
been washed off. Many villages have been cut off from outside world. So, almost
all properties of Government Department, State Highways and district highways
have been damaged. Even poultry has been damaged. Many poultry farmers are
also in a great distress.

So, that being the case, the Central Government has to come in a big way to
the rescue of the State Government. Otherwise, among the farmers, as everybody
knows, there are a number of suicides in Andhra Pradesh, Telangana, Maharashtra
and in some other places. Unless the Central Government comes to the rescue of
the farmers as well as people, it is very difficult for the State alone to come to the
rescue of the people. That is why, I request the Central Government to send a team
immediately, assess the damages properly and assist the State Government in a big

way to tide over this difficulty. Thank you very much.
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SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Hon. Deputy-Speaker, Sir, I
express my sincere thanks and indebtedness to my beloved leader Hon. Chief
Minister of Tamil Nadu — Puratchi Thalaivi Amma for giving me an opportunity
to take part in this important discussion on flood situation in several parts of the
country.

Tamil Nadu is periodically subjected to various natural calamities,
especially cyclonic storms and depressions in the Bay of Bengal. Cyclones Nisha
and Thane had done extensive damages in the past. The recent unprecedented
rains in Tamil Nadu during Northeast Monsoon had resulted in extremely heavy
rainfall in just a few days hitherto unknown for many decades. Tamil Nadu has
taken the brunt of torrential rainfall and fierce winds. Many areas marooned in the
coastal and interior districts like Cuddalore, Kancheepuram, Chennai and
Tiruvallur. These districts had suffered heavy and extensive damages to life of
people, cattle and poultry.

Cuddalore District in Tamil Nadu suffered extensive damage due to recent
incessant rains. Neyveli, Kurinjipadi, Panruti and Chidambaram areas of this
district received 437 millimetre of rainfall in just 6 hours on 9th November, 2015.
Cuddalore district received 324 millimetre of rainfall on 8™ November, 2015 and
9" November, 2015 resulting in floods causing extensive damage to lives and
property.

Extremely heavy rainfall of 342 millimetre flooded Kancheepuram town on
13™ November, 2015. Many taluks of Kancheepuram district suffered very heavy
to extremely heavy rainfall of 275 millimetre on 16™ November, 2015. As many as
12 taluks and 686 villages were badly affected in Kancheepuram district. As
regards Tiruvallur district, it received a heavy rainfall of 604.5 millimetre within a
short span of 10 days which is more than the average rainfall of 604.1 millimetre
received during the entire period of North East Monsoon.

Similarly Chennai received the second heaviest monthly rainfall recorded

in the past more than 100 years in just first 20 days of November 2015 and is still
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continuing. Chennai received unprecedented rainfall of 1139 millimetre between
28t October, 2015 and 20" November, 2015. In Chennai city, 859 locations were
inundated for days together. Chennai and nearby areas were the worst hit and over
170 lives have been reportedly lost throughout the State due to rain related
incidents.

Heavy rains have increased levels of rivers in Vellore district. Appukkal
river has overflowed and flooded two villages near Anaicut on 24" November,
2015. Heavy rain had caused some flooding in other villages in the district, as well
as Vellore city, where affected families have been evacuated. A number of 432
villages have been affected by floods and heavy rain.

In Southern Tamil Nadu, Thoothukudi district was affected a lot. People in
20 localities were rescued and evacuated by boat. Six relief camps have been set
up to house those displaced. Local authorities are also providing food and other
relief items to the victims. Though the rains and floods have battered all over
northern part of Tamil Nadu and coastal districts of Tamil Nadu, 1 would like to
highlight the heavy damages caused by the floods in Cuddalore District and
neighboring places. There was much disruption of life and public inconvenience.
The loss of property is huge. The economic cost of reconstruction of damaged
structures and facilities will be very high.

As the fury of the rain continues, it will take a long time for rehabilitation
of the affected people, most of whom are poor. Incessant rains and floods led
to loss of lives, damages to huts and dwellings, crops and livelihoods.
There were also extensive damages to infrastructure including roads,
bridges, drainages and sewages, government buildings, etc. Though all
precautionary measures were taken, there was heavy, very heavy and
extremely heavy rainfall for days together causing extensive damage to
infrastructure. The reservoirs and minor irrigation tanks and ponds got filled

up soon and their overflow aggravated the problem.
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Meanwhile, the Cuddalore district and Chennai district administrations are
taking a series of steps in various sectors including health in the backdrop of the
heavy rains.

In 16 local bodies of the Cuddalore district, generators were being used to
supply power even as 1,000 employees from other districts have been deployed
to repair faults and restore electricity. About 35 medical camps had been
established and medical services were being delivered.

Fishing sector has taken a huge hit. Fishing crafts which were anchored on
the beach were lost in the sea. Many mechanized boats, FRP Vallams and
catamarans were partially damaged. A total of as many as 3,047 engines
and 8,106 nets belonging to fishermen were damaged.

Floods also battered the road network. The State Highways for a length of
5,694 kilometres have been damaged due to heavy rains. Five bridges and 234
culverts were also damaged. It is estimated that an amount of Rs. 405.35
crore is required to carry out temporary restoration and a sum of Rs.
1,426.53 crore is required for permanent restoration of the damaged roads
in the State of Tamil Nadu.

But for the leadership provided by hon. Chief Minister of Tamil Nadu
Puratchi Thalaivi Amma and the timely action taken by the State
Administration, the State would have witnessed wuntold miseries and
unprecedented destructions. Hon. Chief Minister, Puratchi Thalaivi
Amma announced an immediate fund of Rs. 500 crore for relief and
restoration in the State. When rains that should have been realized in three
months pour within a few days, any number of preventive measures will not

suffice as stagnation and resulting damage are unavoidable.
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Given the scale of suffering as a result of the rains, the government
machinery was in full swing, with Ministers and officials including those
from police and Fire and Rescue Services working relentlessly day and
night to restore normalcy while relief measures had been taken up on a war-
footing. The government machinery under the dynamic leadership of hon.
Puratchi Thalaivi Amma has been working day and night to ensure normalcy.

Puratchi Thalaivi Amma has taken a number of steps to minimize the
losses. People from low-lying areas were evacuated and moved to shelters.
People from the inundated areas were shifted to relief camps and provided
food, shelter, clothing and medical assistance. As many as 22 lakh food
packets were distributed to people rescued and affected by floods.

Measures were taken to provide safe drinking water and early restoration of
power supply. Immediate relief is being provided to families of those who
lost their lives due to floods. In addition, relief is also provided for loss of
cattle and poultry. Besides, relief is being distributed to 98,850 cases of hut
damage and 3,202 cases of damage to houses. Thousands of electric
poles were replaced and medical camps were organised in all the relief
camps. Under the guidance of Puratchi Thalaivi Amma, books, note-books,
ration cards and uniform sets were provided to the flood affected people and
students.

15.00 hours

In Neyveli, NLC is badly affected. Lignite mining and power generation
took a hit as mines were inundated. The power generation was a meagre 600
MW against the installed capacity of 2,990 MW. The management has also
switched-off the conveyor belt system that carries lignite to the thermal
stations because of heavy rainfall. A contingency plan has been put in
place and lignite excavation and power generation would resume shortly.
Most of the blocks in the Neyveli Township were inundated with flood water

entering houses. Roads leading to Neyveli were also cut-off due to heavy
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rain. As rain continued unabated, authorities suspended power supply as a
precautionary measure.

Pumping out of excess water from the Neyveli mines has added the
miseries of the people living around NLC. Nearly, 300-1200 cusecs of water
pumped out from NLC mines to river Paravanar in Kurinjipadi Taluk caused
heavy flooding and damages to life in nearby villages. I wish to record that NLC
has big responsibility to mitigate the damages caused due to the pumping of
excess water. It would be appropriate for NLC to spend from their funds
designated for their CSRactivities. Also, NLC should lend their support to the
District Administration and State authorities for all precautionary and damage
control activities like strengthening and raising of bunds and de-silting of the river
Paravanar.

The civic infrastructure including drains, roads and buildings needs to be
strengthened to withstand the rain and flooding. This also calls
for changes and improvement in urban planning methods and norms. The
long-term need is for better water management and measures to conserve
water, which can turn even flood into a boon.

It is pertinent to mention that the main agricultural seasons like Samba,
Thaladi and Navarai depend entirely on the North-East monsoon. The rainfall
during this period decides the fate of agricultural economy of the State of Tamil
Nadu. Thus, agricultural economy has got a severe hit by the recent floods. Tamil
Nadu suffered huge loss of crops, livestock, fisheries and infrastructure. This
calamity is so severe that it should be treated as a natural calamity and the entire
expenditure towards relief and restoration -- over and above the State Disaster
Response Fund -- should be borne by the Government of India.

Hon. Chief Minister, Puratchi Thalaivi Amma, has submitted a
Memorandum to the Government of India seeking assistance of Rs. 2,630.58
crore for temporary restoration and Rs. 5,850.34 crore for permanent

restoration totaling to Rs. 8,480.93 crore from the National Disaster Response
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Fund for flood damages suffered by the State of Tamil Nadu. Hon. Chief Minister,
Puratchi Thalaivi Amma, has made a request to
the Hon. Prime Minister vide a letter dated 23 November 2015 for immediate
release of Rs. 2,000 crore.

The Inter-Ministerial Central team has visited different places affected by
floods in the State to assess the damage. The team led by Joint Secretary in
the Ministry of Home Affairs included representatives of the Ministries
of Agriculture, Finance, Rural Development, Drinking Water and Power
from Delhi; representatives of Ministries of Road Transport and Highways
and Health from Chennai; and Central Water Commission, Bengaluru.

I sincerely pray and hope that the Union Government would be more
considerate in this regard after assessing the damages caused in the State due to
recent floods. Hon. Prime Minister expressed his deep anguish and grief about the
loss of at least 170 lives in Tamil Nadu due to incessant rains and floods. While
addressing the nation through the 14™ edition of Mann Ki Baat radio programme,
hon. Prime Minister said that he was saddened to witness devastation and deaths in
Tamil Nadu and expressed faith in the strength of Tamil Nadu. Hon. Prime
Minister attributed the nature’s fury to the effect of global warming and climate
change. Even now, Chennai, Cuddalore and adjoining areas are experiencing
torrential rains and damages are increasing. Hon. Parliamentary Affairs Minister
has explained in depth the alarming situation prevailing in Chennai and sub-urban
areas.

I urge upon the Union Government to consider this calamity as a national
calamity because of its large-scale devastation and release immediately the entire
demanded amount of Rs. 8,480.93 crore from the National Disaster Response
Fund for flood damages suffered by the State of Tamil Nadu. I would like to state
that timely release of adequate funds by the Union Government will help Tamil
Nadu to undertake temporary and permanent restoration of infrastructure and other

utilities on war-footing basis. Thank you.
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KUMARI SUSHMITA DEV (SILCHAR): Mr. Deputy-Speaker, Sir, I thank you
for this opportunity to let me participate in an important debate, something that is
saddening to see — the unprecedented floods that have affected the State of Tamil
Nadu. It is of grave concern that the loss of lives and property are devastating.
Some of the visuals that I have seen on television or in the print media are rattling.
The nation stands with the people affected and with the Government of Tamil
Nadu in such a dire situation.

From my experience as a Member of Parliament from the State of Assam, I
understand and appreciate that no matter how progressive a State is, no matter how
economically wealthy a State is, in times of floods and natural calamity, we all
look to the Central Government for assistance. I am happy to see that the hon.
Prime Minister has spoken with the Chief Minister of Tamil Nadu. I hope the
Government of India will take every logistic measure to facilitate the Government
of Tamil Nadu. People are stranded which tells me that the State will need
additional helicopters and boats. People who have lost their homes must be given
clothes, medicines and more importantly, food grains. We would like to know if
NDREF is playing an active role in rescue operations, and how many doctors have
been sent by the Government of India.

I know what a natural calamity can do to a State because of my own
experience in the State of Assam. I have seen the calamities that have affected the
States of Andhra Pradesh, West Bengal and other parts of India, but I hope that the
Government of India will rise to the occasion. The biggest challenge that the State
Government of Assam faced after floods was about rebuilding of infrastructure,
which my other colleagues have stated. The hon. Chief Minister of Assam asked
for almost Rs. 2,000 crore following the floods in September, 2015 only to rebuild
infrastructure and communication networks. But unfortunately, we have got only
some Rs. 300 crore. We had also asked for Rs. 600 crore for rescue operations,

which we have not received. It is appropriate to say that the National Flood
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Commission states that the area liable to floods in Assam stands at 31.60 lakh
hectares.

It is almost 9.4 per cent of the total flood prone area of the country. The
State of Assam has repeatedly requested that floods which recur year after year
should not be simply looked at something that is recurring and need no attention.
But we wanted that floods should be declared as a national calamity. The
Government of Assam has written. But except for a few media houses that cover
the floods of Assam, we see no attention that the national media has given to the
floods of Assam, which Chennai has got. I am happy for it. Every day I wake up in
the morning to see young women, children and old people all stranded in the
floods of Chennai. I pray for them that they come out of it.

I come from an area that is known as the Barak Valley in the State of
Assam. Barak River is our asset. But it also floods every year just like the
Brahmaputra Valley. I am pained to say that in 1981 the Brahmaputra Board was
established by an Act of Parliament. As per my belief and information, the current
Government has made plans to restructure. But till today when we debate about
parliamentary time being put to good use, that Bill has not yet been introduced by
the Water Resources Minister. Therefore, it is my humble request that in the next
Session, please bring the new Bill which restructures the Brahmaputra Board
which has been dissolved. I hope that we will see constructive measures being
taken. I also request that the flooding of Barak River, we had hoped, would be
alleviated due to the Tipaimukh Dam. What is the fate of that project till today?
We do not know about it. I hope this Government will take it up with the
Government of Bangladesh so that the river basins of Barak Valley can be saved
from flooding.

I end my speech once again by saying that we stand by the people of Tamil
Nadu, Andhra Pradesh and West Bengal who are suffering because of the recent

floods.
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DR. KAMBHAMPATI HARIBABU (VISAKHAPATNAM): Hon. Deputy
Speaker, Sir, I thank you very much for giving me an opportunity to speak on the
situation arising out of the floods in various States of the country. The recent
depression in Bay of Bengal caused heavy rains and also caused the damage in
Tamil Nadu, Andhra Pradesh, Puducherry and other States.

Andhra Pradesh is blessed with very long sea coast line of 974 kilometres.
Having long sea coast, we have advantages and also disadvantages. The advantage
is that the sea coast contributes to the economic development of the State. The
disadvantage is that the State is going to have frequent cyclones. Because of
cyclones, we are having lot of damages in various parts of the State. Last year, we
had faced a very big cyclone called ‘Hudhud’ which hit the city of
Visakhapatnam. This year, the cyclone caused heavy rains in three districts of
Andhra Pradesh, that is, Chittoor, Kadapa, Nellore and also caused damaged in
other districts of East Godavari, West Godavari, Prakasam and Krishna District.

Because of the heavy rains, there was a lot of damage for the transport
system. Roads were damaged. Vehicular traffic has come to a halt. The National
Highway-16 which connects Chennai and Kolkata was breached and the road
traffic has come to a halt. As far as the breach of the national highway is
concerned, I have a suggestion to the Government and particularly to the
Department of Road Transport. My esteemed friend from the YSRCP Shri Reddy
spoke about this. The National Highway and the railway line pass in parallel.

When the railway bridges are intact, what is the reason for the national
highway to be breached? The main reason is lack of proper design. Proper vents
were planned on the railway bridges to discharge the flood water from one side to
the other. However, the national highway on many occasions acts as a check dam
and does not allow the flood water to flow from one side to the other side. The
vents provided on the national highway are very narrow, the culverts are very
narrow and they do not allow the discharge of the flood water to the other side.

This is the main reason for the breach to happen on the national highway. I request
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the National Highways Authority of India to check the national highway for the
capacity of the culverts and the vents so as to see that this type of situations do not
recur in the future.

As far as the Railways are concerned, they have diverted some trains and
some trains were cancelled which has caused a lot of problem for the passengers.
In Nellore and Chittoor Districts, the State Government has taken proactive steps
to establish about 61 relief camps. Senior IAS officers were deputed to oversee the
relief operations and people in distress were being taken fare of. Government of
Andhra Pradesh has the experience of facing the natural calamities and taking up
relief operations. Our Chief Minister stayed at the places of distress to oversee the
rescue operations. Hon. Union Minister for Parliamentary Affairs Venkaiah Naidu
also visited the area, reviewed the relief operations and assured that proper
assistance would be given to the flood affected people.

The major loss caused by the cyclone is the loss of agriculture. Crops were
damaged, cattle were lost and goats were lost. The second major loss suffered is to
the aquaculture. Nellore District is the hub of aquaculture activity. The State of
Andhra Pradesh contributes one third of the shrimp exports from the country. I
think about 8,000 hectares of shrimp culture area was totally damaged and a lot of
losses happened.

Loss of life is minimised. About 35 people lost their lives and 14,000
people have been evacuated to relief camps. Government of Andhra Pradesh
announced an ex-gratia payment of Rs.5 lakh for each victim. I am also thankful
for international organisations. International Federation of Red Cross and Red
Crescent Society (IFRC) provided some relief assistance through Indian Red Cross
and I am very much thankful to them. I request the Government of India to come
forward to provide necessary relief to take care of the problems in Andhra Pradesh
where the flood has caused a lot of damage.

Thank you very much.
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SHRI R. RADHAKRISHNAN (PUDUCHERRY): Hon. Deputy Speaker Sir, I
thank the hon. Parliamentary Affairs Minister for taking up this discussion on
emergency basis. Heavy rains have been pounding the Union Territory of
Puducherry and Karaikal region for past few days. Large areas of Puducherry and
Karaikal have been inundated with water. A large number of houses, agricultural
land and farmers have suffered immensely due to floods. Puducherry is an
adjoining district of Cuddalore. So you can know that the extent of damage that
has been done in Puducherry is very high and unprecedented.

The hon. Chief Minister has written to the hon. Prime Minister and hon.
Home Minister reporting the damages and requested for release of Rs. 182.45
crore. At this instant, I would like to thank the hon. Prime Minister and hon.
Home Minister for sending the Central team immediately to assess the situation.
After the Central team has left, the current rains have created much more damage
and the situation is very grim there. So, the hon. Chief Minister has once again
written to the hon. Prime Minister and the hon. Home Minister to release an
interim relief of Rs 100 crore. That will greatly benefit in helping the people of
Puducherry and continuing the relief work in Puducherry.

We are not part of the SDRF. So, there is no fund provided under the
Disaster Response Fund. The UTDRF has not been constituted. I request the
Government to immediately constitute the UTDRF. That will definitely help us to
give the funds on time. I request the Government to provide all necessary help to
the Union Territory of Puducherry. Since we are land-locked with Tamil Nadu,
we would also like to raise the concern of our neighbouring State of Tamil Nadu
which is greatly affected by floods. Definitely, we share the concern of the
Members from Tamil Nadu also. We require a timely and good assistance from
the Central Government to tide over this situation. Kindly take it up on priority.

Thank you.
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As per official records, from 1997 to 2007, 1,050 square kilometers, that is,
1,27,245 hectares of land has been eroded which displaced 30 lakh people from
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their original places and seven per cent of the total land of the Brahmaputra valley
of Assam. Moreover, a study revealed that from 1951 to 2000, an area of 4,29,697
hectares has been eroded by the rivers in Assam.

The State has incurred losses due to floods to the tune of almost Rs. 13,000
crore since Independence. The average annual loss due to flood in Assam is to the
tune of Rs. 200 crore. In 1998, this loss was about Rs. 500 crore and during the yer
2004 it was about Rs. 771 crore.

AR, A WBHR 1 AU 2000 TR PHRAS UY BT Uebo ART o, Al &R AT T8
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Thank you, Hon. Deputy-
Speaker, Sir. The State of Tamil Nadu, particularly Chennai, has been
experiencing incessant rains for the past nearly one month which has not been
recorded over the century. It has thrown the lives of the most parts of our
State and the entire city of Chennai out of gear. Many residential
houses and buildings were inundated and submerged in the flood
water. Lakhs of people have been rendered homeless and valuables worth
crores of rupees lost.

Our Government of Tamil Nadu under the dynamic leadership of
Puratchi Thalaivi Amma 1is closely monitoring and working round the
clock to rescue the people and to prevent the outbreak of any
epidemic.

Adding fuel to the fire, from 1% December 2015, another spell of
rains started pouring in causing huge damage and inconvenience to
the affected people. Many of the lakes and ponds are overflowing.
Chennai Airport has been totally water-logged and more than 700
passengers have been stuck in the Airport. Chennai Airport i1s said to
be shut for Air Traffic.

Suburban train services both at Chennai Moore Market to Arakkonam
and Trains from Tambaram to Kancheepuram and more than 20
express trains have been cancelled. Weather Forecast has warned that more heavy
rain is expected in Chennai and Tamil Nadu for the next four days. Coast Guard,
Navy and Army teams have been deputed for rescue work.

Our State Government is also working with the Centre to assist in the
relief operations. Food, temporary shelter, transport, special medical
camp etc. are being arranged round. the clock by the State
Government for the flood affected people. Hon. Prime Minister has also
expressed his serious concern on the present flood situation in the State of Tamil

Nadu.
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Considering the gravity of the situation, I humbly urge upon the
Union Government to immediately release the required funds to bring
back the entire State of Tamil Nadu and  Chennai to

normalcy. Thank you.
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DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Deputy-Speaker, Sir, there
have been extremely heavy and torrential rains in Tamil Nadu with two spells of
sudden downpour occurring in a very short span of time, that is from 8"
November 2015 to 16™ November, 2015. This has caused extensive damage to
huts and houses and there has been loss of life too. This extremely heavy
downpour has led to flash floods in Chennai, Cuddalore, Kanchipuram and
Tiruvallur districts. The entire State and the district machinery, under the dynamic
leadership of our hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma,
were deployed for immediate relief and restoration works. Rescue operations
were carried out on war footing basis by using boats and Indian Air Force coast
guard helicopters. National Disaster Response Force was also pressed in service.
The State Government also took the assistance of Indian Army and Coast Guards
for rescuing people in marooned areas.

Sir, with regard to Chennai, Chennai has experienced unprecedented rain
from 28" October onwards. Chennai has received 1039 mm of rainfall between
28"™ October 2015 and 20™ November, 2015. The maximum rainfall in a single
day, 235.5 mm, occurred on 15/11/2015. Normal life of the residents of Chennai
was badly affected not only due to heavy rain downpour but also due to high level
of water in Cooum, Adayar and Kosasthalaiar basin as a result of discharge of
surplus water from Chembarambakkam and Poondi lake. Due to this intensive
and continuous excessive rainfall, roads, subways, street lights and storm motor
drains were damaged. Due to rise in the level of release of water in the river, the
flood water could not be discharged by the storm water drain causing inundation
in the city for four to six days continuously. In Chennai city 859 locations were
inundated for days together.

Our hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma took
steps on war footing basis. Sir, 550 heavy duty pump-sets, 57 JCBs, poclain
machinery and 49 fire service vehicles were deployed. Due to heavy rains coupled

with wind at the speed of 60 to 70 kms per hour, 898 trees had fallen. All 22
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subways in Chennai city were flooded due to heavy rain and de-watering efforts
were taken to drain out excessive water. With the help of other Departments, 50
boats were deployed for rescue operation and relief centres were opened to
provide shelter to the people. Medical camps were established and treatment was
given to people who suffered during the flood.

The Chennai city had experienced extensive damage and will incur huge
expenditure to mitigate the sufferings of people, commence essential services,
repair the damaged infrastructure and bring back the city to normalcy.

Hon. Deputy-Speaker, Sir, lakhs of people have been relocated and
accommodated in relief centres and provided with food, safe drinking water,
sanitation and health-care facility. The State has also suffered a huge loss of crop,
livestock, fisheries and infrastructure. As there is a need to reduce the level of
suffering and to mitigate the distress so as to bring the affected people out of
shock and trauma of suddenly losing their means of livelihood, the State has to
provide relief by means of giving gracious assistance as an immediate help for loss
of livelihood, belongings and personnel.

Immediate restoration of infrastructure facilities is the need of the hour.
With the available funds at the State Government under SDRF and otherwise, it 1s
not possible to meet the immediate requirement. Hence, the requirement of funds
to the extent of Rs.2630.58 crore has been projected. The State Government
would need a sum of Rs.2630.59 crore for immediate temporary restoration and
Rs.5850.34 crore for subsequent permanent restoration. The total requirement
sought from the Central Government is Rs.8480.93 crore.

The calamity is of such a severe nature that it should be treated as a national
calamity. Our hon. Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma
had requested that the entire expenditure towards relief and restoration over and
above the State Disaster Response Fund should be borne by the Government of

India.
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DR. PRABHAS KUMAR SINGH (BARGARH): Thank you, Mr. Deputy
Speaker, Sir, for giving me this opportunity. On behalf of my Party and on my
own behalf, I am deeply concerned for the people of Tamil Nadu and other
southern States. The hon. Chief Minister of Tamil Nadu has taken a lot of
measures to meet the situation. At the same time, I would request the Union
Government to extend whatever help is possible. They should be given funds to
meet the challenges.

Sir, my State of Odisha, is every year visited by floods and cyclones like
Hud Hud and Phailin. Such natural calamities are visiting Odisha every year.
This year, there is severe drought. Around 25 districts and 173 blocks are severely
affected by drought. Our Chief Minister, Shri Naveen Patnaik, has already taken a
lot of measures to meet the challenges. He has already given Rs.1000 crore to the
farmers. At the same time, we have asked for an assistance of around Rs.1667
crore from the Central Government to combat the drought situation.

Therefore, on behalf of my State, [ would request the Union Government to
release the funds at the earliest. We have not received an amount of Rs. 400 crore
sanctioned for Phailin. I would request the Central Government to give Rs.400

crore also to the Odisha Government.
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#it IO 9 (FAYRT) ¢ HEIGY, TR WSS 95 e, WIS MgS I3 Td%, QM UH SR
URATH], O 7 QFI D TR Bl AT WS 1 AT E B BN 3l < b gl 7 Al
facell 3§ SR Tded AT B ad B 2l § 95 IMUE D AN AT A B a7
A BT 91T 3R 3@ A WA BT g9 o gl 514 S WG bl g9 T df fhR
FT A fRl BT BIS? g1 S <@T § Foll, 89 A1 ITH T8l ST, b S, Y SMeH!
HeH W ST JeT AT| Ueh Al #R 1, IF1 BT Al Hel b el 7R AT 3R <@ 11 Al

HEAT © AT Icele, A@ 9 AT 39 WaT # do7 dTel B9 AN 99 & § W Al Ig ¥ W
ST 2 3R 89 N1 I8l 96 Id © AT 3feels i1 a9 T | § T HdeaT & |1 ol 9,
gad W AW ® qHM TRIET Bl, Al DI, AW ATEH BT [I8R DI 3R A, IR < Bl AR
H B 9D U FIGT Tdhe I | o fowa & W 98 @ q@EE o |, Sl 39
Tihfad faue # WS Sax 98 B ANl B A B g, I8 39D Y U R G IR R
IS FH UH T STH R A B AR | q@S N AW I & 98 vF 76 gowd areft
Afgar §1 78 #3 Sf, # fd § e dgm M omE € R SR 6 gAr oS oiiR
Tgd AR ANl g8 A1 < @ gl off @8l T A1 § Aredn g b a8 ga ! fauer €
S WINU { UE 3R TR, S B Al xd © b gAY &g ¥ Aedl, dN &8 H 89 e,
T ST WIAT BT A8 89 AN A R 8, TREl B A el 9ISl ©, a1 89 dredl [ qa
Ugdl T8l SR 39 ® FETHAT St @1 AT g WAl off @, fRRft e @fdd @1 S <
a1ey & enRax g8l fopael dISi 1 siawgepar §l @8l 97 Mg, A81 A WU bR, 193 W
T RS Ho W e [BAT S ebar BlgfAY B9 AR b q¥ <o VA &0 H qfFerrg B
ST B AT T Bl . (FAGH) 37 Uew, qferrg, UifeaR wE@! ad § w5 @ gl
IUTEIET HElGY, AT 39 a1d bl Il Y o w B b 39 <w # wmiie dewt #
$T 9 g | BAR AAMHD 6 1 12 oG aul & I A8 AR A1 et a1 B Bl
I FHE T R B Snemfhe THRMT ¥ 39 914 BT BEl B, DS AISfewes 7 W §H 91 B Hal
gl I8 Al SATD W I B DI 9d DI TAR ATl F HHAH H AW BT B fHAT 7l W
Q1 N [afiee g9 9y # € fF IRd & ISRl B TR 39 qa B AHRar F o anfie
fép SMRER STa ST 991 A=R BT A= BT & W Wa B Bl gacld 81 & AR BAN T4
= T fage 7 e e aifif iR fAefid #dw & IR # O 91d FE B, gDl I il
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¥ WRd # W A o =Ry o uefa @ Wy vesers T8 @ S Wt g 8 g Bl
I P g9 AR AUTERI B §AR ISTMd BT TATIHT ATRY| IUTEET HEIGY, BH STEl
A I ¢, 981 R § oRfl, "@erFel, TS, T, BN, dolF Aedl &l 3aR gl fIEr 14
et @1 AR & oAl Al g 4 w8 T8 &1 e e a6 B A Afe B |
St T @1 a8 oAt 7, AR el 1, #9R, gfen, SfeRr, g, Ui, 9ERd, §9 goltdi |
Sl 21 31T A fd8R TSR BT FdaT Al el T8l 8, 3T H MUT BHIAT A1 & q16 Bl
R e &9 B, ¥ T § 8IS 7 I} 8 A1 U ¥ adl SR 8, gAN FeE wA
St & ores WY gl A Rt gar wafied € fh i), I SR Herar aur e AfeAl @l
TSHR DA S T BT 427 fagR | of SI1 WY 3R 987 916 61 AbATH DY B oY, I
fopan ST AT B 3 WK @ Wi A S 9R g AE ¥ fF Ui ¥ vsure T o
3R St it ok WY Ui a1 8 W T, 39 W ISP B HM BT 1Y fF qgd T
IEATT I DY a1 T R gae 7 St B affrerg Sa) a8t @t SMar & ufd Wded T yadhe

bRl TMMBY | 9gd 9gd g=adie|

HON. DEPUTY-SPEAKER: In the morning the hon. Speaker took the sense of
the House for an immediate discussion under Rule 193 regarding flood situation in
the States of Tamil Nadu, Andhra Pradesh and West Bengal and droughts in some
parts of the country. During the discussion, several Members including the
Minister for Parliamentary Affairs and leaders expressed that keeping in view the
gravity of the situation in the States of Tamil Nadu, Andhra Pradesh and West
Bengal, the discussion may be restricted specifically to the flood situation. If the
House agrees we may take up drought situation at a later at a later time.
Accordingly, we may confine the discussion and reply to the flood situation only. I
hope the House agrees.

SEVERAL HON. MEMBERS: Sir, yes.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, thank you for
giving me this opportunity. One of the really affected areas is the Tirupati
constituency where all the seven Assembly constituencies have been affected.
Agricultural activities have been completely washed away. The nurseries also
have got washed away. Most of the roads have got damaged and cut off from other
places. The hon. Chief Minister, including my Party leader Shri Jaganmohan
Reddy has surveyed the area. Several of the houses where the people belonging to
the Scheduled Castes and Scheduled Tribes and the OBCs live, the entire thatched
houses and the mud houses have been completely washed out. The aqua culture
which is extremely famous in our area, the Tirupati constituency, about 10000
hectares of land worth Rs. 15000 crore got washed away and the people engaged
in this activity need assistance like concessions in electricity and all. The other
thing is that the holy temple at Tirupati, never in the history of 100 years, has got
inundated. But thanks to the management, the Executive Officer and the Chairman
of TTD for which they are able to successfully help the people to have the darshan
of the Lord.

Similarly, we also have an important temple in Kalahasthi. That also has
got badly affected. Another important area which has got badly affected is
Venkatagiri which is famous for the weavers. Most of them are handloom
weavers. Water has gone into their machines and so, they are not able to weave for
the last one month. Therefore, I would urge upon the Government of India and the
State Government to immediately come to the rescue of the farmers of aquaculture
and weavers.

Lastly, I request the hon. Prime Minister on this aspect as the flood
situation is extremely serious. He may take an aerial survey particularly over
Chennai and Tirupati areas so that people will be grateful to the Government of

India.
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI):
Hon. Deputy-Speaker Sir, I thank you for permitting me to speak on this serious
issue.

As per the information available on 20™ November, many people have lost
their lives in various rain-related incidents as rains continued, triggered by the
North-East monsoon. It has battered several districts of Andhra Pradesh during
the past one week. According to the press reports, 35 people were killed in
different rain-related incidents like wall collapses in several districts which bore
the brunt of the heavy downpour. At least 14,000 people were shifted to relief
camps in Nellore and Chittoor districts.

The districts of Chittoor, Nellore, Cuddapah and Anantapur were the
worst-hit due to heavy rains. Several rivers and rivulets were in spate following
the rains. Low-lying areas were inundated in villages and towns in the affected
districts. As a result of this, crops suffered extensive damages.

Last year, we had Hudhud in Andhra Pradesh. Our State is the second
largest coastal State. So, every year, we have a minimum of three to four cyclones
and thousands of people are getting evacuated. By these cyclones, we are facing
heavy loss of life and property. As per primary assessment, a loss of about Rs.
3000 crore has occurred and our hon. Chief Minister, Shri Chandrababu Naidu has
taken all required steps including precautionary and relief measures but on behalf
of the Government of Andhra Pradesh, I humbly request the Government of India
to immediately sanction Rs. 1000 crores as interim relief to our State. Only then,
we can re-equip ourselves as our State is a new State. As such, we have a lot of
problems and moreover, the natural calamities are also causing a lot of trouble to
the people of Andhra Pradesh.... (Interruptions)

I would request the hon. Minister to depute a Central team to visit the flood
affected districts of Andhra Pradesh to assess the damage and provide sufficient

medical aid to deal with the health problems faced by the people.
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MOHAMMED FAIZAL (LAKSHADWEEP): Sir, I thank you for giving me this
opportunity to participate in the discussion under Rule 193 on the subject of flood
situation in Tamil Nadu, Andhra Pradesh and West Bengal.

First of all, I stand here to express our Party’s solidarity to the flood-
affected areas, specially the people of Tamil Nadu, and we stand by them. At the
same time, [ also extend my Party’s sincere thanks to the efforts taken by the hon.
Chief Minister of Tamil Nadu, Dr. Jayalalithaa for rescuing the affected people
over there.

We have been witnessing such issues earlier also. This is not the first time
we are coming across such natural calamities. We have been discussing these
issues prior to this also under Rule 193 on several occasions. But I would like to
clearly mention one point here. We need to identify the reason as to why floods
are happening and our scientists or experts need to sit and brainstorm to find out
the reason and then get rid of the problem.

As Shri Mahtab was telling, the cause for this flood is obstructing the
natural flow of water, may be due to construction or due to some other reason. We
need to find a permanent solution. We should reach such a situation where our
country should not face such natural calamities which take the lives of our people.

I would request the Government to come out with such solutions so that
such calamities do not occur in future. I also support the demand made by the
State Government of Tamil Nadu and all assistance be extended to them as early

as possible. Thank you.
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2 TR et (FSgTe) : A SuTede #eled, # WHR A IR HRal g [ afferrg 4
SN 4T3 31 2, S9H N1 81 Ib, a8 & AN b F8RIAl &I SY| 976 3 & 918 agf 31T
7 9 TRe ¥ PRaAg DI, 98 e ¢l § Dw WWHR F ARY Bl g b a8 dHag
WRBR B AT 8 Wb, I ged B

HeIed, § o H ¥ E ORI Udh YW1 W T, Sl AN a9 Ugrel 9 iR 31 Bl we
H /g qIRYT BT & A1 rgd H ) q1iRer o ot § 3R 3w H ot 9T 37 Wt 2l 3 H e
AT 918 Mt B1 & & oy avg &t gaen fee @iy, 59 ave &t gfaer 78 frerch 2l

3TH ¥ TS TSl Aied W 16 AT | H Doy IRBR A SRR Bl § (b I 3AD

fTU U8al W S XE-T a1fey |
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i BT FAR (ATea) @ ARV Iurene Aelgd, dfrerrg IR oy uew H sl Uh
A8 ¥ AR HABR qIRY & HROT 984 &fd g5 &l SHH HT 170 AN B S T8 2
WRIHR, ITs AR QX U1 H TaT 837 &1 XA AF, FSP AN, 8T8 AN 394G AR AT o
fecell B ARPR TA.ELARTG. B gRI Sl WM BRI DX & &, I8 WRE-1d | =1 Sfl, S
9 IS § g8 B AN B 1Y WS WhY Sl SIdh! Heg Y & 8, I forg & 3y Sft &bl
D1 DI ARG Bl g

g, # fER ¥ € ok RgR & ar 9 draa -0 fire # ool a1 a9 v
S| fd8R AR &9 quf A Bl B a4, @ B DHHell ol bl Aaal § &R a1 a1 @
gl # e g 5 g9@ Rl W 9 oW & & foy A g 55 S @ ugd e
=Tyl 9 Ul WRBR A a1 Y| 3 g St Wt g1 %8 & b U ARBR A a1 BReh I
fSerR @1 qr¢ ¥ fAurd e | sve fou Afsad w0 @ ue By &9 991 98 I el &
fRIfy @1 W, @12 98t g@Ers 8 A1 916 7, iR 39 a8 W S9! M fMee @iy,
fop R e # g0 W) =El Bl X SR 87 AT Sud Wi g @

HEIG, AferTg 3R 7T Ua¥ & ANl & AT S [/ oF TSl gl # &5 WHR A
AT BT § (6 I oIy oite A|re Serd Sii| a8l A+ 8 W3l S 90 gY &) H S
At ot e 6 5o RART A 81 & ANl & A1 AADR, S W B A el ATy,
3T ITHT HEANT BN
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st FEm s (srevmee @) ¢ HEley, U g e Bl AW e, g9 forg # siuent
gIATE SdT &) WaH Uscl H PHeAl A B g ARG IR Y USW B Sl HIS-98 o,
I U WEGYfT 3R HIGT 8 AT & 81 B ARBR W AN B © (& Ui 3Mual &
THT DT MEd 3R q91d Bt FERIET o1 AoV | IRBR Bl 30 IS A0 & w9 § giivd
HRAT AR | WY AR A SUTee 8 AT Ieh! Sl S A6 THAS &, Sl Aie 8, o TR 4
S=M Aferg & Al @1 G iR dheli® & folg FagT woft 5, Sud oy 89 M &

# g WY HE A 5 TR T8 W, o, SIEUITEe U oNfY We STEl R d1g ¥
fifed B ¥l TR 981 O SO € @ AR ¥ BIR I8 I A7 St sReviad uew ¥ &
gl..(au) b A g fp o@ o ' died € ol v ' @1 fie & <d €1 eRR ey
JTOTEE U & Ay # &l AN =R § A MW BH Fi g 87 99 B9 g § I HH
W HH & e & T Q1 89 o 8 A1t 89 Ud e H 8 9% ) @ oy ®ed 8l S
T S[A 1, 9 ST HAI A1 SIS U< ¥ gl $Afy SR 91d BT 9 Gl SR I
Starg ft <1 BTl R Tl & e, afed o § WY, ony SRav s IR WY 3 ¥ 91g Is
oft A 92 BOIR THIR H AT YW §Y &, HH & B 90 BN T aTg Nifed gy &l &av <
EOR BIS Bl AT B, 3RTH H 520 HAS WU & Y| 874 500 HRAS B AT Bl G 8 96
IS B AR &, I8 et wa @t 9 21 ot affrerg § S 900 wRIe Bt fRa B U®
ool AT BT 81 59 AT & {77 31T R BR @ 8, I8 {hd TR I Al BT Felhlex A
TG T %2 8, f5u yer ¥ Refiw ¢e Refafarce #cd oo ow ax @ € 39 W v favy
&1 ST |

HEled, # ARl WHY el 7| 98 BAR QRAT & €, <lfehT fhr At fory bR #4 dre
o1 {3 STRIEet Ue & SR Sl IR SH 99 &1 %@l &, S [8I H I $© el arell, gu
S 21 3T TR SHABT A9 QG| IE Tl 89 | NH H 976 Bl Sl Il 8, 98 & a9

eIl It is a river of sorrow. Brahmaputra River is a river of sorrow. If you do not

check this, you will have problem with her. Thank you.
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“sft AR e R (diEn) @ BRI Q¥ AR ®E 980 W WIdhiad smuerelt & e § €
A W e Q¥ ® et Wi @ @ e # € 98 affes AR JaRR e |
rfgfee & PRU Adhe ¥ foR1 go © | S8l iR A o 41 91 &1 Rere drs fear € |
T TO AT & AT T | AHST AN B A S el 8 | IRAT B FRRT BT JHar @l
&1 2 | fHE, 37 T 99 99 45 € | MY dR S ST 8 MY 8 | W wIff| &R
TPl Bletol 4§ PR QY MY & | H ARhR P 9418 <1 @medl g b A wersE Sft afea
AR Tl @ @ dEORee 39 vy w oMk € iR @fRa oy o g7 ST WReR
Al HR AT WHT FH YHR DI FERIAT SUAY B G T 3T 23 FIWER Bl T AFY
qerEE off @ fSe 1R ISy BT 939.63 DX WY SN BT MY E | SR U AR <M
TS PR JBl W B B [HAT T T | FPhe DI 39 TS H [ ¥ JHAG DI STl B
AT G g | W YD ATH F ARBR A R & {6 I 31 39 dave 9 e & forg
9 gR B W SRRA B I Y B B DI qAfFmar A A S | g9l g ey
Ts B T AINE W AR g8 S JHAN B AT MY IHA B A4 e JAqT WA
SR far SY | 916 ywifad &F H HER U9 SR Bl Jiaamd Wi g8t dRA g IS
AIH B A1 AT B A AT ot WY |

* Speech was laid on the Table.
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"SHRI RABINDRA KUMAR JENA (BALASORE): The whole country
expresses its solidarity with the people of Tamil Nadu to face the grave situation
arising out of unprecedented rains, which have not happened in the last 100 years.
I come from Odissha, which has a long coastline of about 425 kms and my
Constituency Balasure has about 80 Kms. Coastline.

We get repeatedly devastated by flood, cyclone, draught like Supercyclone,
Phailin, Hud Hud etc. Global warming poses serious challenge to world climate.
Climate change is the top most threat to India, world’s fastest growing economy as
erratic monsoon cause distress in agriculture sector, which employs more than half
of India’s 1.2 billion population. More than 60 per cent of India’s agriculture is
rain fed. Rising temperature is a cause of concern.

According to World Bank, a 2 degree celcious rise in temperature will
make India’s monsoon highly unpredictable and double the need for food imports.

Since 90 per cent of major disaster in the last 20 years have been weather
related, it is time that Government of India must not see Chennai as an isolated
incident, it is an alarm for a bigger crisis which is coming up and hence the serious

crisis with a definite action plan.

* Speech was laid on the Table.
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"'SHRIMATI KOTHAPALLI GEETHA (ARAKU): South Indian floods
resulted from heavy rainfall during the annual northeast monsoon in November-
December 2015. They affected the South Indian States of Tamil Nadu and Andhra
Pradesh and the union territory of Puducherry. Chennai received the highest ever
rainfall for past century, recorded in November, crippling the region's ecronomy.
Nearly 200 people have died due to the floods, which have affected over 1.8
million people and have caused damages and losses amounting to over Rs. 20000
crore.

As far as Tamil Nadu i1s concerned, On 9 Novermber, 2015, Chennai
received 43 mm (1.7in) of rain in a six-hour period. Neyveli recorded 139 mm
(5.5in) on 9 November and 483 mm (19.0 in) on 10 November of rainfall; rains
continued to lash Cuddalore, Chidambaram and Chennai continuing rains led to
low-lying parts of Chennai becoming inundated by 13 November, resuling in the
evacuation of over 1000 people from their homes. On 15-16 November, Chennai
received 24.65 cm (9.70 in) of rainfall, the highest amount recorded since
November 2005, flooding most areas of the city. The flooding in Chennai city was
worsened by years of illegal development and inadequate levels of flood
preparedness. Much of the city remained flooded on 17 November, though rainfall
had largely ceased.

Though rainfall from the earlier low pressure system ended on 25
November, a second system developed on 29 November, bringing additional rain
and flooding. The Indian Meteorological Department predicted heavy rainfall over
Tamil Nadu until the end of the week. On 1 December, heavy rains led to
inundation in many areas of Chennai, with trains cancelled and the Chennai
International Airport closing temporarily. The same day, Chief Minister
Jayalilithaa announced that, due to the continued flooding and rains, half-yearly
school examination originally scheduled for 7 December would be postponed until

the first week in January.

" Speech was laid on the Table.
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Chennai received 104.9 cm (41.3 in) of rainfall in November, the highest
since receiving 108.8 cm (42.8 in) in November 1918. As of 1 December, 147
people in Tamil Nadu were reported to have died due to the flooding since 8
November, while over 70,000 people had been rescued. The cyclone and rains
have led to schools and colleges remaining closed across Puducherry and Chennai,
Kancheepuram and Tiruvallur districts in Tamil Nadu and fishermen were warned
against sailing due to high waters and rough seas. The State Government reported
preliminary flood damages of Rs. 8481 (USS$1 billion), and requested Rs. 2000
crore (US$ 299 million) for immediate relief efforts. The persistent rainfall and
flooding forced several major automakers in the region, including Ford Motor
Company, Renault, Nissan and Daimler AG to temporarily halt production,
resulting in estimated losses of Rs. 200 crore (US$30 million). Industry anaylysts
estimated total industrial losses as a result of the floods to be in the range of Rs.
10000 crore (USS$1 billion) to Rs. 15000 crore (US$2 billion). Prices of vegetables
and fruits significantly increased, as over 50 percent of supplies were affected due
to numerous lorries becoming stranded.

The situation still remains worse as there is a prediction for more heavy
rains for the next one week. Adayar river is flooding and the water entered the
city of Chennai. Tambaram and airfield at arakkonam are closed. Many people are
struck in the waters and are looking for the relief operations without food and
water. Power supply remains shut in many parts of the city. The airport remain
close and all sorts of communications are badly affected. Though the Chief
Minister of Tamil Nadu Hon'ble Jaya lalithaa, has been taking all possible steps to
face this disaster the central government has to extend all possible support.

In Andhra Pradesh on 16 November, local authorities closed schools in
Chittoor district. Thousands of lakes and ponds across the district began to
overflow, with breaches reported in some areas. At Sri Kalahasti, another
pilgrimage centre in the region, the Swarnamukhi River was reported to be rising.

Three people were swept away by floodwaters in the Varadaiahpalem mandal of



02.12.2015 136

Chittoor district, and water entered some houses. Roads were damaged in many
parts of Nellore district, disrupting transport services. Andhra Pradesh Chief
Minister Chandrababu Naidu held a teleconference with the district collectors of
affected districts and asked disaster response personnel to be on alert.

Heavy rainfall in Nellore, Chittoor and kadapa districts flooded villages and
disrupted transport networks. It was estimated by 18 November that at least 500
km of roads had been damaged by flooding,with the Chennai-Kolkata highway cut
the previous day and stranding hundreds of vehicles and motorists; official said it
would take days to restore the link. As in Tamil Nadu, the Southern Railway
diverted or cancelled numerous trains. Over 10,000 lorry drivers were stranded on
the Tada-Kavali national highway in Nellore district; district officers established
61 relief camps in the flood-affected areas and deputed senior IAS officers to
oversee the relief operations in Gudur, Naidupet and Atmakur divisions,
repectively. Up to 500 tanks were breached as rivers overflowed, forcing
administration to suspend rescue operations for marooned villages, though
administrators supplied 10,000 food and water packets through the rail network,
which managed to operate some trains, while the APSRTC continued to run bus
services to less-flooded areas such as Atmakuru, Udayagiri, Marripadu and
Seetharampuram.

In Kadapa district, the rains tapered off by Wednesday and road links
between Tirupati-Kadapa were restored; preliminary estimates were that the
district had sustained about Rs. 29 crore (US$4 million) of agriculutural losses.
Horticulture farms at Pendlimerry, Chintakommadinne, Siddhavatam and Khajipet
mandals were also destroyed by the rain. Other heavy agricultural losses were
reported in Rayalaseema, Nellore, Prakasam, East and West Godavari districts; the
Chief Minister asked agriculture department officials to drain fields at the earliest
in order to save crops.

In a letter to Prime Minister Narendra Modi on 19 November, Chief

Minister Naidu reported preliminary estimates of flood-related damage in Andhra
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Pradesh roughly totalled Rs. 3000 crore (US$ 448 million), including Rs. 1250
crore (US$ 187 million) worth of agricultural-related damages and Rs. 1025 crore
(US$ 153 million) of damage to infrastructure; he requested central authorities to
release Rs. 1000 crore (US$149 million) for immediate relief efforts. According to
Naidu, Nellore district was the most seriously affected, reporting an estimated Rs.
1395 crore (US$208 million) worth of losses, followed by Chittoor district, which
reported losses of Rs. 818 crore (US$122 million). Kadapa district was also
seriously affected, with extensive crop damage reported in East and West
Godavari districts and a lesser scale of damage in Anantapur, Prakasam and
Krishna districts. The adequacultre industry in Nellore district was catastrophically
affected, with over 8000 hectares of fish and prawn ponds destroyed, at an
estimated loss of Rs. 250 crore (US$37 million).

As of 20 November, 35 people were reported to have been killed by
flooding in the state, while over 14,000 people had been evacuated to relief camps
in Nellore and Chittoor districts.

This being the situation in both states of Tamil Nadu and Andhra Pradesh,
we urge upon the union government to take necessary steps to provide urgent
relief through the National Disaster Response force so as to protect the lives of the
people of the affected areas. We also request the union to provide for necessary
financial assistance to help the states in meeting the exigencies that emerge out of
this disaster.

My state of Andhra Pradesh has become vulnerable to the disasters due to
the long coastal line. As may collegue Hon'ble Haribabu garu rightly pointed, we
have advantages as well as disadvantages. We are already facing a huge financial
crisis and this situation is even painful wherein many lives are at stake and
economically the state would be affected in all ways. Hence we all firmly express
our solidarity towards the affected states and also request the union to extend all
possible support. We also firmly express our concern towards the families affected

and to the families of people who lost their lives due to this disaster and we stand
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to support them unanimously. As Susmita dev rightly said however strong the
state is economically, when disaster hits any state, the state normally look towards
the Union Government for the support. We humbly urge upon the centre and the
Hon'ble Prime Minister to raise to this situation and extend all possible support as

may deemed fit in the interest of the nation.
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st o RiE Whflae (WERE) ;96 Uh URAT euel ®, RiNe BRUT 9e el
JHA fHaEl BI B 2 | HIRMT & oy IR1 & M & A-H1 g9 T WS-
B JHAH BT 2 | 91 B P U HRU Al B &, Al § TawR & g6 & 9 Afgfee
A 976 B HRUT Bl B |

AN H G & BRI S & FHs WA H 916 & THIT F WIE8 &9 F SIH-91
P! B ggdl 2 |

qrg guTfad i/ fei/aal Bl ygel o fafwd &), U fued gg w4y H-Ar Ay |
e I o H UST U Brg Pl AU ATHORY/THd B YR WR U8 I JIN B Bl
AaLIHA & | Ffh Ugel W IR TE @ B DR B BT UM HIB! 9¢ O[T & | qM6
BT BRI S W 8, AR AT Bl Ul A B AMDY |

H U WR W AT &F T AR Bl TRE I AHATG, AU IS & q16
JUIIT S-S Bl $9 @ Bl TS H 8 WR B q8dN o &l [qwardq faetar amsar g |
T E TR A W wed T vt g 6 9 gu # S dmdd < @1f 9 39 g9 @ ouS |

T | holdl YT HY Ab |

* Speech was laid on the Table.
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3t iR AR A (SEWRYR) @ I H 96 W B @ =gEl WA ff o R @
g | afromrg iR erfgwee # fam #ew & Wi auf & O q9rE g8 ® 99w ¥ 9w gl ¥ |
# fIER 4 omar g | f98R &1 9@ 99 91¢ SR G ¥ Sl USdl § e} Dl 3R
HAAT T4 F TAG Gl qGTE Bl 2 IR AEl Uhs el ddig 8 ot 2 | bt 7 ar
ISP a9 BRI Ubs YA By BRI T4 § FH S € 3R IHD! PIg ABIAN ADR D
IR ¥ T8 el § e a8t & fpami &1 [E@ad & F9R1 I 8 o @ |
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SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Hon. Deputy-Speaker,
Sir, at the outset, I express my sincere gratitude and thanks to our beloved leader
hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma for giving me this
timely opportunity to speak in this august House.

I would like to say that the North-East Monsoon has witnessed extremely
heavy rainfall and subsequent floods which resulted in heavy damages and
extensive disturbances to lives and properties in the entire Kancheepuram district.
Extremely heavy rainfall of 342 mm flooded Kancheepuram town on 13"
November, 2015. Many taluks of Kancheepuram district suffered very heavy to
extremely heavy rainfall of 275 mm on 16™ November, 2015. Thousands of
locations were inundated in Kancheepuram district and nearby areas. All the taluks
of Kancheepuram district were worst hit and 686 villages were badly affected.
Many lives have been lost due to heavy rains and flood-related incidents.

There was inundation of major areas of Kancheepuram district and most of
the water bodies like Chembarambakkam and Madurantakam had water more than
their normal capacity. At some places, it was above the danger mark. Water
overflowing or let out from bursting tanks in many places could only rise and
spread causing damage. The magnitude of the disaster was so big that even the
help of the armed forces was sought for rescue and relief operations. As the fury of
the rains continue, it will take a long time for rehabilitation of the affected people,
most of whom are poor. Continuous rains and floods led to loss of lives, damages
to huts and dwellings, crops and livelihoods. There were also extensive damages
to infrastructure including roads, bridges, drainages and sewages, Government
buildings, etc.

16.00 hours

Though all precautionary measures were taken there was very heavy and
extremely heavy rainfall for days together causing extensive damage to
infrastructure. The reservoirs and minor irrigation tanks and ponds got filled

up soon and their overflow aggravated the problem.
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The Government of Tamil Nadu under the dynamic and efficient leadership
of hon. Chief Minister, Puratchi Thalaivi Amma has sought support from
the National Disaster Response Fund for flood damages. The Inter-
Ministerial Central team deputed by the Union Government has visited
different places affected by floods in the State.

I sincerely pray and hope that the Union Government would be more
considerate in this regard after assessing the damages caused in the State
due to recent floods.

Hon. Prime Minister expressed his deep anguish and grief about the loss of
lives in Tamil Nadu due to continuous rain and floods and was saddened to
witness devastation and deaths in Tamil Nadu and expressed faith in the
strength of Tamil Nadu. He had spoken to our hon. Chief Minister
Amma and assured full support and cooperation from the Centre.

An unrelenting downpour that lasted around six days led to breaches in
tanks and canals, and swollen lakes and rivers rendered thousands homeless and
resulted in loss of lives and property. Many persons lost their lives during recent
flash floods. An amount of Rs. 4 lakh as per norms of Calamity Relief Fund has
been sanctioned to the kith and kin of the deceased.

I wish to record that but for the leadership provided by hon. Chief Minister
of Tamil Nadu Puratchi Thalaivi Amma and the timely action taken by her State
administration, Tamil Nadu would have witnessed untold miseries and
unprecedented destructions. Given the scale of suffering as a result of the rains, the
government machinery was in full swing, with Ministers and officials including
those from police and Fire and Rescue Services working day and night to restore
normalcy. Puratchi Thalaivi Amma is spearheading the administration to do relief
measures on war-footing.

Under the guidance of Puratchi Thalaivi Amma, measures were taken to
provide safe drinking water and early restoration of power supply.

Immediate relief is being provided to families of persons who lost their lives
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due to floods. In addition, relief is also provided for thousands for loss of
cattle and poultry. Besides, relief is being distributed to thousands of cases
of hut damages and damages to houses. Thousands of electric poles were
replaced and medical camps were organised in all the relief camps. Text
books, notebooks and uniform sets were provided to the students. New
ration cards are provided to those poor families who lost their documents of
livelihood during the floods.

Agricultural economy has got a severe hit by the recent floods. Tamil Nadu
suffered huge loss to crops, livestock, fisheries and infrastructure. The
calamity is so severe that it should be treated as a national calamity and the
entire expenditure towards relief and restoration over and above the State
Disaster Response Fund should be borne by the Government of India.

The civic infrastructure, including drains, roads and buildings, needs to be
strengthened to withstand the rains and resulting flooding. Even now there
has been extremely heavy rainfall continuously devastating the Chennai,
Tiruvallur and Kanchipuram districts.

The Army has been deployed in two suburban areas to undertake rescue
on a war footing. Two columns of the Army's Garrison Infantry Battalion
have been pressed into service in Tambaram and Oorapakkam. Heavy
rain in the catchment areas of the Chembarambakkam reservoir forced the
authorities to discharge water at the rate of 20,000 cubic feet per second

into the Adyar river.
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Chief Minister Amma reviewed the situation and deputed Ministers to
inspect the affected regions. Many Small lakes in Kanchipuram district
were breached due to heavy rains and inflows. Amma had given
instructions to police, fire and rescue, national and state disaster forces and
Coast Guard and other officials to take precautionary measures before
releasing surplus water from reservoirs and evacuate people living in low-
lying areas.

Trains were delayed and some were cancelled as authorities
struggled to cope with the aftereffects of the fresh torrential rains in
Tamil Nadu. Kanchipuram district had received more than 18 cm yesterday. The
situation has worsened in suburban areas of Tambaram and Mudichur after the
Chembarampakkam lake overflowed and an unprecedented 26,000 cusecs of water
was being released flooding the downstream areas. These areas had already
suffered heavily during the earlier spells of rains.

So, I urge upon the Union Government to consider this calamity as a
national calamity and release an amount of Rs. 8,480.93 crore from the National

Disaster Response Fund immediately. Thank you.
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"PROF. RICHARD HAY (NOMINATED): I, as a fellow parliamentarian,
express my solidarity with the people of Tamil Nadu who have been afflicted by
gruesome and tragic natural calamities caused by heavy rains and floods.

The wrath of nature is too harsh, as felt in my neighboring State, Tamil

Nadu.

In these hours of crisis, let us find solution to the problem created by flash

floods.

a) In all such natural calamities which have disastrous aftermath, the
disaster, contingency or crisis management mechanism must rise to
the occasion and render their service in a professional style.

b) Such mechanism must take all measures, first to prevent loss of life

and destruction of houses and buildings.

c) The District Administration must put to use all resources and carry
out specific and swiftly implemented plans to save the lives of
people and provide relief measures on a war footing.

d) Inundated streets and roads pose severe threats to human life. The
National Highway and Railway systems are paralysed, mainly due to
faulty planning.

e) Water logging in drainage systems and faulty gradient of drainage,
lack of canal systems, construction of houses in low lying areas,
non-closure of dams are some of the problems that aggravate the
gravity of the situation. These are the matters to be attended to.

Rehabilitation programmes are to be executed to do justice to the victims.

* Speech was laid on the Table.
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SHRI P. KARUNAKARAN (KASARGOD): Mr. Deputy Speaker, Sir, I thank
you for giving me this opportunity to speak on this very important discussion. This
is time for all of us to rise as one nation to assist Tamil Nadu and other flood
affected States. It is because though we have all scientific methods, we could not
predict this natural calamity in the initial stage.

So, this has become the duty of our nation and also the Central Government
to extend all kinds of assistance. I am thankful to the hon. Tamil Nadu Members
that they have given a very detailed explanation with regard to the losses and also
the other issues that they are experiencing and also the measures taken by the
Tamil Nadu Government to deal with the situation. Of course, we can hope that
there is a very efficient administrative system in Tamil Nadu. So, they can deal
with the situation. But, at the same time, natural calamity has its own after effects.
So, we have to take this issue as a national one.

Sir, it 1s reported that about 200 people have lost their lives. This is really a
big one. The loss of material and other properties is also huge. It is reported that
the situation in the airport is alarming, the trains are cancelled and the
telecommunication system is ineffective. So this narration has become really a
major one as far as Tamil Nadu is concerned. This situation should be considered
as a big national calamity. All assistance should be given to Tamil Nadu by the
Centre. The precautionary measures have to be taken especially to deal with the
after effects of the situation. The loss of lives has to be taken with utmost
seriousness and assistance should be given to the aggrieved families.

Today itself it is seen that for two more days the rain will continue in
Chennai. At the same time, it is reported that for seven days in Tamil Nadu, there
may be rain. It has its own effects on some parts of Andhra Pradesh and Kerala
also. So the Central Government and the concerned States should take serious
steps.

Tamil Nadu needs all kinds of assistance at any cost from all sides. I would

request that a Central team, including the Central Minister, should visit Tamil
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Nadu to assess the ground reality. Not only video conference but also telephone
message, of course, is good. I really congratulate the Government that they have
taken initial steps. But, at the same time, a Central team with the Central Minister
should visit Tamil Nadu and have a discussion and find out the real situation. This
is a big lesson for the country that we have to study. When a natural calamity like
flood or drought comes, how can it be tackled with a minimum loss? That still is a
shortage as far as this nation is concerned.

On behalf of my Party, I extend whole-hearted support to the aggrieved
people and I express my sincerest sorrow to the aggrieved people who have lost
their lives. I extend all assistance to Tamil Nadu and other States also the Central

Government to take any steps in this regard. Thank you.
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Thank you, Hon. Deputy
Speaker, Sir. I would like to express a serious concern about the situation that the
Tamil Nadu people are facing right now. For the last 20 days, there has been a
heavy rainfall and 200 lives have been lost. Likewise, Andhra and Odisha people
are also suffering. The most affected State is Tamil Nadu. The measures that
have been taken by hon. Puratchi Thalaivi Amma to restore all the services pay
accolades to her. But, at the same time, I am really concerned with the loss of
lives first. I feel that the Meteorological Department was not able to predict what
exactly was going to happen. I would like to ask the Minister, the Meteorological
Department should be able to predict it. It was un-seasonal, unpredictable rain. In
Andhra, my colleague was saying that it rained in the areas which were known to
be drought areas. Never ever rainfall was there and it rained heavily over there.

When I had been to lunch during the afternoon, I received a call from my
colleague whose daughter is stranded at Chennai Airport. I was told that she was
forced to go out of the Airport. Later on the Airport authorities allowed them to
stay in the airport. But, she said that outside it was worse condition. In the
afternoon, Hema Malini, the hon. Member said, her house is on the third floor and
water is there on the third floor also. I saw the pictorial view of the situation that
is there in Tamil Nadu.

I support wholeheartedly what my colleagues are demanding. They are
demanding Rs. 8,000 crore. Let the Central Government come forward
proactively and give them as much as relief as they can so that the Tamil Nadu
people will get relief. Do not wait for the committees to give their reports.

On this situation, I request the Government to form a Committee of
scientists now. All over the world we are talking about the climate change. It is

an example of this climate change. We have to discuss this issue seriously. Let
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the Committee come forward with suggestions and give them to the Government
to prevent such situation. Remedial measures can be taken so that the lives of the
people can be saved.

I fully express my concerns to the Tamil Nadu people. 1 also request the
Central Government to look into the matter and help the people as much as they

can. Thank you.
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SHRI DUSHYANT CHAUTALA (HISAR): Thank you Deputy-Speaker, Sir for
allowing me to speak on the flood situation in Tamil Nadu and Southern Andhra
Pradesh.

I would just like to say that it has been over 100 years in Indian history that
Tamil Nadu and Andhra Pradesh have never faced such a flood situation. Our
friends from Andhra Pradesh just told me that it is a drought-hit area where we
have seen flood this time. It is only because of climate change.

Recently, our hon. Prime Minister went to Paris to discuss about climate
change. He took an initiative that India will look on to renewable energy. I think,
more than renewable energy, we have to speak about how and why this climate is
changing day-by-day. It has increased over the years. Recently, the World Bank
has suggested that if there is a two degree increase in temperature in India, the
import of agricultural products will increase by approximately 50 per cent. Our
friends in Tamil Nadu and Andhra Pradesh know that because of this flood
situation, there will be an acute shortage of groundnut, sugarcane, soya , mango,
guava, banana, chikoo, sitafal etc. We have to look into it as to how we will come
and provide food facilities to the people. They have asked funds from the Central
Government. [ would request the hon. Minister for State for Home Affairs to
provide funds as well as support in terms of NDRF and Army.

Lastly, I would just like to say:

Tamil Nattukku Nangalum adaravu therivikkeren
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DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Respected
Deputy-Speaker, Sir, I am very much thankful to you for giving me few minutes to
speak on this important issue.

First of all, I, on my behalf and on behalf of my Party, would like to
express my deepest sympathy to our deshbasi of Tamil Nadu, Andhra Pradesh and
Puducherry. Members have said about the flood situation and the recurrent flood
situation in so many places including my State West Bengal. We suffer from it
each year. This year, as everybody knows, the flood had affected 12 districts of
West Bengal having much of monetary, crop, human and cattle losses. The same
thing is happening in other parts of the country also. Now the time has come, as
all of us have said, when we have to do something. We know it very-well that at
any time it may come but whenever it comes we should fight against it.
Sometimes we succeed fully but sometimes we fail to succeed fully in rescuing
everybody. We are still depending on the relief either from the State or from the
Centre. But it cannot meet our requirements to the fullest extent possible. We ask
for Rs. 6000 crore from the Central Government but we got a meagre amount till
date.

Anyway that is not the question. Amma ji is now trying her level best to
tackle the situation. I envy our great hon. leader, Kumari Mamata Banerjee who
has also tackled the flood situation very tactfully and without much loss of human
life, cattle and crops. There was adeauate food and clothing supply, medical help
and temporary shelter.

It is my request now, as has been mentioned by my other friends, that we
should really think seriously as to how we can tackle the natural calamities. We
cannot prevent the natural calamities but we can foresee them. We should involve
scientists to find out why such calamities are happening and as to how we can
forecast the natural calamities. I would also request the Central Government to
erect flood shelters and also crop shelters during the flood season which are

urgently needed. These can be done through the projects of the Central
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Government. That is my request. The Government should also undertake serious
research on these natural calamities.

In West Bengal, floods are happening usually due to overflowing of dams
and sometimes due to heavy rainfall. So, we should discuss about those things.
We should also make a separate Commission or bodies comprising of scientists,
engineers, Government officials to tackle the flood situation in the country and
find out a permanent solution.

Thank you.
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"SHRI P.K. BIJU (ALATHUR): Natural Disaster are a big threat to our country's
socio-economic security and I am thankful for the opportunity to give my
reflections on this issue.

In the present time, natural disasters such as flood and drought are frequent
in our country. It causes not only vast devastation of agriculture and habitations
but also has sustaining impact on the multiple spheres of life of the poor.

We have a National Disaster Managment Authority in place, headed by the
Prime Minister and State Disaster Managment Authorities headed by respective
Chief Ministers. But only declaraions are being made disaster after disaster. Shri
Narendra Modi announced rupees 1000 crores for cyclone hit Andhra Pradesh last
year. But nothing has been given yet.

The compensation and rehabilitation of the victims are the worst Managed
issues. In the instance of a drought, the compensation would be delivered in the
monsoon. In the instance of a flood compensation is delivered in the aftermath of
the disaster. Again the compensation is meager and not proportionate to the
damage. The present arrangement of compensation from Prime Minister Relief
Fund and NCR based on hectors is unscientific and it should be based on per-head
damge of the crops. Again the compensation is only given for the damage. No
financial assistance is given for re-cultivation. It is the need of the hour that
compensation should be given for both damage are re-cultivation of agriculture. In
Kerala compensation is not distributed even for the damaged crops.

The issue of rehabilitation of the victims is also another matter of grave
concern. There is lack of co-ordination between different Ministries and
departments such as disaster managment and agencies such as civil supplies for
food suppyly. Eventhough, arrangement is there for Kisan credit and Crop
Insurance, there is little accountibility. The bureaucratic apathy is a major hurdle
in the effective implementation of the programmes to tackle the disasters. Disaster

tourism has become fashionable trend for the bureaucrats.

" Speech was laid on the Table.
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Despite the occurrence of frequent disasters, Developed countries such as
Japan and US are leading ecronomic powers. It indicates that, It is not the disaster
but attitude and management are the road blocks. We have to take a cue from these
countries to improve our systems.

I urge the Government to look in to these matters with utmost cencern.
Ensuring accountibility, Transparency and on the time delivery of compensation is

the only way out. Otherwise the country is going to face a disastrous future.
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*

DR. KULMANI SAMAL (JAGATSINGHPUR): With regard to the
discussion, I would like to state that the recent heavy rainfall during the annual
north-east monsoon has resulted in severe flood in South Indian states namely,
Tamil Nadu and Andhra Pradesh and the Union Territory of Puducherry resulting
in loss of lives as well as damage to property. During the period of November,
Chennai has received the highest ever rainfall recorded in November thereby
squizing the state's economy. Due to this disaster in the above mentioned States
and Union Territory, nearly 200 people have died and have affected over 1.8
million people and have also caused damages and losses amounting to over 20000
crore. In this regard, The Chief Minister of Tamil Nadu has taken the relief
measures to address the problems caused by the disaster. However, the amount
sanctioned by the State Government may not appropriately deal with the ravaged
situation. Hence, I request the Minister of Home Affairs to take a sympathetic step
to grant adequate amount of funds by which the problem rising in the mentioned
States could by addressed properly.

Thank You.

" Speech was laid on the Table.
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*SHRI C.R. CHAUDHARY (NAGAUR): I welcome the decision of your honour
which allowed the discussion under Rule 193 on a very important issue — “Flood
devastation in Tamil Nadu, Andhra Pradesh and Pondicherry.

At this juncture of time, I would like to request that the natural calamities
are the result of imbalances in the nature.

Every year, the Eastern Coast of India gets rainfall in winters through
North-Eastern Monsoon. Unfortunately due to weather disturbances in Bay of
Bengal North Each Monsoon hit the eastern coast with pouring rains. In the last
hundred years, Chennai got the highest rainfall in a small span of time. It was a
devastating rains and lot of property and lives loss happened because of it in Tamil
Nadu, Andhra Pradesh and Pondicherry.

Timely relief and rescue measures were taken by the State Government of
Tamil Nadu and Andhra, our Central Government is much more worried. A
Central Inter-Ministerial Teams were sent to see the actual damages in the flood
affected areas. I hope the Central Government will immediately grant the sanction
from NDREF to help out the people of affected areas.

At this time, I would like to welcome and thank our Government to amend
the provisions and rules of NDRF in April, 2015. As per the amended provisions
victims of Natural calamities get reasonable financial assistance.

There is a need for updating and placing the latest equipment and data
centres to give advance and early information of such natural calamities.

Secondly, the State Government should see that encroachments over the
Nallahas, river beds and canals should be removed. They should also ensure that

such encroachments should not take place in future.

* Speech was laid on the Table.
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In the end, I would like to request the whole human community not to
disturb the natural system and nature frequently unless it is required. I will also
like to request all the people of the Nation, N.G.Os and Governments to come

forward to help out the victims of flood affected areas.
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"SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Tamil Nadu has
witnessed heaviest rains rendering the life of people miserable. Tamil Nadu is
repeatedly facing this situation which is causing huge loss to the State. But even
now the State is flooded with water.

Hence I urge the Government of India to come to the rescue of Tamil Nadu

by providing sufficient financial assistance.

* Speech was laid on the Table.
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FHdT g Kb H I T« F MM g STa FafHd wa F Wi oy mdfaes e et <&t 2l
3l 31 ATl U & haRATY ATYGT & WY H BT & AR AN Bl Al BT 9 g3 ol
A T 3 waE ANG B U oral & <@ ® qen 22 fA. dge gaek i @
HIULH IMMUGT BT THRAT & 9T H TbTelF Fer=+=l bl B IR g1 &f | $9 A&l 3 gHR
AT, 3Nfde Shas @t AMl &AR & gc T 811 had Tied & &5 # 39 Bic 9 Talfed
RS Bl 12 BAR IS B &lfd et ael |

9 B9 <u H fafir= g SRl ¥ suersi W AR $)d € 91 W g 6 oS
3MUET | ST A Bl 2l Suersl & RO W gfeu &) 4 I8 91 gl © 6
a1 fEATery &3 auel & Ui Srdd HaaTeiiar g1 gt fEArerdity sy fafa wu & sruerd
grerd

faeg §% @1 RUIC & AR WRA & 35 IA! IR Hg MAAT ua=ii H 27
3TMIET & @RI & I 2

® T BT 58.6 UM fFEA Ybd &b Wl W I B

e 7516 WA dC W A 5700 H WS W 3R FAFN & @ 2l

e 68 TR Y-HFT TR YW & TUC HT WXl a7 &l B

o WX HEAI & & SwRwvs, TS U, QAR WS, SH-HR Al 100
frRrd & el & WaNi B A 2 B

o AR UREdH 9 WD & HRUT 7 AR &A™ g8/ ywifad 8 arer o=
B AHRS W A &I Y-9HT 2| 5ae far s =nfey & farery & Sierary
URATT & UG DI HH DR b TATAl DI YA DI S|

3TST <% & fAfi=t 9Tl 7 o1E g8 916 ol gu @ R & fved g 8 g8 W W
B B DI JAIHAT 2l STal Uh AR Y9Tfddal & SIH-ATe Bl BT B WAHhdr U =

* Speech was laid on the Table.
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P AMAIIHAT & I8 39 TR Pl gcRl I B diell AUH &fd Bl HF B & fou
JHbI(eTh, CTHBICID HaH TAY SIM DI AAIDHl & Fayd qfl guifad aRari &t
fafea &~ S Rt Wl W U B FaAT HI S Ay | Jied v 3 afferg
3R gHiyadt &= § 9o g9 &1 gaigaE omar gl vl R 3 g8l R waeR 91k &
HRY TAWRE R SR QR HaAT & I8 DI Il GHIETT 2| -1 ATE ¢ [ Hs iR I
TOIRIAT T dchlel JWTa I ffdes ywIfad &rai | =l gifead x| 916 a1 guam 8l s
3RR AU B &l SH-ATd B 81 & AR e afd, dedi @ g @1 8l 8 W)
D AU $AGT THR AHIS 3R gardsii~e g9rd ¥ gsdl g
13 3R GW BT AT HRA B ARl &4, G Jgg I a4l AFIqel 81 Febar
g, O1d S¥H ARBR U4 TGN & FewIHar Hfead &l S|
W A1 7 6 Fermsie o9 i Jid aRadd & SR g9 oF | 3], STud d],
q1¢ 3R B3 Wpfam fueet & g w & 78 Ridha favg & 5
e g9 2000 ¥ 2010 & 4 faza U 818w I P Iaoi | 60 Ufererd A 31ferh
e gl
e JY¥ 1990-2010 TP WRA BT HIET S 0.8 W 1.7 Hifed <7 & Ml
o YRA T FITIEEal b & b Ul @fh Scaod Bl Wt e o fasfia < |
STl T B
o AR URATH FH W U@ TR Afaw fHiar 21 defe 39 99 W Uehd
fop Stetary aRad srife 2

# 50 AvT R WER BT T T SGer SRR BT e S A &

1. 3TTYGT WdeH, HVDBI BT FHT BT,
2. By 9 YA, ydg H qRacd, FQ1e Ao, drenfien! o1 faem,
3. 9 Adeft Aroei Sk FRimH @1 fawTe,
4. STl SUANT BT AU, Tl SYANT Fde= H AT G 3|
JdeTefiel Bl SIRTRdhdl &1 34T S0 & H I8 I8 Al dI MueRl & Ui ddaTeiiedr &
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9Tl B QMUGRI J AR & & A9l @ afd o @ TG @ e HR gl U #
P YEET BT VD B Sed © el miw & oy (e v, wRemsti, wErl @
R B HRAT BIAT § IR g9 U 89 A= Qoilaal & we |H=a ITfud &) 9 |qae
3Tl & B

g 3Maeh & [ qd ddrasl &7 @ R A= 9l g el &1 sficber B gy &
e - 1= & At &1 FEnT o g QR AU Y| guT | Q9 # Q1S ammuarei
b IRM BRI Q4 a4l §F R aRE fd®el 8l & A a8 STRebell, THICl B by I8l
AT HERAT B WIGE AFG 8 I HWR H MM a1e a1 R afierg # oS g8 Toga
T3l B U qd AATET dF B RGO B DI AAIRAT ¢l 39D AR, sMuar |
eI faft= goifal # e Fo=ag &1 391d <@ B fHefdr 2

HRT WRBR A AR 8 b ARBR YN AT WA A= Hrmfersp el § qd <arast
Jegdh Bl WIAT B ORIh d8d SR SR, lgfe~T AR, Fhid AfeRT J9x, A
el o sgaven R & | 596 AfIRD daa AR sos § Rad egd g
(fareeron) &R gwrdl oI e feaa w9 9§ fpaifaq &t Syl emuer e
BRIGHI T SURT & [hITaa 8 AhiIeh! &dT Ud fARITea Ieh WD [THHT, IR-ERBRY
S, Yo, U1, SRS WReMsi Ud SfTUeT FEEe ARl H§ QR FHad RAIUd B Bl
JATILIHAT 3| AR FARE STHETT ST T Jael HfAfReT ITAN bl bl T R B
3MUeT gd =dra oF & fdem & foy agfaa SwanT fean S Ayl 98 Wt srawss © f6
TIarat & IR (Accuracy of Warning)ddras FRd 89 Ud AT IRH B &
G WY S HET BT SfRTel 3TEl °fed 89 A Ugel AN 4 s &1 g1 o il &
A1 ATYET BT Gehlaell PR

q13, gul 3R 3 YR B IMMUGT BT AR B & A FH=felRad gera o
1. RING @aer, 2. FRareE, 3. SHgql &1 qqfad STAN- GHad 61 39, 4.

uf3teror/ emdT AT, T 5. MY Ud AR TR &9 o Bl a3 Hl |

# PR BT A ARINT AT e & SiFdl & R% foadrr =g gl
Fer # o ' o e wl AfeEl & ad Wl @ afSel S gU R, Bled, i
vd A= sravemueiell @1 fder far war o1l BAR Q¥ W gWIY | Adrddl ogavel Ud
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AT TR & Y @R d UGl a5 UihAT BT (i STHTa 81 BaR &3 B ATaT
B T HR DI WU ql¢, TR DEl SN AT eyl [T fIthet & & A1 A1 =Adra dF
o1 & 78I, AT o1 W A1 I/ BRIR B 8 BAT AR Al fpar A1 g9 A ol
T AU W TgA A fAhel | ISl g' YHATHd by S Bl srravachar ® fb g9 sl
AT AT BT Yge, Ah, TAAH WD F o BN T8l Al 7Yarg A & Ml 3R
BURI-AE] AR § 3MMarsl &1 afel Fgd eil| I8 W maeds & b =ara- gq 9l ab
THIdE dh W UgdT Ah|

X S H R A O B B W Al I SfR SRS Al 1 g9 s &
el AT AN B8 IR @A H ol § fh e iR e @ 9 Ry 9 € ug ST
fSpaiaa 1 8 & B4 SfUal GHETRI & W H I A M TSl 2l g 9 o AR,
QIR T, Ao woil, @Eadt @6 &R gaR e 9 59 9 &1 gRfRaa &
6 q¥ <=1 &b U Qg ATl Bt @@awen @ T g

WRHR B G YOIl H FEAW/AAGT BT M@ <@ bl fAear 21 SiE gfers,
TR, JMMUST TdeT B U GO & T &Y | Hal e ol e @iy a8l 98 <@
@I firerar 2 f6 g7 demell & di= dag a& T8 @ @ 2

¥ W gffaa Ae W auar e & APl B HHl HH gl A SR A,
STRIES & AT 9T At @M 2, P 3Tl Yded HHAl d s & o usdl §l 31
3o Sigt e e #, amar e # o g ufith o @1 ¥ 98 8 Swe g e
3TTY&T Yee S Weeaqul &3l &1 Suer 7 &

U B GAR WY QoA U9 fawafdernerdi Bl el ydEe o #gEqyl faval W)
oY IR fIH™T P Fg@r 1 ATl AU 4 Fuey g o DI F|l g FRIms B
TRl & IR TR WEd SeE el R S & adhdl 3] So-face & |
G H I8N ATedel AT B gY A= Ud Welfiie! & Whd SRRl Bl qgfed yeae
fepan ST =Ryl
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*SHRIMATI APARUPA PODDAR (ARAMBAG): A deep depression of high
intensity formed over Bay of Bengal hit Tamil Nadu coast near Marakkanam on
10" November causing heavy rains and losses of life. My prayer and deep
concern are with them.

The excessive rain and high tide and water released from Jharkhand and
Odisha has rendered the flood situation in West Bengal. Sir, 12 districts in the
gangetic plains were affected, more than 1.8 lakh houses were damaged and crops
over 2.10 lakh hectares lost due to flood. Our Hon’ble Chief Minister supported
the flood affected people with our own resources. Flooding of farmland, towns,
villages, roads, bridges were from several districts of South Bengal like Howarah,
hooghly, Burdwan, Bankura, South 24 Parganas and East Midnapore were
effected with heavy downpour. My own constituency Arambagh in Hooghly was
under water. I request the Central Government to see the matter pending of
“Ghatal Master Plan” which is a long pending project to overcome flood in my
constituency. The Met department recorded 143.2 mm rainfall. The Durgapur
barrage in Bengal was scheduled to release about 65,000 cusecs of water. Without
authorized warning, they released 90,000 cusecs of water. The rivers and
reservoirs like Kangshahati, Damodar are full. Damodar is sorrow of Bengal,
Damodar valley Corporation is responsible for releasing excess water which
resulted flood in my State. Two years ago, our Hon’ble Chief Minister of West
Bengal Ms. Mamta Banerjee had written to Centre for dredging of DVC reservoir
so that more than 2 lakh cusecs water can be reserved. The monsoon was active
and simultaneously the deep depression caused heavy rainfall in Gangetic West
Bengal. Our Government gave all compensation to the farmers, the affected
families of the farmers Rs 2,00,000. These are all happening due to climate
change. We should all come forward and together to over come from this kind of

situation in future.

* Speech was laid on the Table
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"SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Tamil Nadu is facing
severe flood situation since the last few days rendering the life of people of people
of Tamil Nadu and particularly in Chennai and other parts miserable. Tamil Nadu
has incurred heavy financial loss. People are facing problems for having lost lives
and properties. Though the State Government is doing all necessary steps to
protect the interest of the people of the State, the responsibility is also there on the
Union Government to come to the rescue of the State.

I therefore urge the Government of India to provide huge financial

assistance to State of Tamil Nadu.

* Speech was laid on the Table.
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PR I R a=<a (FRE): 9099 H gl 4 I (@Herg) vd 9qe dmr &
3 AoTereh! &5 H Jffgiee ® BRI A 4RI qarel i AT & O 9€1 9aras gl U A%
Y A A A AfAH T 8 ST 8l XAAM, Foh A1 d BT BT argAnT W g
e g1 IUTEHE WEleY ST Bl WRBR B AUBRI BB AT H YAD a9 A H AT dTell
91 B IAd D W H HCleT B © TS gl & g d1d ol 913 Wed HhHH H ufedrd bl
IRATS 3T FaRAT B AU 3 Y THR ST A ST HRard! 2 98 g+t &g Rafy
Bt 7 fp T 9 aiRer &1 urh ff TR ST Bl I8 9 # g9l Sgd Y @ g it o
@ <@l gl UH IR I & H fEE v @1 o/firuTd dfed & ol # SR foRuTte widhe
T | g8l W Y A1 [Aehar 7 WA Bl B H AU § il 3R WBR el g q16
difsdl & forg < 9l I3 ST AR © S U o aier & q@ra R e 2
T <1 H W A B ol YRR SR a1l Bl $%aR B ATH T8l B | S 9rg difsd
& oy WdemE 8, a8 Us fod ffded € a8 yermn W @ @ & wrR ¥ fo’ifed gl

AN JagUs & H, Py BIC-BIel Td $© ge| el g | o qere 3 g 4
B AR I W8 2 | fHEE 98 8, @R €, ARG WA BRI B q1G W B GbIb
HAA UGl BRAT & | BAN &5 H [HAM DI AT © A A TG BT AFAT HRAT TS I8
T S gEI T | IE O NG HH-HH Fo aA § 98 | qErE Bt g | H v
AR W [T U9 WRPR I AT HRAT ATed 8 [P gaci@vs bl WHlfad AT BT qHeid
BV 91¢ U4 gW ¥ q9 BT G ARY B JIoRkgrs B AfeAl B M ¥ Sired &l & 2l
PYAT 916 BT T G AT 7 I Sl F STefex MEieny §ookdvs B a1¢ 9 g9 B
JaTE A g2 S |

* Speech was laid on the Table
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Hon. Deputy-Speaker, Sir, I am
standing here for expressing my sincere solidarity with the people who have been
severely affected due to floods in the country, and especially, the people of Tamil
Nadu are going through a very difficult period now.

Shri Mahtab ji has described the flood situation in the morning. I am also a
part of the Railway Convention Committee. I was in Chennai two weeks before.
At that time also, Chennai was facing a very bad flood situation.

A lot of water is flowing on the streets now in the city. Nobody is in a
position to move out. At this juncture — the hon. Urban Minister is not here — we
should rethink about the planning of our cities. Whenever we witness heavy
rainfall, the entire city is flooding. Tamil Nadu is witnessing a severe flood
situation. Chennai city has received continuous rain for the last four to five days.
That is why, the entire city of Chennai is in a very dangerous situation now.

Hon. Deputy-Speaker, Sir, you are aware that a lot of Malayalis are living
in Chennai. Around seven to eight trains have been cancelled. The Chennai
airport has been closed now. A lot of people are stranded there because of the
flood situation. I am urging the Government of India to give maximum financial
assistance to the Tamil Nadu Government for tackling the severe flood situation. I
would also request the Government to send a team of Union Ministers to see as to
what proper arrangements are being made there and also provide money which the
Tamil Nadu Government has asked for.

I am also congratulating the efforts taken by the Tamil Nadu Government.
We, the people of Kerala and also the Congress Party are giving wholehearted
support to those who are suffering due to the flood situation in Tamil Nadu.

Thank you.
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"3 W g (SThie) ¢ BRI Q¥ 918 3R YW B HRUT 984 99 Wb Pl AHAT IR @ 7 |
=9 I & RO §99 JE g9ied AR fhae 2 | foe Rt gad ugdl 8 95
TR € 98 39 AT &1 gabraar 781 B b |

TR, ®1 faey’ ok WRearer &5 @ iR ft <urer ywifad € | fUser 9 ad &
i afigfee o qur, oW sm qiRel, qen S it Qi SIRA STuErl BT |
AT TS XE & | U 20 ATl § R Hae T8 oMY Saw Wde T 3 a6t H Iy g |
faeef ofik #Rrears # 10 AR Ryams &) @rawen € | 98 TERR aui AERT Wdl 8l 2 |

el BT [Ha QO IRE A Pol H Qa1 §oll & | WBR 1 T a9 A Bl RRMYfer
fhaT | 2 |l & Holl fFAM & SW e | 39 a¥ OIR & oy Wl & oIy S99 o O
el gl

TR WRBR 7 Pvs A 4500 HIs w0y Acg RN off| g WRAR 7 1500 IS

WY f&d, S foly g=arg |

IR AEM UEd S 4500 TS Heg AN W I & a8 R iR TR g
Pl B SNTTER §¢ s | Aol fagd # SfAad 4 e B B 2 | fUse IwE § W
P el & TG d | 14 ATl & 9ed & U9 fhde Wiied & fov 4 981 9 gafew
MTERT B | 9D e fham © |

ot & framl & fay smuaera SR I ¢ | U T—% Faxd & AR, & HRY
IAEA 3 A H 20%-50% & & @ | aWd &1 4 Wt 98 Fdaar S waa dar e |
SCASIECIGE ISRl

# WHR W AT BT § 39 TR qArEs [RAfT F areR Fdrer & A qud wed
So 9V | fhami @ Sfud Agg @ OMY | S9® foly 78RS, GRGR BT 6000 HIIS W0
®I Heg Bl WY |

g WeR AfFad w0 T I WBR BT 3Nfd deg H0m dfbd I8 T <A
AIEE T | BRI <¥ HfY 79 <9 € | 60 WiRd ot By ) iR €1 safere & swet
R} [ @i B | e fo d g geira o @redn g |

*Speech was laid on the Table.
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1. TR R PN & forg Ra ff Ao § ST w6 wlen & 9y | ST AR
3R UReRT g Y |

2. HldTsoR 3R T Al BT Sg¥de Uhlee B OHN &l |

3. U S H AT ol Y AR AT B g8+ 2 8l

4. STEl Al STl SMaR B¥el BT JHAM DR © 9 &5 H AR gRT BT B rawel
gl |

5. | HedQUl, ANR Hed Bl &AM H [ Y BN Ieure BT I aM et |

T X1 fIear 2 2 AR g 1R 4 SFd wed Yol | | g9 feam
, FOIGR Mg 3R AR < GETell AR A€ EAN IAUel & |
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SHRI M. CHANDRAKASI (CHIDAMBARAM): Hon. Deputy-Speaker, Sir, I
would like to draw the attention of the Government to the urgent need for
providing adequate amount of Central assistance to Tamil Nadu for undertaking
relief and rehabilitation works in the rain and flood-affected areas.

The recent rains and floods in Tamil Nadu have severely affected the State.
Most of the coastal areas including a large part of my constituency, Chidambaram
and some interior parts of the State of Tamil Nadu incurred huge losses. In my
Parliamentary constituency, Parankipettai has received yesterday the highest
rainfall of 159 mm.

Till date, there has been a loss of more than 170 human beings and 2000
cattle. More than one lakh houses and 90,000 hectare of crops have also been
damaged. There have also been damages to infrastructure like water supply,
roads, bridges, power supply etc., and a large scale of other private properties.

Sir, I would also place it on record that under the able guidance of our hon.
Chief Minister, Amma, the State of Tamil Nadu is making all out efforts to
provide quick relief to the affected people. However the financial means of our
State are not much. The State has projected the funds requirement of Rs. 8,481
crore and sought an immediate requirement of Rs. 2,000 crore.

I would, therefore, urge upon the Government that the recent rains and
floods in Tamil Nadu be declared as a National Disaster, and the concerned
Ministries of the Union Government should take urgent steps for timely release of
adequate Central assistance to Tamil Nadu to undertake relief and rehabilitation
activities fully.

With these words, I conclude. Thank you.
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DR. P. VENUGOPAL (TIRUVALLUR): Hon. Deputy-Speaker, Sir, first of all I
would like to convey my sincere thanks to the hon. Madam Speaker and the hon.
Union Minister, Shri Venkaiah Naidu for having allowed an immediate and
impromptu discussion on the unprecedented flood situation prevailing in Tamil
Nadu, Puducherry and Andhra Pradesh, taking into account the seriousness of the
grim situation due to very heavy rainfall in Tamil Nadu, especially in Chennai and
three other coastal Districts including my Constituency Tiruvallur, by setting
aside the other important business of the House.

I would also like to thank all the hon. Members for expressing their
solidarity with the people of Chennai and the whole of Tamil Nadu, especially the
hon. Member, Shri Bhartruhari Mahtab, who narrated the real situation since he
was on the spot during the heavy rains that lashed the city.

Sir, the hon. Members from our party AIADMK, spoke in depth about the
huge devastation caused by the heavy rains. They also spoke about the effective
measures that our Government headed by the hon. Chief Minister of Tamil Nadu,
Dr. Puratchi Thalaivi amma is taking with regard to rescue, relief and
rehabilitation of the affected people of Tamil Nadu.

Going by the sentiments expressed by all sections of the House, I am sure
that the entire nation, India, stands with Tamil Nadu in this hour of need; and I
thank everyone for this gesture. These rains have lashed the entire Tamil Nadu.
The people there have been affected very badly. I would, therefore, request the
Government to treat this as a National Calamity or National Disaster and take
immediate necessary action in this regard.

Hon. Deputy-Speaker, Sir, I would further request the Government to
announce a Special Financial Package to Tamil Nadu for undertaking rescue, relief
and rehabilitation measures in Tamil Nadu, and order the immediate release of
sufficient funds to the Tamil Nadu Government. With these words I conclude.

Thank you.
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R wed (urel) - R W PR uuE 9w R, BAR Q¥ § 60 Wiwd A waEr @t
TR W R e 21 g8 wdfifed § % amge 5 auf § @ 2 aR & de ®/@ g
T P R-QRT 14 o UTdl & STefary gikac, Taidel ariie U Hew@yul vy 8, o
W BRI WDR AT 9T B BRI P A HADPR Yeb AT ATSHT § A qul Yfept
o <& 21 IR R 39 B9 arell WenfR & SmTed T8 g, offed ufaay sed 8
aTel JHAT DI 3fhSl H <l ST Feball B

fopaT=l &1 WAl # IAMNH Idvb YAN W A T Al Ud Sifdds el DI g
& P forg fhaml & ieaTfad &R Siadry 3 GaR fhar S devdl 2l

auf &1 S WTT T A W AR W Hol v g, R I H I8 F A F 6
yfcrera f2edr & & # forar S 8 qret 94 gfiwrd url g dqs H et S 21 afe s
94 TfrRrd Ut 7 9fEl & AW J 9T fHAr 9y @ 9 AT 9 25 fferas daeaR fd
w RfEE @ S AR, 24,000 FETC fATd SEA fHAT ST owHI qr 10 LA, g
&9 &b UTSS dle} H TR Bl Sl bt | $HD AI-A1Y S WrET, Hel, deol & & |
AR & T8 dafeep g1 faiaed <o Wt 81 Aehal & R &9 91 A H faeh gar 9 i
PR AHd &l <% P [HAM DT Wl T JABH BT J8AR AR P JqAR UL 81 T Al <2
Bl T RARIRE g FT ST AISHIG I B MaeIhal el 5, s J1eqq | -
PAS WY 97 DY SHCTR W) WD (BT S bl §, drfe a9 d e, Rifeem, dss,
affe & &= § wRQR fasprd fban s wah|

il DI SIS g@T 9 916 DI FHAT BT 8 & T8l dich $9qh AIH I IMIH
fRIfr § QR B9 & Q=AY Y & Al H AR ST BRaAN b Fred W U B,
BN &g RiEE & v f Swges A § SleT SuSE PRATBR B &7 Bl bR fpar o
FHM| HY 7 e an R ShILd. 7 $N &1 AFeE Je iR < oot 3 e & An
BT SR T

g ITeh A & fARvEl 7 IT-uiTeH JIORA BT QR AU BP9 Aol W
gD © & urpfae aaRafa feH 819 Ud URURG Wl & Ay UYuTdd uDl Dl ST
B 3R 39 IR & T A Geordl, A M ARMRG BT BrIal el Sod-ureaHdt

" Speech was laid on the Table.
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ISR &1 SHTae SR UUTAT Td URYRE Wil & A1 ° Ic1e AT ST1 7| w2l
P UL g DD YA B WUl U, YIC SAM TNSAT, UTell Sclfa Dl goiaar I &R
foar T ® SR URuRe Wl AW A B @ R ®, O SR aRAT B W B Sl g1 59
{ fHAE DI o1fdd oW BN $Hd WY URURG W A F 3Tl JUra<] dTal ST UaT

B |

e e Ter uRASHT 7 3=y e} uRASHRN W IoRAE & ufFaH &F § Jqur
R IMHR YU R I WR 9T qR4 P M H 10 N 9P deRN el MfvEd 2l
HAHeAl, AE, AT M & U H Jaul 119 I R @ A F A HH 81 g ued
T H AW T T 100 TS IHRAT BT IRT SATCT BN SHD AT 8 YRURD Wl BT ord
Al g WAl W A T8 B AR A AT BT g AT 300 Al S<dred B AT Hod
4500 WU e B e € 450 fhal MaR ufafes yra grm, st 2250 waU gfefes
M Bl 9% AfIRE Ns-IwHRal & 3 100 FIU vl anfil 37 wgell & foy amr wa &
g SR fedr SQI g T bl egavern Rifd & § Sucer g1 AT ARl Ud R@-IE1d Bl

01 & =g BN URIRSE WA B M W% g &1 JMI H¥ell bl AT 10,000 TY TR
drar HfTeaa g daur g9 U9 aRuRe @il & foy Riarg &1 ot /2 a g afd gacear
TR A Well U b ST Wbl 2

AT, B, Tell, S feadl &1 SR § 3R war =8 4 dad es 93 4 & a9

Seare fordm S webe gl

SAA-IfEat ORI # ATEl RaeIR Y BT THRT THSHY BIS @I T, O A I B
AT Sl SR T 2 BRIS T UG 20 BRIS WS-IHRAT Bl AAH A AR I
HRATAT ST Fehal &l 2 BRIS MR BT G 20 BIS oliex yfifed g1 Fiead 8, et o
300 Hrs WY Hfafed erftl W & 3 g e MR gfafed fierft, e sma 150 w10
Wy gfafeT geft| o geial &1 gre, 9 @l & d Wie & w0 § ARl By e
U fepter T 1 3w AfAReh, sd! q@d H ufad A9 qon B @ w=ife W qmd
el H 81 IR AT & 3R 39 W @l 913 X g WI-¥E@[q Bl & 2l 2l
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39 &9 § SR U Bl UhiId B BT fUBel A6 I8! ¥ hls YA el fhar n
g, s woawn Sfaxr Tl TR vd il & url R R 8 wE wifed @1 @ Bl W
S A9g H Gd © [P IR Iy Bl [Py R &1 &1 3 [/ad gY 9% fhAE &
foy U og offer &¥dn arell arer <& a9 Bl SR fha & Wd & Wad H @ 9N,
T arfor &3 H U Bl U P [ J8AR SR @iel [ B b vd fhar
YT W P WA H U b A1 qEEr] b g ol SRR 8 Wb U9 I b SARD A
Al IR 81 |h | vema: IoRA™E & a4l 11 Aweell dll 9 9 5 g oy wd dHia
PYDI B T DHRIHA H AT a1 S| g9 foly ddb-ial gfte ¥ 15 He &9 Ud 20
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HON. DEPUTY-SPEAKER: Now, The hon. Minister.
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Sir, as you
are aware, the situation in Chennai itself is deteriorating, and more and more
reports are coming up. More so, the weather conditions are not still improving and
the situation is going from bad to worse. The metrological predictions are there
that there could be another spell this evening and within next 24 hours.

So, through you, we would like to make a request to the House -- the hon.
Home Minister is taking the reports, updating himself — if the House agrees, we
can ask the hon. Home Minister to reply tomorrow at 12 noon or sometime after
12 noon because the situation is not as it is evident. The Members have spoken.
He has taken note of it. The hon. Minister is here. But he would like to respond in
detail with all the issues raised especially in the backdrop of the deteriorating
situation.
SHRI MALLIKARJUN KHARGE (GULBARGA): My request is that when the

situation is so grievous and serious, the Home Minister should have taken atleast
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one trip. It is not far off. For Jammu and Kashmir, they used helicopters. Like
that, the Prime Minister and Home Minister could have gone for two or three
hours and come back. We are not alleging. This can be done and you can do it.
You are not going to spend much time. This is a very serious situation.
SHRI RAJIV PRATAP RUDY: Absolutely, his point is well taken. We have
heard him. Even the Prime Minister did go to the Kashmir valley when the floods
were there. Absolutely, no problem, I agree with the sentiment of yours and the
sentiment of the House. ... (Interruptions) What you have said, we will
communicate to the Government. We have taken note of it.
SHRI MALLIKARJUN KHARGE: Somebody should go.
SHRI RAJIV PRATAP RUDY: My only submission is that it does not go well
when the situation is so critical. ... (Interruptions)
SHRI MALLIKARJUN KHARGE: You can go and come back. How others are
going?
SHRI RAJIV PRATAP RUDY: It is not just a matter of display. We are very
deeply concerned with whatever is happening in Chennai and certainly, everyone
is aware that Prime Minister is keeping a tab on what is happening in Chennai.
The Home Minister is keeping a tab and the whole Government is aware and they
are in constant touch with the State Chief Minister and with the administration.
Your suggestion that they should go in a helicopter and have a aerial view is
something which you have suggested but beyond that the Government is keenly
observing and keenly connecting to whatever is happening in Chennai. The
weather conditions are deteriorating right now. Whatever you are saying, we are
completely in agreement and the Government is fully aware. So, we will request
you that let the Home Minister come back to you with the full details tomorrow.
Sir, we would like to take up the Bill. The hon. Minister has made a
request to the Chair that the Carriage Amendment Bill should be taken up and if it
is okay with the Chair of the House, we can take up the Carriage Amendment Bill.
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HON. DEPUTY SPEAKER: The Minister reply is going to be given tomorrow. I
think the House will agree for that.

SEVERAL HON. MEMBERS: Yes Sir, we agree with you.

HON. DEPUTY SPEAKER: Therefore, now, we are taking item No. 9. As
requested by hon. Minister of State in the Ministry of Parliamentary Affairs, you

all agree that hon. Home Minister’s reply will be given tomorrow.
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16.33 hours
CARRIAGE BY AIR (AMENDMENT) BILL, 2015

HON. DEPUTY SPEAKER: Now, we may now take the Carriage by Air
(Amendment) Bill, 2015.
THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU): 1
beg to move:

“That the Bill further to amend the Carriage by Air Act, 1972, be

taken into consideration.”
HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Carriage by Air Act, 1972, be
taken into consideration.”

16.34 hours (Shri K.H. Muniyappa in the Chair)

SHRI ASHOK GAJAPATHI RAJU: This is a small amendment regarding
compensation on international flights. So, from time to time, these things do get
revised and we have to take an amendment of Parliament. Since it has to be
amended from time to time, in future as and when the thing is revised
internationally, these things the Government may notify and bring to the
information of this House. This is the small amendment in this Act. That is what

1t is.
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SHRI ANTO ANTONY (PATHANAMTHITTA): Thank you very much for
allowing me to participate in this important discussion.

The Carriage by Air (Amendment) Bill, 2015 has been introduced to
upgrade the standard of domestic services of airlines into international benchmark.

As we know, there are important international conventions, commencing
from Warsaw Convention of 1929, for compensating the victims of air crash and
damages to their baggage. Montreal Convention, in which India is a signatory,
held in 1991 set unified rules for compensation. Therefore, it is our utmost duty to
extend the coverage of the provisions of these international conventions to the air
travelers.

In accordance with the spirit of the Convention the amendment seeks to
enhance the limits of Special Drawing Rights for damage sustained in each case of
death or bodily injury for each person from SDRs 100000 to SDRs 113100.
Enhanced rate in Indian rupee will be 1,03,27,161. Damage caused by delay in
carriage for each person has increased from SDRs 4150 to SDRs 4694. Enhanced
rate is equal to Rs.4,28,609. Destruction, loss, damage or delay with respect to
baggage for each person has been increased from SDRs 1000 to SDRs 1131. It
will be equal to Rs.1,03,271 as on date. Destruction, loss, damage or delay in
relation to the carriage of cargo has increased from SDRs 17 to SDRs 19. The
increased rate will be Rs.1,738.

As we know, the number of flyers in the country has been steadily
increasing for the last several years. Therefore, it is very important to augment the
safety and convenience of the air travelers as well as to provide them better
service. At this juncture, I may submit a few requests to the Government for
favourable action.

Safety should be the first priority of the Government. This Bill is to
enhance the amount of compensation to the victims. Almost all the developed
countries use an aircraft for 8-10 years. The maximum life span of an aircraft to be

used safely is estimated to be 20 years. Thereafter, the wear and tear of the aircraft
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is unsafe. It is learnt that several of the aircrafts in service in our country have
been in service for more than 25 years and in some cases they are even 35 years. It
is risky and never out of danger to use these aircrafts. Not only Air India, other
private airline companies in India also lease old aircrafts from other countries for
service here to load passengers. Therefore, I request the Government to remove
such age-old aircrafts from service.

The insurance coverage of the passengers, who travel in age-old aircrafts,
should be enhanced ten times. Who can rate a human life? Being a people’s
representative, I encounter deaths in several families because of different kinds of
accidents. Each and every accident death destroys their family. I request the
Government not to hesitate to increase the insurance coverage of the passengers
who travel by air in the age-old aircrafts.

The next issue that I would like to point out is about the User Development
Fee charged in airports across the country. Today, the airports are the most
successful marketplace as good as any hyper-malls. Delhi airport itself has
showrooms of more than 500 branded international as well as Indian companies in
the domestic and international terminals. All airports in our country are
functioning profitably. Then, why should airports collect User Development Fee
from the passengers? At present, Delhi airport charges Rs.311 from each
passenger as User Development Fee. It is estimated that nearly 6.5 crore
passengers travelled through the Delhi airport last year and it is estimated that this
year itself around 8 crore passengers have travelled though it. Last year the Delhi
airport collected Rs.221 crore as User Development Fee. The construction cost of
airport was nearly Rs.1290 crore only. So, the Government should take stringent
action to stop this looting.

It would be a great injustice to the passengers of the Gulf-Sector if I do not
mention their plight at this instance. The hours of travel from my State, Kerala to
Gulf is the same as it takes to travel to Delhi. Air India’s most profit making route

is Gulf-Sector compared to the Europe, America or any other sectors. Two times
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traffic fare is collected from Gulf passengers. So, in spite of double charges
collected from this sector, the services provided are very horrible.

It is calculated that at least 70 lakh Indians work in Gulf countries and
majority of them are from Kerala, of which 90 per cent are ordinary manual
labourers who stay in labour camps and travel to their homeland only once in three
or four years. Our Prime Minister during his visit to the Gulf had visited these
labour camps and understood the difficulties of these fellow citizens. I request the
Government to kindly introduce a fair airfare for NRIs who belong to low-income
group. If services of the jumbo aeroplanes are ensured in Gulf-Sector, the airfare
will be slashed to a great extent. I also request to ease duty-free baggage
allowance rules for NRIs who visit the country once in two-three years.

It is learnt that services and quality of food served in the Gulf-bound flights
are not satisfactory. Therefore, I request the Government to do the needful in
ensuring safe and convenient journey to the air travellers in the country.

The vacation season, especially the school closing and festival seasons,
when the middle class families travel, is the time when the airline companies
impose their exorbitant charges by increasing the fare to three-fold. As a result
half of the savings of these people are spent in air tickets. Hence, I request the
Government to issue a comprehensive guideline to ensure reasonable pricing of air
tickets during vacations.

Sir, the NRI passengers coming from Singapore and Australia go to Europe
and USA via Delhi-Kochi-Gulf Sector route. This sector will be more benefited if

a Dreamliner is allotted in this sector.
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The most profitable route for Air India for domestic flights in the country is
the Delhi-Kochi route. But the Air India did not provide any good aircraft on this
route. In all other sectors the Dreamliners have been provided. But Air India
purposefully avoids this route. I conclude my speech with a request to the hon.

Minister to consider this issue positively.
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SHRI G. HARI (ARAKKONAM): I thank my beloved leader Hon. Chief Minister
of Tamil Nadu, Puratchithalaivi Amma for this opportunity.

I am glad that the Carriage by Air (Amendment) Bill, 2015 introduced by
hon. Civil Aviation Minister will enable the Government to revise the liability
limits of air carriers in line with the Montreal Convention, which was acceded to
by India in May 2009. I hope that this legislation will facilitate higher
compensation and prevent Indian passengers from discrimination.

There is an international legal regime governing the liability of air carriers
for injury or death of passengers, destruction or loss or damage to baggage and
cargo and losses caused by delay in international carriage of passengers, baggage
and cargo.

India had so far ratified the Warsaw Convention, 1929 and the Warsaw
Convention as amended by The Hague Protocol, 1955 and effected by the
Carriage by Air Act, 1972 and the Montreal Convention.

India adopted the Montreal Convention in order to make the
passengers originating and terminating their journey in India, who .are
mostly Indian nationals, to get benefits of enhanced liability. It
ensures an Indian to be able to file a claim in India even if the journey
was undertaken outside India.

As per the revised compensation package, the bill intends to
review the liability limit for damage in case of death or bodily injury
for each person from 1,00,000 SDR (Special Drawing Rights) to
1,13,100 SDR. As per the latest exchange rate, the compensation limit
rises to over rupees one crore from almost Rs. 88.71 lakh at present.
Sir, the SDR, established by the International Monetary Fund, is
based on market exchange rates of a basket of major currencies - US
Dollar, Euro, Japanese Yen and Pound Sterling.

Where damages of more than 1,13,100 SDR are sought, the

airline may avoid liability by proving that the accident which caused
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the injury or death was not due to their negligence or was attributable
to the negligence of a third party. This defence is not available where
damages of less than 1,13,100 SDR are sought.

The Convention also amended the jurisdictional provisions of
Warsaw Convention and now allows the victim or their families to sue foreign
carriers where they maintain their principal residence, and requires all
air carriers to carry liability insurance.

As per the Bill, the liability for delay in carriage for each person
is proposed to be raised from 4,150 SDR to 4,694 SDR while the
liability in case of destruction, loss, damage or delay of baggage is
proposed to be raised from 1,000 SDR to 1,131 SDR. Montreal
Convention also requires airlines to fully compensate travellers the
cost of replacement items purchased until the baggage is delivered, to
a maximum of 1,131 SDR. After 21 days, any delayed baggage is
considered lost, even if the airline delivers it after that period.

The limitation of compensation for damage to baggage to 1,131
SDRs means that the value of damaged mobility equipment may often
significantly exceed available compensation under the Montreal
Convention.

While the effect of the loss, even temporarily, of mobility
equipment places disabled passengers at a substantially increased
disadvantage in comparison to other passengers suffering damaged
baggage. Moreover the Bill proposes to enhance the liability in case of
destruction, loss or delay in relation to the carriage of cargo from
17 SDR to 19 SDR.

It is a fact that the liability limits are revised once in every five
years by the UN body called International Civil Aviation Organisation
(ICAO) on the basis of a determined inflation factor of 13.1 per cent,

triggering an adjustment in the limits. The amendment would also
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enable the Government to revise the limits of liability as and when the
revised limits are notified by the ICAO.

A passenger can benefit from a higher liability limit by making
a special declaration at the time of check-in at the latest and paying a
supplementary fee. Any action in court to claim damages must be
brought within two years from the date of arrival of the aircraft or
from the date on which the aircraft ought to have arrived.

The Montreal Convention was brought about mainly to amend liabilities
to be paid to families for death or injury whilst on board an aircraft. As of July
2015, there are 113 parties to the Convention. India has also ratified the
Convention.

It is to be noted that the Convention refuses to pay any compensation for
psychiatric injury or damage unless inextricably linked to the physical injury.
Purely psychiatric injury is not eligible for compensation which has been
criticized by people injured in plane accidents, legal experts and their families.

Australia changed its law so as to fit with the Montreal Convention. It
removed references to 'personal injury' and replaced it with 'bodily injury' under
the CACL Act. It is learnt that a Private. Member's Bill was also introduced in
the Australian Parliament in May, 2015 to seek to protect the rights of plane
crash survivors to be compensated for psychological trauma.What about India?
Are we thinking of including psychiatric injury in the list of liabilities by the
carrier? I request the hon. Minister to explain the stand of the Government on
this issue.

It is a news item of recent past. While traveling to Australia to attend a
meeting of G-20 nations, a Minister at the Union could not trace her checked-in
luggage. I quote the tweet uploaded by that Minister, which came in newspapers.
It said : "On board my connecting flight to Cairns. All my formal wear in the lost
suitcase! Not sure I can buy Saris in Cairns! Situation precarious!". Later, the lost

baggage was found by Air India saving the Minister from an
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emergency shopping trip. This incident exposes the claim that nobody
can escape the fear of loss of baggage while on air travel. Another Air India
passenger disappointed by his harrowing experience about lost baggage had even
set up a website, with a view to coordinate passengers who suffered a similar fate
and to file a joint action against Air India for their negligence in non-
deliverance of baggage on time.

Safety of passengers at the airports should also be given
utmost importance. There have been umpteen number of incidents of
falling glass panels at Chennai Airport causing injury to several air
passengers. Even, VIPs have had a narrow escape from accidental
falling of glass panels at the Chennai Airport. It is learnt that the Airports
Authority of India do not have quality equipment that can detect stress
in glass panels. Poor air-conditioning inside the building and poor quality
metal fixtures used on the glass doors cause the damage. As this
relates to the safety concern of air passengers, I request the hon. Union
Minister for Civil Aviation to look into this issue and order for prompt
action. I also want to know about the outcome of any enquiry ordered
by the Ministry in the past into such incidents of grave nature.

In Kolkata airport, a CISF Constable died after he stepped into a
sheet that tried to cover a hole, created by a broken glass tile, on a
glass-floored bridge. 1 earnestly appeal through the hon. Minister for
urgent action so that such incidents do not recur.

I also want to bring to your kind notice the recent directive issued by
the National Green Tribunal to the Union Government to ensure that
no disinfectant fumigation 1is carried out in aircraft while passengers
are on board. It was on a plea filed by a US-based Neurologist who
contended that spraying such pesticides could have an adverse impact
on health. Although, airlines of other countries have stopped spraying

pesticides, the practice 1is still prevalent in all Indian airlines
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operating internationally. NGT's observation came down heavily on
Indian airlines, which said and I quote : "You are supposed to kill mosquitoes and
not human beings. You cannot take a risk with the health of the people".

While facilitating higher compensation to Indian air passengers,
it is the duty of the Government to ensure their safety as well. The Vision 2023
document released by our hon. Chief Minister, Puratchi Thalaivi Amma, calls for
improving the standards and facilities at the airports in Tamil Nadu with a total
capacity of handling eight crore passengers per annum with Chennai
alone accounting world-class infrastructure for half the capacity.

It is claimed that the new terminals at the Chennai Airport will
soon reach saturation point and cannot take the passenger load beyond
2021. As the project report on the viability has already been
submitted, a Greenfield Airport in Sriperumbudur near Chennai with
an annual capacity of handling at least five crore passengers is the need
of the hour. I request the hon. Minister of Civil Aviation to allocate
adequate  funds  for  implementation  of  airport-related  projects,
especially, the proposed Greenfield Airport in Tamil Nadu.

With this, I conclude. Thank you, Sir. Once again, I thank our hon. Leader,

Puratchi Thalaivi Amma.
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TRATd Sl Uiferdmie & A A & o 39 A9y R 3R TdiveH W g4l HRA &1 Udh IR
T 8, il BAR AHIY W W U |Ted 3R |9 i o &el 21 But then if we
have taken a call that in future all such ratifications need not be brought to
Parliament and they can be done by an Executive Order, I think it is the wisdom of
the Government to decide on that. But this whole provision of revising it and
subscribing to the international protocol for Carriage Amendment is a big issue,
which possibly brings advantage to the international travellers who are travelling,

and this is a very small amendment which has to be ratified by the House.
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DR. TAPAS MANDAL (RANAGHAT): Sir, I am thankful to you for allowing me
to speak on the Carriage by Air (Amendment) Bill, 2015. The amendment of the
Bill is a reflection of the demands of the day. The Bill would enable the
Government to revise the liability limits of air carriers in line with the Montreal
Convention, which was acceded by India in 2009.

The amendment also enables the Government to revise the liability limits as
per notification of the International Civil Aviation Organization. The International
Civil Aviation Organization determined an inflation factor of 13.1 per cent which
exceeded 10 per cent, the threshold stipulated for triggering an adjustment in the
limit of liability.

Article 24 of the Montreal Convention provides for revision of liability
limits of air carriers for damages in relation to carriage of passengers, baggage and
cargo at a five year interval.

17.00 hours

As per revised compensation package, the Bill intends to review the liability limit
for damage in course of death or body injury for individual from 1,00,000 SDRs to
1.131 SDRs that is, more or less equivalent to 1.00 crore in Indian currency. The
liability in case of destruction, loss or delay of baggage of individuals has been
raised from 1000 SDRs to 1131 SDRs. The liability in case of destruction, loss or
delay of carriage of cargo has been raised to 17 SDRs to 19 SDRs. Presently, one
SDR is equivalent to around Rs.88 or Rs.89 of Indian currency. The currency
value of SDR varies, as Shri Rudy pointed out, with the market rates of major
currency like US dollar, Pound Sterling, Japanese Yen and Euro.

I support the Amendment which facilitates fair compensation and prevents
Indian passengers from discrimination. I want to highlight some important issues
for the Ministry of Civil Aviation.

The most important aspect of consideration for air travellers is safety,
security and comfort. Is it addressed at all by the Ministry? The Government is

often saying that India is a global player, a powerful tiger. Yes, India is a tiger. But
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if we see our safety and comfort in airports, India seems to be a sleeping tiger. Is
there any unlawful nexus to promote private airlines by allotting the best departure
time from different airports of this country? Why is the Air India not allocated
prime times for its own flights? Why is the Air India only bridge to the North-
Eastern States and why not the private airlines? Why is the Government not giving
its look towards the common passengers of this country? What about the service
aspect of the pilots of Air India? Why are the most efficient and best performing
pilots leaving Air India? Are they joining private airlines and foreign airlines for
better salary, for tax free income? If a pilot making expenditure from the
Government’s end is about Rs.30 lakh, what is the amount of the service bond?
What is the Government status to increase the amount of the service bond? I
would urge upon the Minister to please look into the matter very seriously.

The Bill is dealing with liability. But what is the duty of the Government to
intervene? We know that prevention is always better than cure. Try to improve
security, safety and comfort level for the common passengers. Try to ensure and
maintain schedule time of departure and arrival, apologise timely, if not, let the
passengers know the up-dates, serve better foods, issue boarding pass carefully,
then you may not be worried about the amount of liability increase. The
Government may not spend much amount of money for liability because the
money ultimately comes from the pocket of the common people.

With these few words, I conclude my speech.
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DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Chairman, Sir, thank you
very much for giving me this opportunity to speak on the Carriage by Air
(Amendment) Bill, 2015.

The Carriage by Air Act is a special statute which deals with many
provisions relating to airlines and passengers on the platform of wvarious
international conventions such as Warsaw, The Hague and Montreal. These
conventions are intended to maintain uniformity in processing of flights operated
by various airlines across different countries in the world thereby dealing
uniformly with the passengers from all the corners of the world. When the airlines
carry passengers between different countries, in the event of casualties the victims
have to be treated equally as regards compensation both in the case of death,
injury to persons, and damage to property.

As per the prevailing situation, the provisions in the conventions are revised
time to time. Hence, the Carriage by Air (Amendment) Bill, 2015 has been
proposed to amend the Carriage by Air Act, 1972. The Bill under consideration, if
passed, would enable the Government to revise the liability limits of air carriers in
line with the Montreal Convention which was acceded to by India in May 2009.
As per this convention, under Rule 24, Chapter 3 of the Third Schedule to the
Carriage by Air Act, 1972, the liability of the airline carrier in case of destruction,
loss, damage or delay has been proposed to be increased.

There are four tiers of compensation proposed in this Bill. As per Article 21
of the Act, the proposal in view of the first tier, compensation pertaining to
damage sustained in case of death or bodily injury for each passenger would go up
from one lakh Special Drawing Rights (SDRs) to 1,13,100 SDRs, which is around
Rs.1 crore in Indian currency since the currency value of SDRs is based on
inclusive market exchange rates of a number of a major currencies namely US
dollar, Euro, Japanese Yen and Pound Sterling.

As per the Bill, the liability for delay in carriage for each person is
proposed to be raised from 4,150 SDRs to 4,694 SDRs. Here 1 would like to
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mention that by amending the Act of 1972, the compensation provided as per the
Montreal Convention could be increased in the interest of the passengers.

In this regard I would like to say that the Bill, if passed, would empower
the Central Government to revise the limits of liability in respect of airlines to
provide compensation as per the Montreal Convention and also to make rules to
carry out the provisions of the Act. This is a welcome step. I, on behalf of my
party Biju Janata Dal, wholeheartedly support the Bill.

Sir, I would like to make another point related to air travel in the country.
When I was travelling from Delhi to Bhubaneswar sometime ago, I witnessed an
emergency situation wherein a passenger on board suffered chest pain. [ am a
doctor by profession. When it was announced if there was any doctor travelling in
the flight, I stood up and checked the patient up and stayed with him. The patient
was hospitalised upon reaching Bhubaneswar. The air travel time between Delhi
and Bhubaneswar is about two hours. I would suggest that it would be good if a
doctor is posted on the flight from the Government’s side.

Thank you, Sir.
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SHRI THOTA NARASIMHAM (KAKINADA): First of all, I congratulate the
Minister of Civil Aviation Shri Ashok Gajapathi Raju for introducing this Bill
which was neglected by the previous Government. [ feel that it is because of the
initiative of the hon. Minister that this Bill came here. I appreciate his initiative
which benefits the victims of the air travel.

There are specific limits prescribed by international conventions for
damages in international air carriages. The Carriage by Air Act, 1972 acceded to
the Montreal Convention, 1999. The rules governing the liability of air carriers
and the extent of compensation for damages in international carriage were
prescribed in the Act.  The Carriage by Air Act was amended in 2009 to
incorporate the provisions of Montreal Convention under the third Schedule to the
Act.

Article 24 of the Montreal Convention which corresponds to Rule 24 of the
third Schedule of the Carriage Act provides for a review of the limits of liability of
their carriers for damages in relation to the passengers, baggage and cargo at five
years interval.  The International Civil Aviation Organization depository
conducted first such review of the limits of liability and issued a notification on
30" June, 2009.

As the five years period is already elapsed, our Minister for Civil Aviation
brought this Amendment Bill for approval of the Parliament. I wholeheartedly
welcome this Bill and extend our Telugu Desam Party’s support to this Bill. After
bifurcation, on behalf of the people of Andhra Pradesh, I request all the Union
Ministers, especially the Minister for Civil Aviation to give special emphasis on
the State of Andhra Pradesh. Our airports at Vijayawada, Tirupati, Vizag,
Rajahmundary, and Shirdi have to be developed to the level of facilitating
international passengers to arrive and depart from these airports. I also request

him to provide flight service from Vizag to Tirupati and from Rajahmundry to
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Delhi. Thousands of people travel every day from these places. Nowadays, air
fare has become cheaper. Most of the people prefer air travel to save their time. I
request the Minister for Civil Aviation to develop airports in every district
headquarters in Andhra Pradesh.

With these words, I sincerely thank the hon. Speaker for giving me the
opportunity. Thank you.
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SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon.Chairman Sir,
with your kind permission, I rise to speak on the Carriage by Air (Amendment)
Bill, 2015 which was introduced in Lok Sabha on 7™ August 2015 by the Minister
of Civil Aviation.

Actually this Bill is placed in this House to amend the carriage by Air Act
1972. This Act regulates carriage by air and gives effect to the Warsaw
Convention as amended by the Hague Protocol 1955 and the Montreal Convention
1999. The Act also provides for application of the international rules to domestic
travel, subject to exception and adaptations.

Sir, so far as I know, the Carriage by Air (Amendment) Bill, 2008 was
passed by Lok Sabha in the year 2008. After considering some observations made
by the Standing Committee on Transport, Tourism and Culture, the Bill was
passed by Rajya Sabha also. At that time, the main objective of the proposed
amendment in the parent Act was to accede to the Montreal Convention for the
International Carriage by Air. Now the Montreal Convention has already been
ratified by 86 countries out of which 25 have direct air link with India. India also
acceded to Montreal Convention in May 2009.

In Article 24 of the Montreal convention, there is a provision of revision of
liability limits for air carriers for damages in relation to passengers’ baggage and
cargo at five years interval.

There is also a provision in article 24, para 2 that the state parties may
register their disapproval with the International Civil Aviation Organization within
a fixed time limit. The current Amendment Bill seeks to empower the Central
Government to revise the limits of liability of airlines and compensation as per
Montreal Convention. My question is, where there is a provision of revision of
liability limits for air carriers in Montreal Convention at a five-year interval and
also a provision for registering disapproval by the majority state parties, why is an

amendment necessary to empower the Central Government?
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Apart from the Montreal Convention, is there any space to revise the limits
of liabilities in the case of international air carriers? After the passage of the Air
Carriage (Amendment) Bill, 2008, India acceded to the Montreal Convention in
May, 2009. As per article 24 of this Convention, our Central Government has
every right to intervene in this question.

I have no objection against this Amendment Bill but [ would like to request
the Government through you to clarify these points and then proceed.

Apart from this Bill, I would like to draw the attention of the Minister
concerned that some Air India flights get delayed — particularly AI-020 gets
delayed every time — very much without any serious reason. It is due to shortage
of crew, pilots, due to late clearance of customs, etc. I want to know why such
delays should not be compensated. This should also be taken under the purview of
this Amendment Bill so that some Air India passengers could be benefited.

Thank you.
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DR. BOORA NARSAIAH GOUD (BHONGIR): Thank you for giving me the
opportunity.

At the outset, I congratulate the Minister Shri Ashok Gajapathi Raju for
bringing the Carriage by Air (Amendment) Bill, 2015. My party fully supports it. |
feel it is better late than never though it should have been introduced a long time
ago. Maybe at least now our Minister has taken the initiative to give adequate
relief to the people who have suffered by death or damage or loss of baggage by
delay during international travel. It may not compensate at the time of death or
disability but at least it will give some relief matching international standards to
our international air carrier passengers.

17.18 hours (Hon. Deputy-Speaker in the Chair)

Though we cannot compensate life, life is same whether it is international
or national carrier. I take this opportunity to request the Minister to introduce the
same kind of relief to the national carrier passengers also in the case of same kind
of damage, death, delay of the baggage.

At the same time, I wish to say something. Now, there are more number of
passengers travelling by air. There are a lot of grievances of the people who travel
by air whether it is delay, over-booking, improper maintenance or improper
service. So, I request the Minister to introduce an early grievance redressal system
which shall have more teeth than the present system.

We are only talking about physical discomfort, damage and death. Many
times, passengers are subjected to mental agony also due to acts of omissions and
commissions of airlines staff or due to delay, damage or poor service. I request
him to bring a further amendment or introduce some sections to compensate in the
case of improper service also.

I wish to quote a specific instance. Recently a Seven-member Parliamentary
Group has traveled from Delhi to air. In the entire stretch of eight hours, the air-

conditioner was not working. The funny part was that the staff on the Air India
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aircraft were not even able to say whether it would be repaired or not. They were
also not coming forward to shift the passengers where air-conditioner was working
in spite of the fact that seven hon. Members of Parliament were there. The funniest
part was when one of the Members of Parliament requested the service personnel
for food because she was feeling hungry.

The reply of the cabin crew was that they will not serve the food till the
wine serving section is over. That means to say that a passenger, whether it is an
MP or other ordinary person, has to wait till the crew serves alcohol or wine. Such
improper service in Air India also needs to be immediately addressed.

I may also tell another instance. On one occasion I had to change my seat
thrice because one seat did not have belt the other did not stretch and the third one
did not move. When I requested the cabin crew humbly, nowadays we are very
much afraid of the TV and we are more courteous, the reply was that this would be
like that only.

Before I conclude I wish to bring to the notice of the hon. Minister, that
Telangana State has got only one airport, Begumpet Airport, which was there even
before Independence. Unfortunately, there was a move to hand over that airport to
the Defence. I would request the hon. Minister not to take such a measure.

Secondly, my brother State like Andhra Pradesh has got four airports
whereas we have got only one airport. Just like one child policy of China, we
have adopted one-airport policy for Telangana. Warrangal city is the heritage city
which has a lot of potential in terms of international tourism. There was an airport
earlier but because of some MoU with the existing airport the Government is not
extending approval to an airport at Warrangal city which is almost 150 kms. from
Hyderabad. I take this opportunity to humbly urge him not to follow one-airport
policy only for Telangana State. It is not China. Kindly have more airports there
as this is the need of the hour. I take this opportunity to support the Bill on behalf
of TRS Party. Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, first of all, I would like to
support the intervention made by the hon. Minister of Parliamentary Affairs that
an in depth discussion in respect of civil aviation sector is required. That is very
essential and we fully support it. I hope that the Government will take the
initiative in having a discussion on the civil aviation sector — the present scenario
in our country.

I fully support the Carriage by Air (Amendment) Bill, 2015. This Bill, as
most of our learned friends have already elaborated in their intervention, is in
order to fulfil the commitment made in the Montreal Convention of 1999. But the
very interesting fact to be noted is that in 1999 itself the Act was amended. The
Carriage Act of 1972 was amended in 1999 so as to fulfil commitment made in the
Montreal Convention. But unfortunately, at that time, we were not able to foresee
the consequences. It is because at the Montreal Convention itself, there was a
provision in the Convention Document that during the course of five years the
liability will be revised by the International Civil Aviation Organisation or the
Depository. So the Depository is having the right to revise the rate of liability or
the limits of liability during the course of five years. But that was not kept in the
amendment which we had made in the year 1999 which is why this House is
compelled to make the revision.

Anyway, now [ fully support the two amendments which are being
proposed by the hon. Minister. The first amendment is regarding limit of liability
has to be revised in accordance with the revision made by the International Civil
Aviation Organisation. In that case, I have only one suggestion to make to the hon.
Minister and to the Government for consideration. This is for revision of the rates
and revision of the liability. That shall never be decreasing the liability because in
future course also if the liability instead of it being enhanced if it is being reduced,
it would definitely be adversely affecting the international air passengers.

Therefore, I have moved an amendment and I can speak on this at that time. In
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order to give effect to all these commitments and conventions, special rules have
to be formulated by means of the second amendment. I fully support that but still I
have some reservations in that also.

The second point is about the damages. It is because we know the safety of
the passengers is the main issue, or the main concern as far as we are concerned.
In case of damage sustained in case of death or bodily injury and also baggage
which is being stated is revised. I fully support that. At the same time I would like
to say that the Government has to be more cautious in respect of the safety of the
passengers.

Sir, I know that Air India is the national carrier of our country. It is a
prestigious organisation of our country. But unfortunately now Air India is
deliberately being destroyed so as to protect the interest of the private carriers.
That is happening in our country. I can cite a very typical example. In
Thiruvananthapuram Airport I know that there is a financial restructuring plan of
Air India and a turn around plan by Air India. That was accepted in the year 2010.
As per the turn around plan and the financial restructuring plan this Air India
ground handling service was to be devolved or transferred to Air India Air
Transport Service Limited which is a subsidiary of Air India Limited. That is the
commitment in the turn around plan. But unfortunately the Air India officials have
allotted it to a joint partnership. The ground handling service has been given to a
joint partnership violating the commitments made, violating the provisions of the
turn around plan and the financial restructuring plan. Further, this has been done
without signing any agreement, without signing any Memorandum of
Understanding.

Sir, I would like to highlight one point here. This matter was challenged by
a Trade Union leader. He approached the High Court and he has submitted the
petition. Crores and Crores of rupees are being looted. It was to be given to Air
India. It 1s to be availed by Air India but it is being looted by this private
partnership. What has happened is that the Trade Union leader has been
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transferred on a false case of sex assault to Hyderabad. He is a protected worker.
He is the State Secretary of a recognised and registered Trade Union. I would like
to approach the hon. Minister in this matter. [ have submitted three letters to him.
Unfortunately he has not cared to hear me and unfortunately the response was very
poor saying that it was on the grounds of sex assault case this man has been
transferred. The CBI has conducted an enquiry and it has come to light that the
petition was frivolous, false and fabricated and that the signature of the
Air hostess was fabricated and was submitted. A very interesting fact that I would
like to bring before the House is that three days back the CBI has conducted a raid
in Thiruvananthapuram Airport and the Indian Express wrote, "CBI finds
misappropriation of Rs. 14 crore in Airport raid on the basis of the petition’.
Unfortunately the person has been transferred. This is the way the matters are
being handled. So, I would like to urge upon the hon. Minister to kindly look into
the matter. We the Members of Parliament are submitting petitions not for any
personal reason. We fully support the cause of the Public Sector Undertakings. We
want to protect them. It is our duty and responsibility to protect Air India, the
national carrier. I would like to request the hon. Minister that when we submit
petitions, go through them in depth and see if there is merit in the petition or not. |
would like to record my grievance as an Member of Parliament.

Sir, I fully support the two amendments and I hope the hon. Minister will
have a personal look into the matter I mentioned and redress his grievance. A
person who has stood for Air India has been victimised without any reason on
false grounds.

Sir, with these words, I fully support the Bill.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Hon. Deputy-
Speaker, I thank you for giving me an opportunity to speak on the Carriage by Air
(Amendment) Bill, 2015 moved by Shri Ashok Gajapathi Raju, hon. Minister for
Civil Aviation.

I fully support this Bill on behalf of the YSR Congress Party.

I almost endorse and concur with the views expressed by the hon.
Members who spoke till now. I think it is not out of place if I mention regarding
the new airports in residuary Andhra Pradesh. There is a proposal to have airports
at Nellore, Kurnool, Nagarjunasagar and Donakonda, particularly at Nellore which
is my parliamentary constituency. = The Government of Andhra Pradesh has
already acquired 1500 acres of land and it is ready for further action. This
proposal is pending since a long time and it is a long pending desire of the people
of Nellore.

Nellore is a very potential coastal area where many thermal plants have
come up. It is not only that. There are many other industrial units situated there.
In that way, it is a very potential area. Krishnapatnam Port is also there. It is likely
to be a Smart City also. Definitely, there is a potentiality for a new airport there.

I request the hon. Minister to look into this proposal. On the part of Central
Government, the hon. Minister was also time and again saying that it is going to
be materialized. 1 request the hon. Minister to look into these proposals and

develop Nellore, Kurnool, Nagarjunasagar and Donakonda airports.
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THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU):
Hon. Deputy-Speaker, I am grateful to all the hon. Members for supporting this
Bill.

As understood and expressed by everyone, it is for basically enhancing the
rates which are done internationally. For every five years, they meet and enhance
it. On 30™ December, 2009 was the Montreal Convention when this was revised
and we are on 2™ December, 2015. There is a time lag. Of course, India is a
signatory and if anything happens, the commitment goes through but when it has
the sanction of this House, it has a particular value. Unfortunately, as mentioned
earlier, in 2009, when that Act was amended, this was somehow overlooked.
There is no need for blame and there is no need for any such thing. But when
things do come to notice, they ought to be corrected.

Hon. Member, Shri Premachandran has given a notice for amendment. He
says that the amount should not be reduced. He has mentioned it in his speech
also. Generally, trendwise, inflation is everywhere and even the basket of currency
has never shown a downward reduction but again, when we go with an
international organization, it is probably necessary not to have any conditions. It
is because if there is a conflict, there will be a problem. I think, things do not
reduce that way.

The other thing is taking the power within the Government so that we do
not have to come every fifth year to the House with an amendment to the Bill.
This is simple as far as the Bill is concerned and I am grateful to all the hon.
Members who have supported the Bill.

I request the hon. Member to withdraw his amendment because that will
allow it to go smoothly. Of course, there are a lot of aberrations everywhere.
Civil aviation requires more discussion and attention, and there are problems. It is
not free of problems. A lot of Members have talked about airlines service quality.

Of course, safety and security are two things on which our Government is never
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going to compromise. One hon. Member talked of comfort also. I feel that is also
an important aspect. So, the scope for improvement is tremendous. [ would take all
these things as suggestions to work on. The Government has recently released the
draft Aviation Policy. It has gone into the public domain. 30" November was the
last day for public suggestions. We were fortunate to have the advice of the
Parliamentary Consultative Committee on Civil Aviation. Most of these
suggestions and those suggestions are more or less similar. We will have to look at
it and work at it. The ultimate aim is to improve this service sector. It has to
improve, has to serve the people and serve them better.

Hon. Members have talked about international pay lounges vis-a-vis India
not having pay lounges. Every country develops according to its culture. We have
nothing to say there. We are Indians and we have our own way of going about
things. Every country has its own way of going about things. We cannot compel
other countries to behave like us.

I take all these suggestions. Our idea is to improve on a consistent basis and
go ahead. I do not think I will be able to answer everything because they deal with
wide range of issues, from airports to airlines to grievances to public sector to
private sector. So, all types of things are there. But all these suggestions are well
taken and we will work on them. We will work on them for the betterment of our
country. This is what I want to submit.

I would request all of you to pass this Bill without amendments. This is my

request.
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HON. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Carriage by Air Act, 1972, be
taken into consideration.”
The motion was adopted.

Clause 2 Amendment of Section 4A
HON. DEPUTY-SPEAKER: The House will now take up clause by clause
consideration of the Bill.
Shri N.K. Premachandran, are you moving your amendment?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes.
I beg to move:
Page 1, line 9,--
after “damages”
insert”, not less than the existing rate of compensation,”. (1)
The amendment is a harmless one. It says, “not less than the existing rate of
compensation”. It is a harmless amendment. It shall never be in contradiction to
the Montreal Convention provisions of article 24. It is not against article 24 of the
Montreal Convention. It is totally in consonance with article 24 of the Montreal
Convention. So, it is better to have this. It is a safety measure. I am moving the
amendment.
HON. DEPUTY-SPEAKER: I shall now put Amendment No. 1 to Clause 2
moved by Shri N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY-SPEAKER: The question is:
“That clause 2 stand part of the Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
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Clause 3 Insertion of new Section 8A

HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your

amendment?

SHRI N.K. PREMACHANDRAN (KOLLAM): Yes.

I beg to move:
Page 2, line 3,--

after “this Act”
insert “for implementation the terms and conditions as
per the international conventions”. (2)

The next amendment is, that is 8A, the Central Government may, by
notification in the Official Gazette, make rules for carrying out the provisions of
this Act. Any legislation, whatever it may be, this particular provision will be
there. How is it being omitted in the original Act? There is no clarification and
nothing is being mentioned in the Statement of Reasons and Objects also.
Whatever be the Act, in order to make the provisions of the Act operative, this
provision is there. I am sorry.

The proposal of amendment is for implementing the terms and conditions
as per the international conventions if it is squarely applicable for this alone.
Otherwise, it will be applicable for the entire Act, for the Carriage Act of 1972 in
total. I am only seeking the clarification from the hon. Minister regarding the rule
making provision.

HON. DEPUTY-SPEAKER: I shall now put Amendment No. 2 to Clause 3
moved by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
HON. DEPUTY-SPEAKER: The question is:

“That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
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SHRI ASHOK GAJAPATHI RAJU: Ibeg to move:
“That the Bill be passed.”
HON. DEPUTY-SPEAKER: Motion moved:
“That the Bill be passed.”
SHRI P.P. CHAUDHARY (PALI): Sir, I have given notice to speak now.
HON. DEPUTY-SPEAKER: Yes.
SHRI P.P. CHAUDHARY : Sir, I would thank you very much for affording me an
opportunity to speak at this stage.

I would like to know whether air carriers are providing only minimal
amounts of compensation to the passengers and are short-charging them for their
losses and not providing compensatory amounts of requisite amounts and up to the
maximum permissible levels as defined by the Act and the Government. I would
also like to know about the measures to be taken or rules and regulations made and
their enforcement for the protection of consumer rights and provision of adequate
and /or proportional compensation for their loss. My request to the hon. Minister is
to clarify this issue.

SHRI ASHOK GAJAPATHI RAJU: Basically, this amendment is on international
travel. Regarding international travel, we all go according to the International
Civil Aviation Organization’s guidelines. A lot of countries are signatories to that.
We go according to that. Within our country, the things are different. The scales
are different; everything else is different. There is a difference between
international travel and a domestic travel.

HON. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”
The motion was adopted.

HON. DEPUTY-SPEAKER: The motion is adopted and the Bill is passed.
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17.48 hours
BUREAU OF INDIAN STANDARDS BILL, 2015

HON. DEPUTY-SPEAKER: We are now taking up Item No.8 — The Bureau of
Indian Standards Bill, 2015.

Hon. Minister.
PROF. SAUGATA ROY (DUM DUM): Sir, it can be taken up tomorrow.
HON. DEPUTY-SPEAKER: We will discuss it up to Six of the Clock now. Let
him say whatever he wants to.
YA AR, W AR Aot~ favor w0t (it I faem urae) @ Sutener #Eey, |
3MUeh! AT W HRAT A R fA89qh, 2015 W AR HA BT I=d HRar gl a¥ 1986
BT MU Uae ard T a7 o1, I AR B 37 e ofran S [ g Y Sl § b
ART faeprd &1 fd 3§ O T A S 98 8T © AR BAR I8l S eed Sl 8l ¢
g1 99 1947 ¥ ST Wee FHICYC TR T A1, Sl FSRIA Hisded & oy A9
HAT AT I8 T IAoRes AR Al 50D d18 a9 1952 H ATSUARMNE Uae a1 AR 9
TEqER AT §918 g, S9D A6 Seidd U DI @IS ® ol A1 YUyl IdTe
T & oy WSS T D AaWIHdl TSt IFD 15 99 1986 H dIBMSUA Yae Ui fhan

T ST Yae a9 1987 H AT 1N, SHHT B HM IWes Il AT, AT &A1 3R

HSHBHI AT 99 1986 & dl& A I 1 A AleT DI WA dId bl & Y8 Uae agd YR

Bl T 3R AT BT RERAT et 17| FIMSTH Bl BiSATs BT AT BRAT IS &l 2l TU-
TQ Hreded M MY Fl "rve # 78 fhwt @t afdfis @ smavaadr us W R SR sHad HRu
JE 9egd o T 6 gad deed R omgl -1l &1 ISR T 3/12 DI dE0d
g fAdue dAreadr # U fRAr ok 9 H I WRT HAS H WSl AT iR AfAfa &t
Rare @Y o 75 AP Usgdl AIBAAT W Bl TS 3R IAD d1§ 84 ANl < 9gd HHcc
forar ik 7% ey far & oFR S |eies & Wg 1 9% vae faslt oW @ T8 @
s¥iforg @ foiy forn 6 A fda @t Sire 731 f[ddd a9 &R I8 ieised fad, 2015

ST ATl




02.12.2015 219

39 faeT T M W U8 89 @l 7 U Goid dR JeHT-3TelTT a¥ies I 39 aX | <]
9 3 B JavTse W @, Wh Bleed @ WY [qar-fawel fhar, fivael & |1 9| &1 iR
TS faumT I Y 919 B 9 T W/ 919 B i A T2 fad oI T 21 39 ugen 91 I8
2 5 femsed & I wme e aifa fea Sl e e 97 g 5 S o daey g
ST S-S Haed H 301 AFd a1 §, Weed d9K o, S© Jur A a1 oy, afch
ST AFGT BT T T BT ST JMYBR I 3R 89 A TG AFG BT ol ¢| 1t 87 A of
fo5 o &7 fager & o € as’ @er’ @ g 21 ST 9l ST 9aT § dfh w@ ' arer’
BT HID TS M€l & A A Ared & [ Wes © I¥l a8 W g9 A 8 b 18y Thuawsg
g W AT B AR § oIfh qrer o1 wfafaf ovar ¥ 98 SmSuaeng &xar 21 3 BIRor

JE AT AT fH T3 dE IUAT WISH a9 & oAfhd Se IIT HAMD oF Bl B

FIMSTT BT IR 3O AT AR H A Feri |
Ify I AE St fhar Sar § 1 S Ig B o areR W o afear wme

AT 8 S W Ab oFH H Ferdl Helll| ugel S sy Ude o, S9dT BIH had

[EM 3R YT B Uil & g A T dA1 27| fhR S AR ATfhI DRl AT qe

o W BRAT A1 [ T YUK B IATAR © AT TS 2l 3@ S ugh g, Sud Riwed sk
JEIS B W ST W Bl O™ AN od © 6 i &1 dnoric Rved 7 6 siffthw od
Torm, & foham faAl # Stare 1, 19 ke 9 Ried a1 gorm 21 S s d S g@heid §
a1 Sefieed 1 39 A ANl B Sirel T g 319 SNfched & Ae-are [ew, ww, e,
JEAS AT FAAETH H T T 8| Bes ABR Bl JUBR BT [ dTgud & ramar W A
T QIR TS BT B AU AHhdl gl Adcd IRISUT & URT 3T B 98 T © iR 98
STgn 6 w@rifae © 6 9l 39 W &1 g W PIE axal B A1 89 I AT & W
IR I 21 AR I gAY A B 1S9 W SRS SR TS @1 B dlegyd 6iv wad Bl
S 5 RIsyd % & R 99101 A1 S A o, g8 Jrfard ’ifh T # errar el o
H% WHR P I8 Uad & T 7 5 a8 T Sox H, Teea RRRS & gfedi 9,
S-GRT & GICDIV W, WA & DIV W, TITERU & GIeHIV A 3R IFFRIT AR Bl
Ffard FR FHdr ¥l 3T W9 B HRO dIRISTH W B B a9 TS AR B g IS
TE o Fhd ©, BH ded Wl TS © [P Pls sWARR A9 R A HRIA 8| sAGY Alhaner
& oIy Aowh-fEFeRT B bil, Aded Sl Wgde WIS 8, 9 978 A1 $8 < & IR qrA
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FIETH & Wesd @ W ¢ AR & 3HH RFeRR oxd gl S9! f 89 AmIan &,
dfp Sa Rerd ol a1 &4 S| Rera @ Sie &l I8 T8 2 6 g m
SOUdER... (FIY) MU G dleidl, d9 Forgd Q| gART e I8 dwen § 5 anft o
FfiEfhahe dleamEyd oar 8 SUD U 5 AFUER T8 2] o Sax o fh afdes @
WeS Pl WA AT § Ui BOIR 8, AN d8l $Hadl 87 8, SIAIh SeICIAT H 800 & PG
IS & wes a1 foy 2l

gART A9 AGvE 2 5 ufhdm &1 SR | UIgde ¥R & 91 ol &,...(S7ae™) <t
3TT-3TelT |RATY Ud 37eT-3Teli fAUMT €, a8 Sweid 3101 Wl Wesd ¥ [$y 8, 89 Il
TSIE HA &l Y, 3R Wisde Hul arenl 1 el © {6 g9 oud Weed & Il
M 917 €, @ 89 Shl Wl TSite Sl wifd Ife 89 I8 he ol b 89 39 Sd PR
TSI &3, A1 84 MR =X ¢ [ Sl Suuaed &, Sl 9id &) dl @l &, d S9H sal
SRSl AT P IR <A fF I8 B MR g1 qfThal B S| 3fery 5@ iy wrave 2,
B Hdhe W OIS o © 4 I8 HHl dibe | MU 3R 89 Bis Rreprad &, 9 89
IRIRAMY § 89 S &1 BT B B | 301 d¥d A, 899 ThAT B IR fhar g, fe qvs
DI HOR fHAT & /A B Pl ¢ (b IB Uscl WA AWIY T8l AT, BIAIoEd B Tal
o, oIfp 3d AR Ureacd bl ALl WY AT DRI ABA B IR M| G,
Ugel 50,000 TUY AT T, 3@ TH FSIHY HH 4§ HH U g Ju AT fHam T 7 8iik
e dreded ® AWl H & g BUY AR Tb Al WX B [Ahl & @ AT qb ST
BT | U8l U STl B STel T WAL 2T, 379 39 dQIhx 84 ol ATl B a1 g1 I8t Har
a1 g b afe wHE R e o g, fheg St garfordt afear 81, a9 ame & araw fha
ST Gl ©l AT YA DI JHAM UgaT 81 A JHAN DI AR BT AHR H Brml 589
T & g I8 W FE 7 B e A5, gahenarst e & ok & & aoma At
M H BT TRE b AW &I FUeRT & faam Sy @ Sarer e 8l (@@er) g
G & g 3§ &9 Fal 2 6 s WeR 31 vfdd & T 2 fF 98 9, i@ enfe & forg
BICMIHT BT AMER PR Feball 2l AW g9 Dl grgell & fofw uraems fbar g b
SIHT BIFT 1R 39 S € o |1, afdt TRg =t d¥e | odax 22 HYe I Bl &,
TN 99 e & foIg ST € @1 S udl & T8l gadT ® {6 A dye 1 aHE E@NE 8 2 a1
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22 YT Il IHH W & &1 SO U1 22 e aral foram Sam © SR G| I A1 hie
1 o S g1 89 Pl © [ 9% SIerl B §hE § A W Aol el arey|
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18.00 hours

fhe S &1 oanft T SIod & oy Fweredt T8 fovan T &l a7 e B %
IRPR e Al SAB! Heed B Ihdl 2l 99 AARIST BT Adex Biel T, 399 A BT
g HIC-AIS 9 &l AR U R Al 3fibs & ofb # STH & S, W@ |wd Al b
Foe 3R HSHCH AT, T9 99 W 84 dleidl| 781 ol © A H U8 Il g 1% 59
fael W faaR fbar S|
HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to provide for the establishment of a national
standards body for the harmonious development of the activities of
standardisation, conformity assessment and quality assurance of
goods, articles, processes, systems and services, and for matters
connected therewith or incidental thereto, be taken into
consideration.”

HON. DEPUTY SPEAKER: Hon. Members, it is six o’clock now. If the House
agrees, we can extend the time by one hour for ‘Zero Hour’. I think the House
will agree.

Now, we are taking up ‘Zero Hour’.
SHRI MALLIKARJUN KHARGE (GULBARGA): Nobody said ‘Yes’.
HON. DEPUTY SPEAKER: That means, it is accepted. That means, silence is all

approval.
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#it HYE TAIE A (FAYR) : SUTEHE HIGd, IR U H TRISHN Bl TR T91AT 2 3R I

AT 39 FHWT DI 9l 8 &, SAD! AR FGH D] S ATV HRal el gl
HEIGY, SR USW & WHR 1 fUsd A s9am oy oy g1 yger s=@mn o
AU SATANT BT JAehel VA et Dl 11 AT & O W geaR 3R RIS JeheH |
HY Ul Wl S0 9 BT Fed H ST AT, offhs SR a1d Bl T8l HH1 AT 8T8 bIc 4 AT
I e B TER B AT G HIc 7 i IFD! THR 37| 39 Afd 7 40 gOR i
F1 off| R aafad &1 FeR & T o1, I96 gR1 & i ikt w9 W 8 Fahdl 57
G, IR USY P WER o 1 d@ 75 TR e HF B 9ol dxad Rierd a9
fea ok e Rty wien o ot oY (@)
HON. DEPUTY SPEAKER: It is a State subject; it cannot be raised here.

... (Interruptions)
S deE@ TG HA: HElQy, § 39 Wad H Y blol H AU &F DI AHAT IS Febdll
g...(cgagm)
HON. DEPUTY SPEAKER: It is a State subject. Let your members raise it in the
Assembly there.

... (Interruptions)
it DI T HiY: IuTeTel ARG, STR USY ST S T... (@)
HON. DEPUTY SPEAKER: I cannot allow it.

... (Interruptions)
HON. DEPUTY SPEAKER: Now, Shrimati Ranjeet Ranjan.
... (Interruptions)
HON. DEPUTY SPEAKER: A State subject cannot be raised here.
... (Interruptions)
HON. DEPUTY SPEAKER: It is a State subject. Do not raise it here. It cannot be
taken up here. If you raise this subject here, it will create a bad precedent.

... (Interruptions)
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St ofta o9 (Yoter) : Iy J8igy, 9 Bl [Jeiadr & a) H ¥ed § Bl arsd]
g...(@agr) Il I g B WA [IER H T8 g3 21 Usd by el | S@ g @
e BT qed A 2. (FeT)
HON. DEPUTY SPEAKER: Some other matter you can raise.
... (Interruptions)

et Iofter o & IR {Bami 61 € 1 ® Wl § 3R 99 W @ISR 7 8 B BROT
ol @1 grerd fAi-fe o9 et =ell o @ 2. (9g™) 9 IR Sl WBR I B
qH | 99 BT WSl 2. (@Fag) dfed anft da er & feami &1 g 98 @¥iar
gl THTE 1410 ¥ 77 @1 T gl e IR I8 1360 Y off, IH W 300 FUY HT a9
feR AR 7 o o1, (@agr) 39 9R 1410 J0Y THUHUT O g1l & iR IF W 300 BUY
I TSRl RBR A 3 3Rl drell B, (Fau™) oIfhd 9e 9! 99§ 5 ghen feafern
3R AT & HRUT I W fHAMI BT €19 T8 WRIEl el 2] 39 IR HGH B AR & HROT
a8 gETs Tl e o fER & fefRgaew # gu@rs 21 o9 7 & a¥ER g1 gl S9d da9g
3l T g HT I31@ & TN Tl UH A1 TS & DRl g8 fhar d gge RIfT 2 e
SO Pl 1410 39T 9F e g foran T 8, w' w0 B P T IS B oEF 1450 I
T s B H W fFEE BT I Tai TE ol B Fife [AEifery ofR gara |9 v
IS H g9 & T8 < 21 80 ufcrera fF 600, 800 3R 900 T # fa=iferal gRr AT H
SRR JAUAT €19 994 & 3R I8! Sl & A< Faardl a1 g, I8 A TaH< I g ol
2 o framt & e avg & Braer al

# ARBR A wel arg & [@iferdl @1 6l TRe 4 B9 HD Sdlell DI TH BRD
T 9o W WRBR fhArl &1 99 Sol b 3R 1410 39T 8], dieth WRPR B 39 IR
TS & DHRU fFAMl B ST S BAd g 8, SIDT GATAYT HH F FHF 1800 FUI BT
EURY

el a1 # HEl AlEd! g [P 39 IR R § O gErs 8, Yo 49y G fami &
foy fIER @1 4R WEHR & WG A <A1 A1 | garg|
HON. DEPUTY SPEAKER: Hon. Member, you can raise any other matter but not

the State matters.

... (Interruptions)
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HON. DEPUTY SPEAKER: Do not raise any State matters. You can raise any
other matter. You will be allowed.

... (Interruptions)
HON. DEPUTY SPEAKER: It cannot be taken up in this House. You can raise
any matter related to your constituency. I am permitting it.

... (Interruptions)

St Be@ TG AR A U Heled, 1 o 75 BOIR RIEnHE, a1 Jrg Rt s
U Y §U IRISTIR IS 3R Ush o ¥ 31feres akifRes Ren & fog o rorar el
IR g 32 €, 3T aad H J Fed W gl § 4R WHR ¥ fde w=ar g 6 St 1 g 75
IR RIerhl &1 IR Il B WHR e foy &Gaf 93 PIadre @1 S dIe DI JTEE
PR Sl ReHz ... (2r@e) 78y, d ddes o) 6l § qo (S d 9 &), I8 dgd I8!
g & § o5 ARBR & U B A DR AT BT §, AT I HHellc B QY] 1 g 75
S gR Renfis 9, 9% et a9 &1 iffeR 78 o, L are @) e ¥ e arEa
e s fhy gu Ao, g Rieres a9 =nfeg o L *

HON. DEPUTY SPEAKER: That is all right. Leave the matter now. That is all.

... (Interruptions)
HON. DEPUTY SPEAKER: Dr. Virendra Kumar — not present.

... (Interruptions)

it Bea T HiA: 46 TR B AT H AlG AT AW H 9t fwar a1l § o IWAR A
AT BT § b swep! AIBMS I S BR1g S ... (Faer)
HON. DEPUTY SPEAKER: Nothing will go on record.

... (Interruptions)... =
HON. DEPUTY SPEAKER: The allegations would not go on record.
Shri Satish Chandra Dubey.

... (Interruptions)

* Expunged as ordered by the Chair.
** Not recorded.
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HON. DEPUTY-SPEAKER: Shri Ram Charitra Nishad, Shri Bhairon Prasad
Mishra, Shri Sharad Tripathi, Kunwar Pushpendra Singh Chandel and Shri Vinod
Kumar Sonkar are permitted to associate with the issue raised by Shri Keshav
Prasad Maurya.
3t welter 95 g9 (Al R): ST Heled, 3ol fdgR &1 o Rfa g, g8 &1 fhas
U6 RE JATS B! AR 3 @ & 3R GO O fFae & s ofrel 9gd a9 W g3l &, Sad
I TP SR WIGER! W T8 DI W1 @ gl A [AEiferdl & Aie™ | g de & forg
EEERE]

g 91d § e aredl g T SR u8l B Y% B gl g 9 g, fear
Ucas R YA e & HIEH W TS UG a1 BT 8, T Bl galls B W@l & AR U Haa
BIe B Y AM-dF IR Ueas HRAT TSl 8, <lih SU IqPI I e el Frerar gl =are
qg T Bl, S 98 g o AT 91 B

H TR 37U PRl g B [ER H gars 9iivd a1 S SR A & 1= @1 7
T T 3R S SfId oI Sax fhami &1 #Aogd fhar Syl emer feam fea-ufafes
AR 3R ATaR BIAT ST R8T ©l H 9 UR 37TUH A& aTedl & H 37U AIgH A ARBR A
HET ATEdl g [ ol fha aogd iR amerd &t RIfd 3§ 9axR vl gon &l # =rean § &
s WBHR A A1 R &FF | g=arK|

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Thank you, hon.

Deputy-Speaker, Sir. The whole of our country is patient and tolerant in waiting
to watch, how this Union Government would like to remember Dr. Kalam. A
great inspiration to most of our Indian youth today is Dr. A.P.J Abdul Kalam. As
people’s President, he was loved by masses especially students and children. He
made youth to believe in themselves. He gave them great hope that we all
together can make India a super power. The entire nation was in grief at his
sudden demise that was mourned all over the country. Many people desire a
befitting memorial Museum in the national capital for Dr. Kalam. With that, our
great culture of respecting noble national souls would have been demonstrated.

But in an uncultured manner, all of Dr. Kalam’s humble belongings were bundled
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out from Delhi. The whole country is ashamed of these uncivilised activities. So,
I raise this issue now.

At this juncture, I would like to point out that our respected leader, Dr.
Puratchi Thalaivi Amma, the Chief Minister of Tamil Nadu was the first one to
institute prestigious awards, prizes and schemes in honour of Dr. Kalam.

The Government of Tamil Nadu gave away one and a half acres of land for
Dr. Kalam Memorial to be raised in Peikarumbu in Rameswaram Taluk.

Rs. 5 lakh Annual Award and eight gram Gold Medal to meritorious
Defence scientists with citation are being given.

Every year, Dr. Kalam’s birthday will be observed as ‘Youth Awakening
Day’.

We, the people of India, need to perpetuate the memory of that great
visionary, Dr. A.P.J. Abdul Kalam. He dedicated his entire life in the service of
the nation. So, the place where he resided till his last, No. 10 Rajaji Marg, New
Delhi must be made a National Memorial Museum. Even the meek but smart
Delhi Government is about to set up a National Knowledge Centre for Dr. Kalam.
Whereas the mighty BJP Government is not making any praiseworthy effort in the
National Capital for Dr. Abdul Kalam.

I would urge upon the Union Government to take immediate and urgent
steps to fulfil the wishes of crores of youths of the country.

Thank you.

PROF. SAUGATA ROY (DUM DUM): Sir, I would like to associate with the
matter raised by the hon. Member. ... (Interruptions)

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, it is an important
matter. ... (Interruptions)

HON. DEPUTY SPEAKER: Whoever wants to associate with Shri Anhwar
Raajhaa can send slips to the Table.

... (Interruptions)
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HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra, Shri Ram Mohan Naidu
Kinjarapu, Shri Dushyant Chautala, Shri P.K. Biju, Shri Ajay Misra Teni, Shri
Md. Badaruddoza Khan and Shri Rabindra Kumar Jena are permitted to associate
with the issue raised by Shri A. Anwhar Raajhaa.
Shri P. Srinivasa Reddy — not present.
Now,Shri Nishikant Dubey.

5t AR g9 (Mse) @ Sureme dqeiey, O oSS 1 TWISSITHS 3R WK ST el
7 el R oSl 3R I SR g1 ol 8 b UL BT el A H Yo g1 Al AT, 98 -
St 27| TS AR SRIERI # g4 o< w3 &1 que Bw 2l 99 4w 2 6 fAfsfaea &1 aR wwer
JTBT A PR DI YA IR @ &l I WHR & Tob F341, S qd et w1 9, ITh]
Hidlers U PIC & QY W AR S B @ gl S/ AR 1 g 6§30 &1
IHIR I WY T8l 3Tl & IR s 10 [ R o @ gl offdh 5a 3101 ot |ieq
DI, STHGd g |red &I, LW SR A1ed DI Jg! JUIY IRBR AR gerl &l off, a7
Al BRUT A A B TSI 7 Ig T8 bel b en fdfSfaca €1 # po ay snud A
e gl S ¥ B8 © 5 23.03.2006 P THRMSHET @1 fFemRd gam a8 251 § I
Afad & oy gaiTl vaRiel AfRad &1 SNl fderaesd gon, 98 I8 g3l b 99 d9ad I o1 P
74% B THIARGE #§ fFaas o AHdT gl 26% MUH! TG & fheft FHoit o1 <=1 g
fafer RRgREw, e & 267 a8 sfdad & w8, ffear RegRas 7 forg @)
THIMS YT # o f s o O 161 © 8fR a8 |iakd RS & dR W S RRAT- A4
4, ifh #feqd 7 Pl fb Al 1 TIAd 89 Wl A 81 I BT g9 |l ge Wl |
o 749, WA | IR AaRT TR AT 23.03.2006 BT THIMSHET I fFerovd <l ® 3R
29.03.2006 I 26 TRI WAT Ucaies wfefoe § fear e 81 Tsares Wifid a8 T,
s $R ol ¥ TS gl Tsaresl Welfud U& VAT &, 1 iF SHwfn, ot g fad #=0 &
3 B off, o Wi, a9 T B 3R AW Aoric, A N9 HrfEt R o, Ry o

2006 ¥ oThY dY 2011 Th AR ST P H B 50 TR, HH Th oIRg, HH 7 TE

3T &1 R ST JeT| ST & 781 gon a¥ 2011 H 98 Bl 3D qd...  HAl b YA B

* Not recorded.
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Tl Tl SR B, QX1 AIfAdmT 86 S9@ @ H Tl S 2. (Fag) gd... WA B 9 &
81 W el ST &1 SW HH1 WR 378,81, 7 Bl &, I8 qa¥l AsdYUl &, 35Sl 7 Pel g b

74 OXI$ X_UYIAT gdcgURI a1

SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, this is not fair... (Interruptions)
HON. DEPUTY-SPEKER: Mr. Venugopal, I will call you.

... (Interruptions)
AN R ga: £ B8 w2 b 25 IS AT FAYUIA © 3R 15 oG WY H T8
HHAT TR ol Sl 2l (@EgrE) 3 &AL dUFEITe A8 gdifely a1 I8 © 6 o gl &
TR R § 35 G AT o HIl...(@AGH) AR H ... (Fa9F) Rl g9 <1 3R g4
T ST ST El... (IAY) Th S8l & SR 3T 2. (Faem=) A1 Moy 3mvE § o foma
TE D! FAgUe o g, Rifdh THITSUET die ®I IH Jad 600 HRIS U1 A A&l PR
HA BT IABR &1 AT1... (aa™) AR 7 29-08-2014 B AT UHIMLIAR, ATSIYC HIgA
Bl g, ITH Fal § fF THemEiidl &1 foens Tord B, (@1der) #R1 3Mad ATEqH  WRAR A
amE ¢ 5 sfifue Widfiens &1 Sgae o) qu @1 gy iR U @ Uit o iR ud fd
#3 @1 3fFfTe Sat Wil 91 fa, 919 WAl (@rag)
HON. DEPUTY-SPEAKER: Shri Bhartruhari Mahtab, Shri Anurag Singh Thakur,
Shri Bhairon Prasad Misra, Shri Vinod Kumar Sonkar, Shri Ram Charitra Nishad,
Shri Shivkumar Udasi, Shri Sunil Kumar Singh, Kumari Shobha Karandlaje, Shri

Keshav Prasad Maurya and Kunwar Pushpendra Singh Chandel are permitted to
associate with the issue raised by Shri Nishikant Dubey

... (Interruptions)
HON. DEPUTY-SPEAKER: Yes, Mr. K.C. Venugopal.

... (Interruptions)
SHRI K.C. VENUGOPAL : Sir, while using an opportunity in the ‘Zero Hour’,
the hon. Member has made serious allegations. He can make an allegation by
giving it in writing. Hon. Chidambaramji and his son are not in this House. Those

who are not in the House are not in a position to reply or defend themselves on

*Not recorded.
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allegations made against them... (/nterruptions) Even though any allegation he
can make but it should be made as per the rules. But here he has made the
allegation during ‘Zero Hour’ without any prior notice. Is it allowable, Sir? So,
those allegations should be expunged... (Interruptions)

Sir, you have already ruled it in case of a Member from UP, while he was
making some allegations... (Interruptions) You have already given a ruling in the
earlier case... (Interruptions)

HON. DEPUTY-SPEAKER: Hon. Members, please take your seats.

... (Interruptions)
SHRI KODIKUNNIL SURESH: Hon. Deputy-Speaker, Sir, I am also endorsing
him... (Interruptions)
SHRI ANURAG SINGH THAKUR (HAMIRPUR): We are not making any
allegation, but we are demanding a CBI inquiry... (Interruptions)
HON. DEPUTY SPEAKER: If at all, he has used any name, that name cannot be
there. But merely saying ‘a former Minister’, means anybody may be a former
Minister. That cannot be taken up for removal. If at all, he has mentioned any
particular name, that name can be removed. But if he has not mentioned a name,
how can that be removed?

... (Interruptions)
SHRI K.C. VENUGOPAL: He has made allegations... (Interruptions)
HON. DEPUTY-SPEAKER: Now, Shri Rabindra Kumar Jena to speak.

... (Interruptions)
SHRI K.C. VENUGOPAL: Sir, you have already ruled it in the previous case
when a Member from UP was speaking.
HON. DEPUTY-SPEAKER: 1 will go through that. If at all there is any ruling,
that can be seen.
SHRI RABINDRA KUMAR JENA (BALASORE): Thank you, Mr. Deputy-
Speaker, Sir... (Interruptions) Can I request to bring the House in order, Sir?...

(Interruptions) 1 need to be audible... (Interruptions)
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HON. DEPUTY-SPEAKER: Mr. Venugopal, I will go through that ruling If at
all that kind of a ruling has been given, I would go through that and do it
accordingly.

... (Interruptions)
SHRI K.C. VENUGOPAL: How can there be two types of rulings on a similar
thing?... (Interruptions)
HON. DEPUTY-SPEAKER: This is not so.

... (Interruptions)
HON. DEPUTY-SPEAKER: If at all I have given any ruling, as you are saying, I
will go through that.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, while narrating about the
raid that happened yesterday or a day before, it came out from my friend,
Nishikantji’s mouth about Venugopal ji, about an allegation, which has been
published. He should be allowed to explain that. Otherwise, that may be deleted.
This is my request. You can consider it.
PROF. SAUGATA ROY :Yes, Sir. He mentioned one report from The Indian
Express... (Interruptions)
HON. DEPUTY SPEAKER: He has not mentioned any report.

... (Interruptions)
SHRI K.C. VENUGOPAL: He has mentioned a report... (Interruptions)
HON. DEPUTY-SPEAKER: I will go through the records... (Interruptions)
PROF. SAUGATA ROY: Shall we take any allegation?... (Interruptions)
HON. DEPUTY SPEAKER: It is not an allegation.
SHRI KODIKUNNIL SURESH : He has mentioned about Chidambaram’s son....
(Interruptions)
HON. DEPUTY SPEAKER: No, he has not mentioned about Chidambaram’s son.
If at all if he has mentioned that name, that name will be removed. ...

(Interruptions)



02.12.2015 232

SHRI K.C. VENUGOPAL: This is very painful in my life actually to explain my
stand on such an allegation made by hon. Member. He is quoting a criminal who
is sentenced to life term imprisonment for murdering his wife - life term
imprisonment for murdering his own wife. He quoted the word of that prisoner.

First of all, I wish to tell you that I have never seen. I am telling this thing
to this august House. You believe or not, I have never seen this person in my life
till today who has raised this allegation against me. During the Parliament
elections or so, opposition parties made CBI allegations against me. But people
elected me and because of the majority, I am here.

Sir, please note that he has made similar allegations against so many
persons. All those allegations are totally baseless and illogical. There is no logic
in his deposition that I got any kind of favour. What he alleged is that I gave some
renewable energy concession and I promised him to give some renewable energy
concession. [ had never held the portfolio of Renewable Energy. Renewable
Energy portfolio was with Farooq Abdullah Ji. I was only with Power Ministry.
Anyway, he has submitted his deposition to the Judicial Inquiry Commission. I
want all politicians to be beyond suspicion. [ started my public career from 13
years onward as a student leader. I was the President of Kerala Students’ Union. 1
was the President of Kerala Youth Congress. I was three time MLA and one time
Kerala Minister. Now, I am here. Therefore, every politician and the people’s
representative should be beyond suspicion. Therefore, Judicial Commission is
there. Judicial Commission can inquire.

Finally, I swear that if he can timely establish any single bit of truth about
any of these allegations through a proper inquiry, I will not hold this position of a
public servant and firmly I wish to inform that I will not continue this career also
Mr. Nishikant.

SHRI RABINDRA KUMAR JENA : Thank you so much Sir for giving me an
opportunity to bring forward a very important issue before this august House. ...

(Interruptions) Sir, I come from Balasore district in the coastal belt of Odisha
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which is one of the most literate districts in the Eastern India. But the unfortunate
part is that our economic conditions are not good at all. Our per capita income is
just Rs. 19,000 whereas our State average is Rs. 28,000.

Sir, in 2006, nine years back, the Government of Odisha signed an MOU to
set up all-weather port in Baliapal in my district. After that, several milestones
have been achieved including rail-road clearance, the environmental clearance,
NOC from DRDO but the pity is that till today, not a single inch of physical work
has started. Now, the Government of India has started the Sagarmala project with
70,000 crore of rupees investment. My submission to the Government of India
through you is that kindly do include the Baliapal port in Balasore district of
Odisha and declare it as a Coastal Economic Zone and make our district and my
constituency prosper. Thank you so much.

PROF. SAUGATA ROY: Thank you Sir. Firstly, I must thank you for allowing
Mr. Venugopal to make his reply. If we make this habit of shouting allegations
against other Members in the House without notice, you should not allow.
(Interruptions)
HON. DEPUTY SPEAKER: You tell your thing.

... (Interruptions)
PROF. SAUGATA ROY: It is a good thing that you gave him a chance to reply.
Otherwise, so many allegations can be made against so many people which I do
not want to do.

Sir, there has been a tremendous rise in the price of pulses over the last one
year affecting millions of common people for whom pulses are the major source of
vegetable protein. Price of arhar dal has crossed Rs.200 per kilogram and is
clearly beyond the capacity of the common people to buy pulses at this price.
Compared to one year ago, prices of groundnut, toor dal, urad dal, moong dal, and
masoor dal have risen by 53 per cent, 99 per cent, 86 per cent, 14.45 per cent and

26.77 per cent recently. So you can see that the highest rise is in the price of toor
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dal. Now again compared to six months ago, they have risen by 21.16 per cent,
61.87 per cent, 51.16 per cent, 6.16 per cent and 15.38 per cent respectively.

Sir, the targeted production for pulses this year was 20.05 million tonnes.
The actual production in 2014-15 was 17.2 million tonnes. But there is a huge
shortfall as demand has risen from 22.68 million metric tonnes to 23.62 million
metric tonnes. So, there is a shortage of about 5-6 million metric tonnes of pulses.

Imports this year have not happened. It was only 1.9 million metric tonnes
up to August. Now even after that, it is obvious that some businessmen have
hoarded pulses in a big way. There have been some raids throughout the country.
As compared to a demand of 22 million metric tonnes, the total quantity seized in
raids throughout the country was only 1,33,000 metric tonnes. The Government
needs to immediately step up raids and de-hoarding of hidden stocks of pulses to
save the common man. They must take steps to import pulses to alleviate the
sufferings of the common man who is not able to consume dal. There are
allegations that some of these traders are getting protection from the ruling party.

I urge an immediate action in this matter and inquiry into why prices of
pulses have risen to such skyrocketing levels. Thank you.
HON. DEPUTY-SPEAKER: Shri P.K. Biju and Dr. A. Sampath are permitted to

associate with the issue raised by Prof. Saugata Roy.

3t deey Rig (WoTaTe) @ SUIdeT Heley, H afUd HIegH ¥ WRBGR & e[ H ol =redl §
e IR W # AR BrT-gave e & 8 SR YUSHIE], feure, Hacs bRl
@ TG B & Tl AR TR &5 H W ol 2025 T & orR 5-7 weAg U g8 €

I BY IMMUD ATH W WRHR & G § o1 d18d ol

11 TIRR B A JAET Dladrell H AR AN H JeGRSGRI § IS & Tdh
ST B, IFD W IRGR B FB AN A qgIR S AR A S A H WS T T g,
darry g, S ¢ Wed & FHHAN 9, S9a URAR & ff AR, wfgerel @ 9w, ¥ aRar
DI AR IEH 11 A S g &1 Sl PR W 16 AN YT oA & H g Hel H
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HRIBT & U IS AR, e I8 gRer e A1 off, S I8l S99 &l Hidl ol
T RS 9 GBI © AM-AIG DI ST BT B gall| T&i 9 T A FUY B g g |

17 TRRI DT YA AT &5 H & IR o1 &7 H a5h AoqHT AU HAR SRATe
A A A A e B e folg MY 17 AR DI DA DI, S Hag H GBI D

SHER |
HON. DEPUTY SPEAKER: What is this? Do not raise State subjects. State

subjects cannot be taken up during ‘Zero Hour’.

... (Interruptions)

3t ey Rig: #EIey, 89 39 Wy § o5 IR | A1 9 W' 2l
HON. DEPUTY SPEAKER: No, you cannot raise these issues.

... (Interruptions)
HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra, Shri Keshav Prasad
Maurya, Shri Sharad Tripathi, Shri Ram Charitra Nishad, Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Lallu Singh.

#it g dieren (FR) : SuTeder Heiey, sRATON Uae # a9 &1 91 WS g5 &, S9D A
Pl FoM H IS 3Mud g AT El...(Faer) s ay sRAT Uael H 42 g Hifesh <1 &
W el % ABR R 1400-1450 ¥UY o9 HI TA.UA.A. ¥e fhar M., (@Egm)
BRATIT U & 3R a1 & ) T4 fe@ra gy fbami 4 100-200 vy Uiy fadqed &9 &
G H 9 IS Y. (FIM) U< WRHR gRT 919 @al a1 TfY, ofdhs sR feamt & 100

$UY HH T H A8 g @O Tfl, @ 39S SR HIT 10,000 BRI BUY BT HISTA T1AT T,
i steR &8 e, ARt @ worar fie g9 2l

qEIGd, H 37Ud HIEH ¥ bg bl ARBR W I8 FN BRal g [ S@l g bl wle §
Sl IS efeell g8 98 99 W Udh UH.STE.CL IaR 39 [ AW B i By, Rfd
1450 BUY Ufa fFacel & o ®1 1250 dU¢ 97 fadaea & g @ @dqq 711 T a8 &1
3100-3200 39U Ufd fdaea & 2 W vagulc fhar S &1 g1 39 d_g Ay gy et
B S F BIST BYY B Y 2
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T T A T e @1 a8t fe 7 R are diern wmg sk S andt €
I B A Bl Al 1 BT D WDHR B
et v 3@t (RraeR): Suener w@Igy, AN 99 &7 ofdita Rask fren & kil vd gdf
g H1 0 SFfEd SR [Pl @ f&a # o1 smaegs g1 59 g & FHEIv A A9Ey
&3 & il el - Rasr, Wame! vd qdl @R R - B Sred & A=A dfa-adie Ud
SMHYR, Sl U @ dfe} W 8, AP DI g4 BB HH Bl SN qAT &l & ANl BT ST
& qr BT QU X1 Bl FHT| S0 IS A1ETal bl 4 fHe? | arer &, gdi awror gd Rraex
e & Al &1 T, TS 91 gRT e e B9 A 9 Alamel e & e
A el o Wl g/ oW 30 fhel Wiek @ g H 8 Sl JAT SHI 25,000
PHIABR WY AR W AYAT T1 A1 HA BT & 0| 3899 qdi ToRer g RasR el &
freread! widl &1 anfdes fabrT dwa 81 Fb I qAT ARBR & ord H 4 ghg Brfl|

3T We d HIEH W WHR I AR § & a1 & @Ad & 4 6N vd @I
fUosT gon I% gl f[AdN™ © AWl H FYLEld 8 Sy
SN AT UCA  (WEAOM) ARV IUEHE HEled, H ofUd #emd W ORI @©
SN & gear, ardl, Ud 3fholwar W UgWU & WM # AV Siefie i o w o
WRBR GRI AT AT ST JREE 8, SHD! A% ARBR P LM MBI BT @l gl ay
2009 # MENfH YguU & qael U AU HIUGS| Dl W HRb YR HAUGS| Dl JATAd &H Bl
ORI ARBR GRT AN B T &1 8TeT &1 H ga qorm Afgenn e A amial o uedl o
Al 59 A BT GEREAT 81 gD DR AT Aefeh &l B girdy A qreR A Bl Fgferad
el | S yguur R0 4SS 2009 # <€ WR A SAENRD UG R Thd AT D (Mg
F&N q_ad gY dare! AEfd Uguu H biHbd AeRiie fedite I WLeEl B gREA
AUgs S Uiy 500 fHelieiier @1 o, I 205 fHeliciier aR far ol arie e JTaiToT
fSAie .30l &1 YR AEs Ui ofieRk 100 fAelfieller o1, I¥ 50 fHefleiler § Fqdt faar

T g AT VI ATgareE BT AT "iyes Ufd 100 fAefielier &1 & faar mm B
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ORI ARBR DI AR I e 3fhsl D Gl dad fhar T o & sfeperear |
ay¥ 2007 ¥ qo1 A, gcar ¥ 99 2010 ¥ Y HENB Shrg B AT B qM
s Uedl & fageieRur R ufidg eFman Sg | dfes g9e a18 oifc 5 anl @ o
1 AH &F #§ BT e goie Wi & i § Sue ke # SuNeR gR1 W@
HH JoIY Y |

STISTESRI ORI WRBR ERI Hol HATHR 8,500 HRI$ WY YGNUI Bl HSH H &
g 77 §1 e BRer ardl | 70, sideredr § 75 iR dear § 50 UG HGE0T €€ T B

gfcrde & HRe dH1 &3 7 8,500 HRIs & Y fad 9w 1 UHeNY el 8 T @ g,
S ORI 3R 9¥ & oy Jharer® Bl

31 WA BRI A 8 fb a9 2009 & e FGUUT AYGS Dl ¥ fhar Syl
St. fdie W (s ST qd) ¢ SUTE WRIeY, Has H Hal didieiR R | [ &
3TAHT I S TS TS B, SHD U SMUHT €T BT ST AT | 89N Tgh S S 2,

The Prevention of Insults to National Honour Act, 1971, it categorically states that

whenever the National Anthem is sung or played, the audience shall stand in

attention. &1 o7 T8l 39 RITTER § $B AN 7 IE & @A fHa, @S 78 gyl A

eIy w0 | Ieoig HRAT A fF I FHY W ST RIS H qrabl §¥i I, S 99 URAR
& Ui o o ad B H $89d gR1 69 3R & HATd A Y11 A1 =g {6 Q¥ 9w H
ARG # IE & T TS ARG BT S B AR REERN 8 S9d U Semi
AT ARY 3R A B T TS BIB] AHE BRAT d1eY, Ig W Uar B @nfev|

... (cgagr)

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra, Kunwar Pushpendra
Singh Chandel and Shri Gajendra Singh Shekhawat are permitted to associate with
the issue raised by Dr. Kirit Somaiya.

$it 3w faRen (@ler) : WEIy, IO & Pl AR H a9 2008 H BNl 39 s 8™ &
U IcbTelle PR o1 fHar A1l a9 2009 H QX Uid a9 § b R BRI Bl HIa < Dl
&Y g7 T ATI 99 2015 TP AT QAT HUAT & gRT bl 190 NI Bl B Ry 77 gl

75 BOR AN & BXe] I Hoa=M & U 91 SHT &= & q1a Wl 9 |iel db S =X

i UTSY o8 d & FaR @l gyl
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W g AHR A 98T © fF 7597 7 &8 & I Sfedl Sl & gRI Sl
SYHIFARIT BT S AT 2 3R 5 =X 19 sy ofisd & oIy 9 a9k &R I8 8, IFD!
HRATS o DT AMRY| ST of1gd 8™ & S H Sl 996 ©, ol sfedl dui 1 39
HDT BT G A8 fHAT| $HD DRU d8 UgY g §BR Al TS| 22 HRIS WY AP Bl
IHAM B g1 2] A (9T g f6 75 TR @ S FeRd 8, IR R dRAls dd Uh
e THamEfd & 3far ITD! A9 HIa DI GG Iuel BRI Bl HRATs B
HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate

with the issue raised by Shri Om Birla.
A FA IEATad ([ : SUIEHE Heled, IMSlal & 67 a1 & dra I Al el # gy
ISHRT ST A 841, 981 & all & oy ®Is s AT T8 8l 21 89 WReR 1 99 2014
H A oA W@I-11 B IEE HE oot S HasgR, werdl, g3y, fuean, R,
BT W1 Fb HoR g3 AT

# oy AW W ASH URAET HA S W A ST AT g (b aciAr RRAfer H B
T & WUTes H Byl w1 AN B, W db BH Udl el ol SR W a7 § A1 SsR e
g1 8, B Y 78l gall &, &l ANl & a8 |l g8 W Pel db Ugdl 27 gars|
SHRI E.T. MOHAMMAD BASHEER (PONNANI): Thank you very much, Sir,

for giving me this opportunity. I am raising a very important issue that is
pertaining to the NRI voting right.

It is quite unfortunate that this House agreed to it; the Government of India
agreed to it; the Election Commission agreed to it; and the Supreme Court Okayed
it. In spite of all these things, it is not taking place. It is a very deplorable thing.
NRI voting right decision was taken by this august House, which was a
revolutionary step that we had taken. But, unfortunately, that decision has not been
implemented.

We know that there are 10 million Indian citizens working abroad. An
average of 18,000 voters is there in 543 Parliamentary Constituencies of India. It
is the Government of India’s stand and I feel that it is negative thing as they

should have taken some more interest in it. India being the biggest democracy in
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the world, we should show a model to the entire world in this. It is quite
unfortunate that the Government is not taking any interest in this issue.

Coming to the Kerala situation, Kerala is going to polls in the first half of
2016. The Kerala Government has requested the Government of India and the
Election Commission to expedite action on this issue. As far as Kerala is
concerned, we all know that there is high influence of NRI remittance in Kerala’s
very economy. We are having a special interest in it. As far as Kerala is
concerned, its NRI remittance crossed Rs. One lakh crore in March 2015, which is
17 per cent hike than last year. The deposit in the public sector banks by the NRIs
in Kerala is Rs. 64,700 crore and in private banks it is Rs. 14,900 crore, which
may even go up to Rs. 2 Lakh crore.

As regards the NRI voting rights, even though, we have all agreed to it and
this House was proud enough in giving consent to it. Why the Government of
India is taking such a reluctant stand? I would appeal to the Government of India
to implement this and show honesty in it. The Government of India should take
immediate action on getting this thing implemented in our country, and the entire
country will be proud enough to get this idea into action. Thank you, Sir.
SHRIMATI R. VANAROJA (TIRUVANNAMALAI): Thank you, Deputy-
Speaker, Sir. The North East Monsoon has witnessed extremely heavy rainfall
and subsequent floods resulted in heavy damages and extensive
disturbance to life and properties in the entire Tamil Nadu.

The Government of Tamil Nadu under the dynamic and -efficient
leadership of our hon. Chief Minister, Puratchi Thalaivi Amma, has
sought support from the National Disaster Response Fund for
flood damages. The Inter-Ministerial Central team deputed by the
Union Government has visited different places affected by floods
in the State.

Hon. Prime Minister expressed his deep anguish and grief about

the loss of lives in Tamil Nadu due to continuous rain and floods,
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and was saddened to witness devastation and deaths in Tamil
Nadu and expressed faith in the strength of Tamil Nadu. He had spoken to our
hon. Chief Minister Amma and assured full support and cooperation from the
Centre.

I urge upon the Union Government to consider this calamity as a natural
calamity and release the amount of Rs. 8,480.93 crore from the National Disaster

Response Fund immediately. Thank you.
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SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): I thank you for
giving me this opportunity to raise a matter of urgent public importance.

I wish to draw the attention of this House to a very important issue of ‘One
Rank, One Pension’ relating to the Defence personnel. This issue has been
hanging fire for a long time. A disquieting situation has arisen following the non-
implementation of the decision taken by the previous Government. Shri A.K.
Antony was the Defence Minister then, and budgetary allocation was also made in
the last Budget presented by the UPA Government. The present dispensation also
reiterated that the proposal has been accepted by the Government in letter and
spirit.

I have a reply from the present Defence Minister to my submission in this
august House, “that modalities are being finalized by taking all stakeholders on
board.” So much water has flown under the bridge. The retired Defence personnel
are on a warpath, and the apathy and the negligence of the Government forced
them to move the issue before the Supreme Court. The Government is dilly-
dallying on the issue. The attitude of the Government will have a reflection on the
morale and discipline of the serving personnel of the Army in a bigger way.

I, therefore, urge upon the Government to take immediate steps to

implement ‘One Rank, One Pension’ for the Defence/Army personnel. Thank you.

N SRET R SR (FHRUR): SUIene 7EIey, # NS HISHH W WRHR B GHE WX AlD JHT
&3 Bl Ao YA o1 Jar kg=r Are| e il ff q|ret ik WReR @ oy agd
He@yul Bl 2l dodt IFafTS @ & qiiv IRER & T9T W Al 91 &8F FIRGR B S8
WM & Ay AR g3 R A1 H IGHT $ TR gHAT § I 7| S8 H TS S8
SUAY FRATS TS| SAD! STIRRAC FoRNG o o TS| 1d Ao I8 a9 8 2 & ag
HRHR ared gY |1 987 HM T8 R 01 B & i Yo% DR o el 1 A1 fewdi 7 afe
RE gl ST S b G I WA §l T8 YA @ & gIpR H Usel @l Wil
firelt & a8t SudT & IE TE & U1 T | A NS AT | WRBR J Bl 31 de §
5 eptermen & S oA <@ B 98 <F, O o 19 S B, dY, dfdd <8 # oret daer
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Uhs ST UG TR & AIH ¥ Tx I TKIad B 15 8, FTaRRAC Fand e ga!
g, 98 BE WHR B AR ¥ Ha TRR R T @ I G T R T WIR I B DI
M T T8 961 ¢ @I Bl IR &l AR H YR BT Alelol 89 a9 & d S9d (ol 39
TE B YYD SIS HI g1 984 AaWD &l dHadl Aol ol Rrpr 39 7 fban

ST, S STeg W STeg I91T STV 3R 87 & deal Bl g Bl AR fear 9Y| g=rarg|
HON. DEPUTY-SPEAKER: Shri Keshav Prasad Maurya and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Anurag
Singh Thakur.

SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Hon. Deputy-
Speaker, Sir, I thank you for giving me this opportunity.

Our Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has urged the
Centre to expedite interlinking of rivers through necessary legislation in order to
facilitate implementation of the Peninsular Grid, involving linking of Mahanadhi —
Godavari — Krishna — Pennar — Palar — Cauvery — Vaigai - Gundar. Further, the
Tamil Nadu Government has programmed to implement the linking of Pennaiyar
(Sathanur Dam) — Palar link, Pennaiyar (Nedungal Anicut) — Palar link, Cuavery
(Mettur Dam) — Sarabanga link, Athikadavu — Avinashi Flood Canal Scheme and
Tamirabarani — Karumeniyar — Nambiyar link. I, therefore, request the Centre to
extend financial assistance to Tamil Nadu for the projects including land
acquisition. Thank you.
3t arora fsm e (TR @ STeHe ARIGH, W Aw W &F WHfad W F AReAT R el
A foRT B9 & BRI Ueb 98 WYaYR &F 8, S8l SR T2 BT UHATH RSd BRI ol el
ares R 8, Wil 9x, i, dgen, e wrft 9 fRRor anfy & &3 Sfaai fierd 71 s A
YR e Ui, dRifore, enfie ok d=ifie dec |l @dr g1 M Joadierd St
q FBI W B DR IAARTAT DI 21 HI ofl, et swfeiRaa uigfordt W I8 R Iucter
2l 3D -1 SAHfCHS AT W UHh Hed Afer W Bl 98MRT & 99T § 0 79107 e
g o Uled I8 WR U A H o Al IS URET T TP AN IS fHAT o a8 W
TR H gaAT 7| el H Ueh W Ra b1 dfeR 8 RO 81t &t & 7 | S e 2l
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a8l Ueb plell HieR ,3dde 3sM, Aebel ot H#feR SR el i 1 dikifores weed & HfeR
g1 AT 3UD HIH H WHR I FRY 2 fb wied &1 agrar o1 @ fofg St @ dfdhe
TR S R@T & 990 YR Bl W A dxd Tied & & H Jeadqul @I 3 Syl

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): I thank you, hon.

Deputy Speaker, Sir, for giving me the opportunity to speak in Zero Hour. I would
like to raise an issue which I had already raised in the previous Session and I am
compelled to do it because it is a very serious and sensitive issue. It has been
unresolved till now.

The issue that I want to raise is about the four persons who were kidnapped
in the country of Libya on the 29" of July of this year. Out of the four Indians, two
of them are from Karnataka and two of them are from Andhra Pradesh. Within
two weeks’ of time, two of them from Karnataka were released as they were
identified to be in the teaching profession. Though the people from Andhra
Pradesh were also in the teaching profession, yet they are not released till now.
One of them is from my constituency. His name is Shri Gopalakrishnan and the
other one is from Shri Malla Reddy’s constituency. Those two are still kept
captive with the ISIS. We have got the family members and we have met the
Prime Minister, the Home Minister and the External Affairs Minister. They have
all assured complete assistance from the Central Government. But it has been five
months and there has been no communication from their side. We have been
talking to the parents of those families. It is very hard to express the pain and
sorrow that they are going through. Our only request to the External Affairs
Ministry and the Central Government is to let us know whether they are alive or
not so that we can give the news. Otherwise, it is very difficult for these families. |
would request the Central Government to take this at utmost priority.

DR.K. KAMARAJ (KALLAKURICHI): Sir, in Manivizhunthan village of Salem
District, Sarvoy Railway Station was built by the Britishers in the early 20"
century. The Railway Station was functional and operational for more than 70

years till 2007. In 2007 when the Railways converted the Salem to Cuddalre
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meter-gauge to broad-gauge, the Railway Station was not re-established and the
Station became defunct.

The general public and the President of the Village have written to the

Railways for the reconstruction of the Railway Station. The Railways have
demanded about Rs.40 lakh as the contribution from the village and want the
amount to be deposited with the Railways. When the Panchayat itself is finding it
very difficult to meet the basic needs like providing drinking water, providing
drainage facilities and providing road facilities, how can the Railways demand
Rs.40 lakh from the general public? Hence, I would request the hon. Railway
Minister to instruct the Southern Railway authorities to re-establish the Railway
Station without insisting for the money under the Sharmadham Scheme.
SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Deputy
Speaker, Sir, with due respect I would like to draw the attention of hon. Human
Resource Development Minister through you to a serious problem that has arisen
due to fund crisis at the Murshidabad Centre of Aligarh Muslim University.

The Centre established in the year 2010 and spread over 288 acres of land,
is aimed at providing quality education in Murshidabad District at affordable fees.
The Centre 1s committed to secular ideas and is providing education to all sections
of the society. Currently the Centre is running three courses only due to lack of
infrastructure.

It is learnt from the institution that an amount of Rs.107.8 crore have been
sanctioned by Government of India, Ministry of Finance vide their letter
No.MHRD3-9/2008 desk(u) dated 3" June, 2013, out of which Rs.40 crore have
been released. The amount released has almost been completely utilized and now
the Education Centre is facing a financial crunch.

I would like to request the Hon. Minister through you, Sir, to have the

remaining grant released at the earliest. Thank you.
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N Tors Rig AEEad (WaR) ¢ AT ST JEIed, a9 1985 H HRA ARHR T 3 QEi
@ WY TH IR Gy Hi off, Fad SR S 3 J8 e & diel & e 3R
ABIH B Wl §8 HIA AT WA & WY I AU B AFAR JBE DI S AT Ry W=,
SHD U I Al B 3R AT W AT SISl URA R B AT, S GIDl AT K
HRET AT| I¥ 1985 H YR B B HIfd g1, SUd 91 i ATl db 9 9m § g Wi
S BT el galT| giTerdl ISR H SIUqR A i) bR, §9 Q1 (Sdor & SHi AR
el #, gR AR WRERE W0 AR MBI 3R el UK Bl Jaq B ol 39 39

Al & DR UheH B BT IUGT dq B AR SISl UK B ITG 3R Dt Bl &dld

gel 2| Safd fUoel A ATd A A B & qrac]s WROR S oDl & HAIEGH I A9-11d T
SIST U BT T2 SUTl HRIA1 ST Jel & WA H R g8 a7 7 € b o4 vehew drsaws
FH fhar T, 91 SHd HRU AE-gORI AN St TR & A &, 9 ufekal # d9-9R SiR
U B IF @S T/ 2] T HRU ST URA B HTAEOM B ol Bl 3IF WRHR W 49
IR O & B Ifh S-ufa ik Refaforeem @ feen # &1 ft &9 7181 gon & swferg
BRI WM b1 Sitad @R § 31 T gl §AK Uo¥ WRDPR 7 SR H S-URSaE 3R
Refaferce dex a1 & oy Usp wuIsTer #oit §

H D HEH W ARG WHR A e w1 @rear § b 9w Refifecss ve Rae
Jex & fow o 175 de 0 F A @ T ¥ a8 R AT B qfH AR @ -
QRS BReb e Ue Bl Sl D |
HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shri Gajendra Singh Shekhawat.

2t 9 g TgAToRT (SMHQYR wA1fed) @ AT SUTEdE Sff, WRA ARBR DI 3R A o HR A
SIS b Yo @ TaR fhar M1l < ¥R & fHAMI @ FHar T fh ol
HHAT B RS B, S BF A HH TET o IR Rd SR & A=RS FH § FH
USTE ST 9T B el AT ST 8, a8l 9Tl b1 Hebe A M1 @ &1 9o & fhae 4 9
T fHar] o & (6 Bad g, O Il &l S gl S8 A S Bdd o)
3R USTg PR B AR A I AR faorell fell, s SR da R g3 o guf
H I BAA DI o A BRI IR Uid B9R S0 W fdaee dd el @M gaia 4 9

ay dlee-UsE Al B0 W fFacd € A o e veqde aifer?t feot gs, ife v &
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O 9§ gHsia @ @ IR 9 SR A der WA S o¥ g aifort TRt
oy 31l Al WRBR oTehR AT 21 AT I BA BT Yoo I BOR B0 F ooy Tl <t
P R fdaed d @1 2l S fQ=ifor 9, S @ 9, 9 wRrsi 303 HA1 T, offd feam
ST TATIRT 3MUe H1EH A WRAR A FaeT € b fHam &1 B8l 7 &8l e fhar S|
9 Hdg H AR A &I HA] Sff 7 AR WRBR B U ek H fora 7l

O], # ¥g WY P Aredn g o arAHd! WieT & ol Al BRURYH B ATy |
S RS, O BUNIA 8 AW & IRHd B BIORYA B A1 THUEd B 22 B B
S 22 Bl H W 2391 B T AT BT & T qAT AN D BH dRE H @la T
AN & dee] HRIEH AT S|

HON. DEPUTY SPEAKER: Shri Bhairon Prasad Mishra is permitted to

associate with the issue raised by Shri Prem Singh Chandumajra.

19.00 hours

SHRI P.R. SENTHILNATHAN (SIVAGANGA): Hon. Deputy Speaker Sir, with
a lot of thanks to our visionary leader Amma, I would like to draw the attention of
Minister of Railways through this august House. Some trains go through my
constituency once or twice a week. They may be operated as daily trains.

Silambu Express from Chennai to Manamadurai may be operated as a daily
train instead of being operated as a bi-weekly train. Rameswaram-Coimbatore
Express may be operated daily instead of weekly. Puducherry-Kanyakumari
Express, which is a weekly train, may be operated as a daily train. Rameswaram-
Bhubaneswar Express and Rameswaram-Varanasi Express must have stoppages in
Sivagangai, Devakottai and Pudukottai stations. It would be of great help if
Pallavan Express terminating at Karaikudi is extended upto Manamadurai.

I would like to request you to provide stoppage for all trains at Thirumayam
in Pudukottai district and Muthanenthal in Sivagangai district.

A road over-bridge or a subway must be constructed at Pudhuvayal

junction in Karaikudi-Puthuvayal road in my constituency.
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St ofgy aren (FAf3ma) @ AT SuTeme S, oMU o S Tdl 4§ dle &l fawR o, #
U oy smuest a9l g1 AR i & fAf3r g1 #9 faer |qur e qremd s  afaR fao
N & fg A H#AT S 1 um o forRam o7 ofR # I8 HEl |ed A ol S gl gl ool §
R & 39 qe B! Wed H IO ATEd] § il Ig el 9gd HaaTdiid gl areme, fagm |qwr
&3 W 3R fas &1 fAfs 980 vgdl 9 ¢ AT o9 & I8 W T8 g8 ol R Jgl dig
R BT © A1 98 981 &F dls odl © dife uie-uia MSAT Y A [T & S¥felg Iai
3R fasT a9 &Y 9ga A B

H AR N HA S W e w1 A e Bl drEdl § fh Siedl W el Agi
TR T3S &1 BM o BT AMQ|

HON. DEPUTY SPEAKER: It is seven o’ clock now. There are some more
Members to speak. If the Members agree, I can allow each Member one minute to
speak.

SEVERAL HON. MEMBERS: We agree, Sir.

SHRI PRAKASH B. HUKKERI (CHIKKODI): Hon. Deputy Speaker Sir, I
would like to draw the attention of the hon. Minister of Railways towards the
urgency of construction of a railway over bridge at Level Crossing Gate No. 438.

Level Crossing Gate No. 438 falls between Raibagh town and Chinchili
village in Belagavi district in Karnataka State. Every day, thousands of people
from the surrounding areas such as Harugeri, Mugalkhod, Morab, Alagawadi,
Bekkeri and several other villages are using the railway crossing. Since there is no
ROB at the railway gate, people are facing great inconvenience.

As Raibagh town is a commercial hub and Miraj town is located on the
Karnataka-Maharashtra border and also famous for specialized hospital, every day
traders, students, office-goers and particularly patients are suffering a lot in the
absence of an ROB at the Level Crossing Gate No. 438. About 30 trains move on

the said railway section every day.
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People including representatives of Gram Panchayat and Taluka Panchayats
of the surrounding areas are demanding for an ROB at Level Crossing Gate No.
438.

I also wrote a letter in this regard and I am very much disappointed to know
that the Manager, Divisional Office, SWR, Hubli has responded in a very casual
manner to this important issue in a communication sent by him.

Hence, I would like to request that keeping in view the growing traffic and

road accidents, the Ministry of Railways should take immediate effective steps to
construct an ROB at Level Crossing Gate no. 438.
#it U 75 i (WarsT) : IUTEHE HeIGd, AN Alh |HT &F § Y 2014-2015 H (BH
NI & d87 600 fHAMT BT IHH ST & 999 QU Y I A, 2015 H I8 Slavaw
MG §$ 3R 3 BRI ABIH B HAA HTH AT F T8 & TE| WA Ay & T8 4T
gl 2 fp R W Bad SE A, 98 WRBR &1 Wl DI g & & St o9 qg
B B T Tl T B TS T A1 98 WHR B Hal | Il 39 HROT I orsad Ry
TE B W@ T g IR STD AZAA DI AP @ 2

T Y A1 Q9T AT I T © 6 5 B @ vad g & aos
¥ T g8 B, 9% AW B U B uce v fay 9|
SHRI M. UDHAYAKUMAR (DINDIGUL): Thank you, Deputy Speaker, Sir.

India is a veritable emporium of medicinal and aromatic plants. It has been
estimated that out of 15,000 higher plants occurring in India, 9,000 are commonly
useful, of which 7,500 are medicinal, 3,900 are edible, 700 are culturally
important, 525 are used for fibre, 400 are fodder, 300 for pesticide and insecticide,
300 for gum, resin, and dye, and 100 for incense and perfume.

In Tamil Nadu, the Forest Department of the Government of hon. Chief
Minister Puratchi Thalaivi Amma has established a Medicinal Plants Conseration
Area in Alagarmalai Reserve Forest of Alagarkovil Range in Dindigul district.

I urge the Central Government to extend financial assistance to create

village clusters to produce medicinal plants in large scale in certain pockets of the



02.12.2015 249

district this year. This will help to produce the cash crop superbily, whose
botanical name is gloriosa superba and is popularly known as kanvali kizhangu in
65 hectares in Oddanchatram taluk and Pottikampatti, Kallimandhayam,
Chikkamanaickenpatti and sixteen other villages in Oddanchatram taluk of my
Dindigul constituency. This would bring all these areas under one village cluster
to produce this crop.

I urge the Central Government to further develop horticulture farms under
the National Horticulture Mission at Ambilikkai near Oddanchatram. I also
request that more clusters be formed for mass production of medicinal plants in
one area as such efforts would help buyers purchase large quantities from a single
place.

HON. DEPUTY-SPEAKER: Dr. Kirit Solanki is permitted to associate with the
issue raised by Shri M. Udhayakumar.

St WEd W (W) : U FRIGd, oF W IOdie e ¥ IRHaRal ) gfo &
IR B weqAn foF-ufiafed gl o & 2l Usd 14 acark Pl USE & BlGdIC
SREAE & PICHYRT & U dedatbell Td H 3 o U AMEd i I J3radl b [aog oOifa
Y e B & G W Yferd o siengy Micrai Telig | 9 el § & ARl &l S defl s |
ST & AIN & 91 THIMSIIR B | SR DY Ll G¥hR  UHIMSR o B, offh
F-ATSSCIBTs Ifer #9 & RIclTh THATSIR &1 Bl T |

IuTEdeE Sff, I YD AMUDT W 2R BRft {5 @R gfer W it erema Bt 21 sreTa
WS & aR # 1 A1 A1 AfhT a1 gfory Wt 1 oraTd 81 Wehdl 57 T8 W JAUAT AT AR
FR I Al IR R @1 @l | gferd arel Wt a8t R @1 32 1 Yo @1 Tels T8 & el
1 e <1 v € SfR g8l Wi diF Al ¥ SffEe Mieri aars g | PR Y™ arel STed ©
a1 9 Mierat fea gaE 87 i aral ®I el Ia &1 Se} fhaq o, &1 a8 Wi &1
3T AABRY A7 TE o_I1 Bl I § 3R ABR QAT BT FAT dTeel! o

# 3fUe WeEH W e WA W A BRAT § (B G WRPR DI A § [ O
gfer dral ° Mo @ers § SR R Tell gar @1 Ay far 8 S e W W
TH3TS3IR <ol Bl aIfey arfe It &1 or el 3iv difsdl & g9 ol
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2 e g (Feiewey) @ SUIE Helgy, # 3fUc AeH | SR U¥ b |eY H Y Hew@yul
g @1 AR g1 IRA WRER R SiAxT 3Mard ATSHT Tl 1 & 7 3R & WRBR g
U< P G ATECd DR AT S §l W O Y Usel JI IR Yo TR DI U TF
FHE A U BTl SR U3 & A1 A 3 IR et | # 3o el &1 ara e gl 3R Rl
# 23 iR emerdl AREIRS @ Bl @t # o - sfera, fiss den 9 AN e g
AfpT S HAHMI b1 frded fhar g, afs IFH s el a1 Sed @1 77 uferd
ARFIRSS & forg R T g1 S9a Y- Q¥ & &8 oTel IR, O ORI A Sl
Al BT BT e ARHIRSS @ forg f&ar 1 21 et St oy |- &ferd, fUss dor R
AN €, I [ED WY I fHAT A1 T 21 H AU qegH § W A AT PRA § (B e
RHR B I AN Iq¥ WRBR DI ST 8, S AoH18I H b5 AHR gad dd Sl
TRIG-UsSi-afeldl BT 86 ©, STP! X1 ATHR HAT MY I AT HGHd T IRBR
ERISERCRIRSIEIRCI RN

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Shri Keshav Prasad

Maurya are permitted to associate with the issue raised by Shri Bhola Singh.
"SHRI G. HARI (ARAKKONAM). Hon. Deputy Speaker Sir, Vanakkam. I
express my regards and sincere thanks to our beloved leader and Hon. Chief
Minister of Tamil Nadu Dr.Puratchithalaivi Amma for allowing me to raise an
important issue in this august House. Never in the history of Tamil Nadu there
were rains and floods of such a high magnitude due to North East Monsoon which
have affected several lakhs of people and throwing their lives out of gear. There
was loss of lives and property. Normal life is very much affected. Arakkonam
Parliamentary constituency is also affected. Overflow of water in the Ammapalli
Dam in Nagari of Andhra Pradesh has affected areas like Tiruttani, Pallippattu,
Pothattoorpet and R.K. Pet which were marooned due to flooding waters.
Breaches of flooding water in Nandi river has inundated several villages around
Tiruttani. Due to heavy floods in Kosasthalai river, many villages were inundated.

A river bridge near Kuppam-Kandigai, Madathukkuppam and Muthukondapuram

* English translation of the speech originally delivered in Tamil.
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villages of Tiruvaalangadu Union in Tiruvallur district has been completely
damaged and as a result so many villages have lost road connectivity. At a place
called NM Kandigai in Tiruttani, a bridge has collapsed making the people living
in surrounding areas cut off from other places. Road and rail connectivity was cut
off and several thousands of people are affected. In my Arakkonam Parliamentary
constituency, Arakkonam, Sholingur, Ranipet, Arcot, Katpadi and other places are
very much affected. Many overflowing ponds and breaches in lakes in the district
have inundated many villages. Due to which the normal life is so much affected.
Hon. Chief Minister of Tamil Nadu has taken several measures for relief and
rescue operations on war-footing basis. Relief funds are being provided to all the
affected people of Tamil Nadu. Never in the history of Tamil Nadu, there was
1139 mm of rain in Chennai alone in a month. Hon. Chief Minister of Tamil Nadu
Puratchithalaivi Amma has granted an amount of Rs. 500 Crore immediately for
relief and rescue operations. Hon. Amma has demanded from the Union
government for immediate release of Rs.8481 Crore to the State from the National
Disaster Response Fund. A Central team visited several flood affected places in
Tamil Nadu and their assessment report is yet to be submitted to the Union
Government. Even after their visit, there has been continuous rain and the
damages due to floods are on the rise. Our beloved leader Hon. Puratchithalaivi
Amma has been relentlessly working for the welfare of the people of Tamil Nadu.
I therefore urge upon the Union Government to release funds from the National
Disaster Response Fund as demanded by Hon. Puratchithalaivi Amma for the

welfare of the people of Tamil Nadu. Thank you.
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3t TRT POt (WA FER TR): IUE ABIGY, H 3MUD AW A I8 bl el 6 o0 &
IS |l SHYSl § S 9ed UBS oMUY dr O 8, S JdddRTTR o ue Y 8 S g9r
FEET &5 BT g B

Pl @1 TS B BT Yeb ATA IMMER T8l W bacl T & oAT| AP a8l Bl b
A3 T firdt Eeltende R i & 48 81 S & SRl 98l & [ 9 8R FRen & §
3R I WY Th YPR A I§ HR Ao fhar 11 21 # s HA1gH A B ARHR 4
RABIRET BT AE 6 STR Yo WBR Bl FERF BT Bl B B AR Tellada R
e &1 AT-H-gpror fHami & fod 4 B ff gpR A Taam &1 HE DN
HON. DEPUTY-SPEAKER: Shri Keshav Prasad Maurya is permitted to associate
with the issue raised by Shri Sharad Tripathi.
SHRI THOTA NARASIMHAM (KAKINADA): Thank you Deputy-Speaker, Sir,

for giving me this opportunity to speak.

Sir, cow is an auspicious and living Goddess, interlinked with the lives of
every Hindu. We consider cow as the mother and treat it as a family member, not
as an animal. We believe that mother cow is the abode of 33 crore Gods.

Nowadays, in the name of Godanam some people are leaving the cows on
the streets, which are starving for food mostly in towns and cities. Unfortunately
these cows are roaming on streets and eating trash in garbage. If cows eat plastic
bags, then digestive system suffers and gradually these bags get collected in their
stomach causing the cows die of severe pain mostly due to cancer.

Government should aim to care for stray, abandoned cows, bulls, retired
oxen and orphaned calves and provide them with food, flour, fresh grass, clean
water, medical attention and a place where they can recover from injuries and stay

peacefully.
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Now, it is time to encourage Cow Shelter Houses. If the Government is not

in a position to run them, it should offer best possible concessions and encourage
the voluntary organisations which can run Cow Shelter Houses. There are a few
such organisations in the country. So let their number be increased.
SHRI P.K. BIJU (ALATHUR): Sir, the Walayar-Vadakkanchery National
Highway — 47 is passing through my Constituency. This stretch has already been
opened for travelling and toll collection has also started. But the work has not yet
completed. The NHAI authorities say that the contractor have a right to collect
toll after completion of 80 per cent work. But the problem is that after opening
this stretch, accidents are taking place daily there. We had meetings with the
Collector and all the representatives from that section. Even today the NHAI and
the contractor is not ready to fulfil the promises made to the people. They have
not erected street lights, signal boards and side roads have not been prepared.
These things are pending even today. Sir, a proposal has been placed before
NHAI,Palakkad, the National Highways Authority here in Delhi. 1 have
personally sent letter to the Minister but till today the Government has not yet
completed the work and save the lives of innocent people.

I urge upon the Government to take immediate action and give sanction to
proposal to complete the work at the earliest.

2 fEga == ATl (TRISYR): SUTENEl WRIGY, SREUS § YHTTHAT qSh ATSHl a9 2000 A
I g N e Jg @ Rfd 78 2 & fsd ufw, &, 9@ Ud 36 &9 & & S,
TR, TTARART U 3MRSMRE3N g1 9eliy WY ¥2 &1 fisel U Aref & @)1 b 95 gl
o AFMYA 99 H 49 39 91 DI $9 F&d H SORIT AT AR D ol gRI IWH! T
TR B ST B IR S H S B ure gl W) urg Tt fh 9 Sl &vE 9 s
Uh A A QX ARGUS H YHTTHAT ASh ATSMT BT B QX ORE A g 2| YHIor &3 Bl
e A ST BT IE THATT AT 8, ARN BT HIol Ay &1 AfYBar &5 Tagol Jwifad 2l

TEl T 70 TfRId ST 3W TS g T
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# 3Ue AW W B SRR W JRY BIAT dledl g b [y GerRan ueH &l
WM iR T8 TSI NUASIuar & 9 A$di & M DI JT: Iorl Sy, ST 3 Sar
DI A UE |

MU= gt Al & oy JfavR faan, I9a foy eware <ar g
"DR. K. GOPAL (NAGAPPATTINAM): Hon. Deputy Speaker Sir, Vanakkam.
Hon. Chief Minister of Tamil Nadu and our beloved leader Dr.Puratchithalaivi
Amma has brought to the notice of Union Government about the detention of
Tamil fishermen several times while they were engaged in fishing activities in
Indian waters. Hon. Prime Minister is well aware of the case filed in Hon.
Supreme Court regarding the Maritime Boundary dispute between India and Sri
Lanka. The case challenging the constitutional validity of agreements of the years
1974 and 1976 entered into between India and Sri Lanka is with the Hon. Supreme
Court. Tamil Nadu government under the leadership of Hon. Puratchithalaivi
Amma has been implementing a scheme of subsidy - the first of its kind in the
country- allowing the fishermen of Tamil Nadu to purchase fishing boats for deep
sea fishing. This revolutionary scheme of providing subsidy up to Rs.30 lakh for
deep sea fishing has been implemented successfully in the State of Tamil Nadu led
by Hon. Puratchithalaivi Amma. Fishermen are trained with techniques involved
in deep sea fishing. As many as 170 fishing boats meant for deep sea fishing are
being built which will directly benefit around 581 families of fishermen in the
State. Hon. Puratchithalaivi Amma has demanded financial assistance from the
Union government for implementing a detailed project with a cost of Rs.1520
Crore and with an annual recurring subsidy of Rs.10 Crore for maintaining the
infrastructure facilities and deep sea fishing. I therefore urge that the Union
government should grant approval to this Scheme of the State Government of
Tamil Nadu. As on date, 55 Indian fishing boats are kept in the custody of the Sri

Lankan government. I also request that Hon. Prime Minister should issue orders to

* English translation of the speech originally delivered in Tamil.
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the External Affairs Ministry to take up the issue seriously with the Government

of Sri Lanka and ensure release of Indian fishing boats at the earliest. Thank you.

st AR ve @ (dfen) @ Sueme wERy, WY G &1 qiE-fUAge & SIRid WSdhi Bl
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HON. DEPUTY-SPEAKER: Dr. Kirit P. Solanki is permitted to associate with the
issue raised by Shri Bhairon Prasad Mishra.

SHRI HEMANT TUKARAM GODSE (NASHIK): Sir, [ want to draw your
attention towards the mega projects announced by the Central Government to be
implemented in the State Governments.

The mega projects such as the All India Institute of Medical Sciences,
National Institute of Pharmaceutical Research Centre and other projects have
been announced by the Central Government for various State Governments. The
Central Government has given authority to the State Governments to recommend
the locations of such projects. For such Central projects, generally the State
Ministers recommend the project location in their own constituency. Sometimes,
recommendation of a particular location has no basis. For example, the Fishery
Academy has no coastal base and the Forest Academy has no forest base. The
Union Government spends thousands of crores of rupees to see that the project
becomes justifiable and benefits a large number of people but in some cases, it

does not happen.
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So, I request the Union Government that while announcing the mega
projects for the State Governments, there should be some guidelines for selection
of locations such as the guidelines drawn for selection of smart cities. The project
location should be selected on merit basis and not only on a simple
recommendation. Only then the project will be justified and maximum number of
people would be benefited. Such a practice would also help for a balanced
development of the States and the country as a whole.

HON. DEPUTY-SPEAKER: Dr. Kirit P. Solanki is permitted to associate with the
issue raised by Shri Hemant Tukaram Godse.

"SHRI K. PARASURAMAN (THANJAVUR): Hon. Deputy Speaker Sir,
Vanakkam. World famous Mahamaham festival, called as the Kumbhmela of
South India will be celebrated with grandeur in Kumbakonam of Thanjavur
district on 22.2.2016. Ancient sayings stress upon the importance of making holy
dip in the Mahamaham pond which may bring you plentiful blessings and fortune.
People from abroad and different parts of the country visit this place for a holy
dip. Besides security arrangements, transport facilities, drinking water, sanitation,
electric supply and other basic amenities will be provided. Police booths at 72
places, security towers at 55 places, CCTV cameras at 132 places, revolving
cameras at 26 places, road barricades at 1163 places will be set up. Hon. Chief
Minister of Tamil Nadu has ordered for swift action of authorities in this regard.
Hence I urge upon the Union Government to provide funds as its share in
organising this grand festival. I also request the Ministry of Railways to arrange
for temporary cloak rooms in all the Railway Stations in Thanjavur district with a
view to help the rail passengers expected to arrive during Mahamaham festival in
large number, especially from other States of the country. I request to arrange
medical facilities with Doctors and paramedical staff, adequate catering facilities
in all platforms of Railway Stations in Thanjavur district especially during the

Mahamaham festival. Thank you.

* English translation of the speech originally delivered in Tamil.
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Sir, the farmers in the
country are facing a very peculiar situation. In some parts of the country, there is
severe drought and there is no drinking water. In some portion of the country,
because of the heavy floods the farmers are losing their crops. In my constituency,
in Tumkur in Karnataka, the same situation prevails. In more than fifty per cent of
the area, the standing crop was lost because of the heavy rains in Tamil Nadu. As
a consequence of heavy rains in Tamil Nadu, we lost crops in fifty per cent of the
area in my constituency. In the remaining fifty per cent of the area, there is severe
drought. There is no drinking water. As a result of this, the farmers are forced to
commit suicide. In 2014-15, more than 4,650 farmers committed suicide.

In the last UPA’s regime, Dr. Manmohan Singh was kind enough to waive

the farmers loan in nationalised banks. Nearly Rs. 72,000 crore of loan was
waived in nationalised banks. Hence, I urge upon this NDA Government to take at
least one measure to see that the farmers loan in nationalised banks is waived and
save the farmers in this country. That is my submission.
DR. A. SAMPATH (ATTINGAL): Sir, during the time of V.P. Singh
Government, the Trivandrum International Airport — now it is
Thiruvananthapuram — was declared as international airport. More than ten per
cent of the Kerala’s total population is either working or living outside the nation.

According to the data which is available as on 31* of November this year,
more than one million domestic passengers availed the services of the
Thiruvananthapuram international airport. More than two million international
passengers have also availed the services of this international airport.

I have been reported by various media that the developmental activities of
this airport is being sabotaged. The Director of the airport at Thiruvananthapuram,
even though the Airport Authority is earning a very good profit, does not have
even the power to construct a toilet or even to allow a refreshment area or a
canteen somewhere in the check-in area. Can you imagine an international airport

where in the check-in area people will not get even a cup of tea? This is the pity
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of that airport. One third of the passengers are women and many of them are
carrying children also. So, when we do not have sufficient number of women
CISF personnel, there is a long queue. At the toll gate also, there is a long queue.
So, my humble request to the Government, through you, the hon. Minister of Civil
Aviation may convene a meeting of the MPs State-wise before the Budget Session
like the hon. Railway Ministers usually do, so that the issues of various airports
can be discussed and some of them can be rectified; and the developmental
activities can be initiated. ... (Interruptions) I am going to conclude.

There are casual labourers working under the Air India. There is a plan to
privatise all these activities and to leave them on the streets. ... (Interruptions)
HON. DEPUTY-SPEAKER: You can raise only one matter.

... (Interruptions)
HON. DEPUTY-SPEAKER: You can ask for amenities. It is all right. But the
labour issue is another one.
DR. A. SAMPATH : We are all getting the votes of the labourers. We cannot
throw them to the streets. They are also human beings. They also feel hungry and
thirsty.
HON. DEPUTY-SPEAKER: You can raise that issue tomorrow because only one
issue will go on record. We will permit tomorrow.
DR. A. SAMPATH: I am concluding. Let me land.

I have already submitted one request, that is convening the meeting with
the MPs. The second request is, give ample powers to the Director of the
Thiruvananthapuram international airport to give some rest area to the drivers,
toilet facilities, refreshment area, etc.

HON. DEPUTY-SPEAKER: Shri P.K. Biju, Shri Md. Badaruddoza Khan, Shri
Ninong Ering are allowed to associate with the matter raised by Dr. A. Sampath.
SHRI V. ELUMALAI (ARANI): I wish to raise an important issue pertaining to

my constituency. National Highway No. 66 is the prime road connectivity to many
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tourist places and pilgrim centres, like Arunachaleswara Temple in
Tiruvannamalai and Angalamman Temple in Melmalaiyanur.

Laying work in this National Highway started in the year 2009. But still the
work is pending.  During November, 2015, after the North-East Monsoon rains
and due to the worst condition prevailing in this National Highway No.66, a
precious life was lost in an accident. These kinds of accidents are a routine nature
in this highway since laying work has not been completed for long. I have written
letters to the hon. Minister for Road Transport and Highways Shri Nitin Gadkari
and the hon. Minister of State for Road Transport and Highways Shri Pon.
Radhakrishnan to look into this issue.

I, therefore, once again urge the Ministry concerned through this august
House to expedite the laying work and making this National Highway No.66 safer
and secure for vehicular traffic at the earliest. Thank you.
it WM. AR (AFR) ¢ IU ARG, H IoRAT DI U ! 1 & oy AT HA1eT
FH ST W P AN B D (Y AT U I @ A@red gl # o g #Al A
g™ St 1 g=rare g R Al § qafte gfee i fes 5w B o e & oy gl
IR BN & iR U™ AR ddbgl wpall @1 upgraded to Senior Secondary School.

Every panchayat headquarter is now having a Senior Secondary School. 34 W&
TSI WHR T IR TR & 2 fF Senior Secondary B & 918 # dga, ARGl 3iR
Pemell & oy HFRI B BB MaTTHAT 8, TT A1edfiep Ren Jo=r o g 9@ d8d &9
IHel DI BB Be UAARS! HAT Sl & gRI QU S I &1 AFHIT UaIRSl W31 Sff § %1
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HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh is allowed to associate

with Shri C.R. Chaudhary in respect of the ‘Zero Hour’ issue which he raised
today.
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DR. KULMANI SAMAL (JAGATSINGHPUR): Sir, I would thank you for the
opportunity given to me to raise an important issue of my constituency.

Paradip Port region in Jagatsinghpur Parliamentary Constituency in Odisha
attracts a number of tourists from all the corners of the country as well as from
abroad. The scenic beauty of the place called Nehru Bangla along the confluence
of river Mahanadi and Bay of Bengal, the cargo ship dock area inside the port, the
fishing harbour and the sea beach stretched along the region has been a constant
destination of tourists over a period of time. However, these sports are not being
maintained in terms of tourism purpose.

So, I draw the attention of the Minister of Tourism to take necessary steps
to develop Paradip Port Region as a tourism destination.

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Deputy-Speaker, Sir, I thank
you for giving me this opportunity.

India is one of the largest consumers of pesticides in the world. India does
not have a system to manage pesticides in a sound manner. It also allows the sale
and usage of highly toxic pesticides banned in several countries. There are three
different Government agencies to control and regulate pesticide usage in India.
The CIBRC under the Ministry of Agriculture approves introduction of new
pesticides. The second FSSAI under the Ministry of Health and Family Welfare
are responsible for checking the MRL of pesticides in food crops at the end level.
The third APEDA under the Ministry of Commerce sets the guidelines and
standards for certifying organic farms.

Sir, in recent days, the CIBRC gives approval to pesticides without
hesitation and FSSAI’s norms on permissible level of pesticides are not supported
by any scientific base. DDT is known for the danger it poses but India still
continues to produce it. Unregulated pesticides that are banned or partly restricted
in most parts of the world are largely used in India. There is also no control over
sale of pesticides at the retail level. Many scientists suggest banning is the best

way forward to tackle the growing unregulated pesticide consumption in India.
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So, Sir, I urge upon the Government to take constructive steps to control

and regulate the pesticide usage in India.

#it WY wara RiE ot (STeiA) @ SUTEe Heled, WX Gl 9T &3 SITelie & fa e [
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e, T SR Faet e} et €1 T8l SR I gHeTT BT Bl AT W By WRBHR I AT
g f& dfg il & I R tEEe W dty a9 A Sy A o, wiefl, eHRgR ser,
HITYR BT TAT FET Y T IO & D Rrell 1 [Fars g v =g S i o= 9
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, I would like to invite
the attention of the august House on the problems faced by the pilgrims visiting
Sabarimala, the abode of Lord Ayyappa. Every year millions of devotees visit
Sabarimala in Pathanamthitta district, Kerala. It is one of the temples situated
inside the dense forest and the devotees visit the shrine after 41 days of rigorous
fasting and other rituals. Over the years, the devotees are complaining about the
limited facilities at Sannidhanam in Sabarimala and at Pamba, the entry point.
Every year, the number of devotees are increasing but there is no place for
enhancing the facilities.

The Government of Kerala and various devotees organizations like
Ayyappa Sewa Sangam and others are requesting the Central Government to allot
more land for providing facilities to devotees. Even though the Government has
assured that the facilities will be made without disturbing the eco-system of
Sabarimala hills, yet no action has been taken to release more land. Similarly,

there is a huge demand from the Government of Kerala and the general public to
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declare Sabarimala as a national pilgrimage centre. Concerned Ministry in the
Central Government is not taking any positive action in this regard.

Thousands of devotees from Andhra Pradesh and Tamil Nadu are visiting

Sabarimala and are facing huge problems. That is why I am raising this issue.
Another major demand of the people is transportation facility — that is also very
important — from Chenganur, Kottayam and Erumeli to reach Pampa is very
difficult. Road condition is very bad. Hence, we need more land for construction
of roads. This aspect should also be taken into consideration by the Government of
India.
SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Thank you, hon.
Deputy-Speaker, Sir, four major National Highways maintained by the NHAI are
connecting Chennai with other parts of the country. Due to the recent
unprecedented rainfall during the North East Monsoon, the entire Chennai Bypass
IT and the NH-45 —Chennai-Tiruchchirappalli-Theni and many stretches in NH 4 —
Chennai-Bengaluru-Mumbai and NH 6 - Chennai-Vishakapatnam-Kolkatta have
been completely damaged and become non-motorable.

Sir, NH-45 connects Chennai with major towns in Tamil Nadu and the unfit
road condition is causing hardship to a very large number of commuting general
public and all road-users. No less 1is the condition in Chennai
Bypass II. Also, the commercial activity in general and logistics movement in
particular have been severely affected causing huge overall revenue loss.

Following the instructions given by the hon. Chief Minister of Tamil Nadu
Puratchi Thalaivi Dr. Amma, immediate temporary repair work of all damaged
roads maintained by the State Government are being undertaken by
the State Government on a war footing despite availability of
only limited resources.

I would, therefore, urge upon the Government of India and the NHAI to
follow the footsteps of the Government of Tamil Nadu and repair these four

National Highways immediately, and also waive toll charges on these
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National Highways till they are restored to complete motorable
condition.
PR gus g o< (FIRER): 986y, [ <0 I 2 geauvs sHsdl, e,
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SHRI R. GOPALAKRISHNAN (MADURAI): Mr. Deputy Speaker, Sir, I am

happy to share that under the leadership of Puratchi Thalaivi Amma, the hon.
Chief Minister of Tamil Nadu, our State Tamil Nadu is progressing in all respects
and particularly women, girl children and farmers are the beneficiaries who benefit
most. Our Amma is persevering for the welfare of the people of Tamil Nadu.

As a welfare measure to the farmers of Tamil Nadu, Amma has directed the
Cooperative Banks in the State to extend interest free farm loans to the farmers on
pledging gold. Short term loans for a period of six months against pledging gold is
highly welcomed by all the farmers of Tamil Nadu. Small and marginal farmers
are highly benefited as their interest is waived off on repayment of their loans
within the stipulated time period. It is interest free loan. This waived off interest is
borne by the State Government of Tamil Nadu. This has inculcated the habit of
timely repayment of loans. The Cooperate Banks and the Primary Agriculture

Cooperative Credit Societies are motivated and functioning to their full strength
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and capacity. The Central Government has to adopt and introduce the said interest
waive off scheme of Amma in the Nationalised Banks also for extending
agricultural loans to the farmers. I would like to mention that the Nationalised
Banks are fully stressed with Non-Performing Assets. I am sure that they will not
be disappointed in extending loans to farmers if the Central Government bears the
interest burden.

Since the last four-and-a-half years, the Cooperative Department has
provided jewel loans of Rs. 1,849.71 crore to 4.05 lakh people through Central
Cooperative Banks and Rs. 900.12 crore to 2.31 lakh people through Primary
Agriculture Cooperative Credit Societies (PACCS).

These kinds of efforts and initiatives are to be encouraged by the Central
Government. The Central Government should provide interest free and subsidized
loans to the farmers through the Nationalised Banks and NABARD.

I would like to suggest that the Central Government should follow the
initiatives of our Amma as a role model. It may be extended to all the farmers of
the country. I am sure that the farmers of the country will never think of
committing suicide any more.

So, I urge upon the Central Government to take necessary steps to
complement the welfare measures taken by our hon. Amma and the State of Tamil
Nadu should be provided funds generously as a supportive measure.
<1, fhRe §. Aicat (sEHeEmR) @ IUTee Heled, SUd] g9ars & 3T 31 Y Hecdqul
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SHRI C. GOPALAKRISHNAN (NILGIRIS): Mr. Deputy Speaker, Sir, with the

blessing of my leader Amma, 1 appeal to the Government of India to start a Rope
Car Service from Mettupalayam to Coonoor.

Ooty is famous for its tea. The Tea and Tourism Festival is one of the major
tourist attractions in Ooty and the Mudumalai Wildlife Sanctuary also attracts a
large number of tourists. There is a huge demand for film shooting in and around
Ooty both by the South Indian Film Industry as well as Bollywood and so, Ooty,
which is called the queen of Nilgiris, has become filmdom’s new Mecca. The
Hindi film makers are now shifting locale from Mumbai to Ooty. The annual Tea
and Tourism Festival attracts people in huge numbers to Ooty from all over the
world.

There is daily tourist flow of about 5,000 people and during the summer
season, it increases manifold. The main problem in Nilgiri Hill is frequent
landslide. There is only one approach road. Many a time, even due to small
problem, the road gets jammed and the lifeline of this hill area is very much
affected.

As you are aware, there is a Heritage Train which runs between
Mettupalayam and Coonoor and vice versa. Many a time, it is unable to undertake
its journey due to landslide and technical fault of locomotive. Hence, there is great
desperation among tourists, especially foreign tourists. It is worth to mention that
there are some environmental clearances for construction of Helipad which is long
pending

There are demands from public all over the country, foreign tourists and
NRI to construct Rope car/Rope cable service in the model of Switzerland which

is capable of carrying 60 persons in a car. The cost is also less compared to the
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other modes. There is no terrorist problem as our Amma is making the whole
Tamil Nadu as a terrorist-free State.

Hence, I urge upon the Government to introduce the ropeway connectivity

from Mettupalayam to Coonoor. Thank, you.
SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Hon. Deputy Speaker, Sir,
Vanakkam. 1 express my sincere gratitude and thanks to our beloved leader hon.
Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma for giving me this
timely opportunity to speak in this august House.

The north-east monsoon has witnessed extremely heavy rainfall and
subsequent floods have resulted in heavy damages and extensive disturbances to
lives and properties in the entire Tamil Nadu. In Southern Tamil Nadu, heavy and
extremely heavy rains have battered the life in the district of Tuticorin.

Many huts collapsed and villages were inundated and a bund attached to
Sivalkulam irrigation tank was partly damaged due to heavy rain. Two huts at
Srivaikundam and one at Vilathikulam collapsed in adverse conditions.

Meanwhile, Sankaralingapuram village near Kovilpatti got flooded as
Veppankulam irrigation tank overflowed and water entered 50 houses. In
Tuticorin, Anthoniyarpuram, Maravanmadam, Bharathi Nagar, Muthammal
colony are the most affected places. They were completely submerged in flood
waters. The Tuticorin collectorate and nearby areas also were flooded with water.
More than 5,61,000 food packets have been distributed to the people affected in
the floods. They were lodged safely in five community halls and provided with
food, water and medical aids.

The fishermen were advised by the district administration not to venture
into the sea and therefore their livelihood was affected badly. The district
recorded a total rainfall of 674 mm in the last 24 hours.

The Government of Tamil Nadu, under the dynamic leadership of hon.
Chief Minister, Puratchi Thalaivi Amma has sought generous support from the

National Disaster Response Fund for flood damages. Hon. Prime Minister
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expressed his deep anguish and grief about the loss of lives in Tamil Nadu due to
continuous rain and flood. He had spoken to our hon. Chief Minister Amma and
assured full support and cooperation from the Centre.

I urge upon the Union Government to consider this calamity as a national
calamity and release adequate amount from the National Disaster Response Fund
immediately.

Thank you, Sir.

HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the
3" December, 2015, at 11 a.m.
19.48 hours

The Lok Sabha then adjourned till Eleven of the Clock on
Thursday, December 3, 2015 / Agrahayana 12, 1937 (Saka).
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